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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

PART I—QUESTIONS AND ANSWERS
Tuesday, 13th December, 1949

The Assembly met in the Assembly Chamber of the Council House at &
Quarter to Eleven of the Clock, Mr. Deputy-Speaker (Shri M. Ananthasayanam
Ayyangar) in the Chair.

STARRED QUESTIONS AND ANSWERS
(@) OrRaL ANSWERS

Shri B. Das: Sir. may I suggest that the Question Hour today may ke
suspended, so that more Honourable Memb:rs may have an opportunity of
taking part in the debate on the Hindu Code.

Mr. Deputy-Speaker: Unless thare is unanimity of opinion among the
Honourable Members of the House, T am afraid th's cannot be done.

Shri R. K. Sidhva: The rule on this point is very definite, Sir: “That there
shall be one hour for questions.”’

Mr. DeputySpeaker: It is open to all the Members of the House without

exception in joining together for suspending thc ®uestion Hour. Evideutly
the Honourable Member whose name stands first, does net want te vield in

-

this matter. =

NigHET Axr MaIiL SERVICE

*519. 8hri R. K. Sidhva: (a) Will the Honourable Minister of Communica-
tions bs pleased to state whether it is a fact that while introducing i.he increase
in postal rates in the last Budget Session the Honourable Minister stated that
throughout the year the mails will be carried by night air service?

(b) Was the question of night flying during the monsoon considered at that
time or not?

(c) Is it a fact that the Honourable Minister then stated that internaticnal
air-ports in India were fit for night flying?

(d) Is it a fact that night air mail service was stopped for some time from
9th June, 1949?

(e) Has the night air mail service resulted in the expeditious delivery of
msile as was originelly expected ?

Shri Xirarshed Lal (Deputy Minister of Communieations): (8) The Honow-
able Minister #1d not make any such statement in this House during the last
Budget Sesalap

s (87"
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(b) Nigbt flying could only gradually develop in the interest of safety.

This is why passengers were not allowed at the begning even m fair weather

and the service was stopped during the monsoon. It was never thought that
tho service would become regular right through the year from the very start.

(c) International ports were equipped for night flying but en route facilities
were not fully developed when the statement was made. They could only be
developed graduslly in the light of experience gained..

fd) Yes, but, as the Honourable Member is aware, night ﬂymg of mails has
br tn resumed with effect from the 15th October, 1949,

(e) Yes, definitely. _

S8hri R. K. Sidbva: The Honourable Deputy Minister stated, in reply to

part (a) of the question, that such a statement was not made. May 1 know

what statement was actually made regarding the introduction of the Night Air
Mail Service by the Honourable Minister?

8hri Khurshed Lal: The Honourable Member may kindly refer to the pub-
liehed debates of the Assembly.

8hri V. 0. Kesava B30: May I know, Sir, whether there is any proposal to
extend the Night Air Mail Service to other towns?

8hri Khurghed Lal: As I have already stated we are exploring the possibi-
lity of extending the service to other tcwns as soon as possible..

8hri R. K. 8idhva: May I know, Sir, whether during the 1950 monsoon
season the Nigbt Air Mail Service will be.in operation?

Shrl Khurshed Lal: Every attempt will be made to keep it in operation.

8hri R. K. 8idhva: What is the point in saying that every attempt will be
made to keep it in operation. What I want to know is whether night landing
facilities at all $he air ports are satisfactory so as to allow maiis to be carried
nt night during the monsoon period as well.

The Honourable Mr. Rafl Ahmad Kidwai: It is not yet satisfactory, but we

are nuking arrangements and we hope that before the next monsoon the arrange-
ments will be complete.

Sardar Hukam Singh: What percentage of the distance as well as of volume
of our muils have heen carried by air?

8hri Kburahed Lai: About 25 to 30 per cent. of the mails are carried by
air both dwring the day as well as at night.

Shri V. O, Kesava Rao: May I know, Sir, whether any air companies have
reduced their fures after the Night Air Mail Service waa introduced?

8hri Khurshed Lal: Iares of certain lines have been reduced.

Dr. Mono Mohon Das: May I know, Sir, whether it is not a fact

that the mtroduction of the night air mail service has appreciably reduced the
income from telegrams?

83yi Khurahed Lal: Not that I knoew of.

Shri B. P. Jhunjhunwala: Is it not a fact, Sir, that places which have no
aerodromes are not served by the Night Air Mail Service with the result that
letters invariably take one or two days more to reach those places?

Shrl Khurshed Lal: Obviously, the Night Air Mail Service cannot be fully
operative in the csse of towns which have no aerodromes. Such places are
served partly by air and partly by other means.
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MESSAGE-RATE SYSTEM

*520. Shri R. K. Sldhva: (a) Will the Honourable Minister of Communica-
tions be pleased to state whether it is a fact that Messagerate System for tele-
phones has been introduced in Bombay since June, 1949?

. (b) 1f s0, what is the rate per each call and what has been the reveuue derived
sinc: the introduction of this system upto-date as against the revenue derived
from the old system during the same period?

(c) 1s it a fact that many complaints have been made by subscribers about
the continuance of getting wrong numbers under the new system?

(d) Have Government introduced additional machinery in Bombay to relieve
great tension with a ¢iew to effecting efficient working?

Shri Khurshed Lal (Deputy Minister of Commuuications): (a) Yes.

(b) The rate per call is 1 anna @ pies. The revenue derived from
36th June, 1949 to 15th November, 1949 is Rs. 38,99,000. The revenue
derived during the same period in 1948 was Rs. 35,74,000.

(c) Complaints have been received, Lut not many.

(d) Installation of 6,408 lines began in June, 1949.

Shri R. K. Sidhva: When is the installation of new connections likely to
be completed. Sir?

Shri Ehurshed Lal: Part of it will be completed in about two months’ time
and the rest will take some time more.

Shri R. K. Sidhva: Iz it a fact, Sir, that the message-rate system has
reduced the pressure on the telephone system? X

Sbhri Khurshed Lal: It has definitely reduced the pressure on the telephone
system.

Shri B. K. Sidhva: If the pressure has been reduced, how is it that the
income has increased by about three lakhs?

Shri Khurshed Lal: That comparison will not be correct. Under the old
system charges were payable annually: now charges® are payable monthly.
Therefore, the comparison can only be with average monthly earnings of last
year and in that case the income will not be so high.

Shri R. K. Sidhva: After the introduction of the message-rate system, do
the subscribers use the telephone less or more?

The Honourable Mr. Rafi Ahmad Kidwal: Less.

Shri R. K. Sidhva: If it is less, bow can the earnings during the period 16th
June 1949 to 15th November 1949 be Rs. 38,99,000, as against Rs. 35,74,000
during the corresponding period of 1948 ?

The Honourable Mr. Rafi Ahmad Kidwai: May I explain this, Sir? Be-
fore the introduction of the message-rate system one was free to use his tele-
phone for as many calls as he liked without paying any additional amount.
Therefore the average rate of call was 3¢ or 40. Now it has been reduced

to 3 or 6.
A Mas M eaTH Wz : T AGA-IZ  (message-rate) H TS

fedrme (Minimum) zaem &

shri -Gokulbhai Daulatrstn Bhati: Has any minimum been fixed in the
messagerate system?
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ﬂ’tqtﬂam oY g, WER WX FTATSHT  IAR! AT gIAT % |

faad mﬂzmm JAATA (charge) 34T TEATE |

Bhri Khurehed Lal: No, Sir. They are charged on monthly baais. They
have to pay the charges on the number of calls they make.

Sardar Bhopinder Singh Man: 1s it the policy of the Govermment, from
revenue point of view, to have as many wrong numbers as possible?

The Honourable Mr. Rafi Ahmad Kidwal: Refund is allowed in the case
of wrong number calls,

Dz, P. 8. Deghmukh: Will Government be pleased to consider reduction
of the nessage rate from one and a half annas to one anna? '

8hri Khurshed Lal: It is o suggestion for action.

Sardar Hukam 8ingh: ls it not a fact that certain reaponsible ‘citizens
in Bombay were presented with huge bills for the period during which their
hounses remasined locked?

8hri Khurahed Lal: I will be glad to have that information from my Honour-
able friend. I have not got it.

Shri Mihir Lal Ohattopadbyay: Is there any difference in the message rate
between Culcutts and Bombay

8Shri Khurshed Lal: There is a difference.

6hri Mihir Lal Ohattopadhyay: May I know what is the number of tele-
pbones in Bombay und in Calcutta?

Shri Khurshed Lal: I could not give that information straightaway.

Shri Suresh Ohandra Majumdar: Why is there a difference in the message
rute between Calcutta and Bombay?

Shri Khurshed Lal: The rates which are being charged in Calcutta and
Bombay wre the rates which were being charged by the companies which were
p(.rntuw there.  We have under active consideration a proposal to equalise
the 1-utes.

8Shri Suresh Ohsndra Majumdar: Is it for Government to follow what the
Companies did?

8hrl Buresh Ohandra Majumdar: What time will be taken to complete
this exumination?

The Honouradble Mr. Bafi Ahmad Kidwai: Perhaps that will be done before
the Budget Session.

REFUGEE COLONY AT RAJGHAT

+521. 8hri R. K. 8idhva: (a) Will the Honourable Minister of Works, Mines
and Power be pleased to state whether it is a fact that the refugee colony of
800 mud huts built at Rajghat o1, Bela Road, has been washed away by the
recent raing?

(b) What was the cost of the construotion of these huts and who financed
is?

(c) Was there any supervision conduoted by Goue : 5 i
struction ? y cament; during tbeir con
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(d) Is it a fact that & few pucca buildings constructed by Government on
Pusa Road,.have also in some cases been damaged?

(e) If so, how many buildings were built and what is the total loss?

(f) What steps have Government taken against persone responsible for con-
struction of these buildings in pursuance of the Enquiry Committee Report?

The Honourable Shri N. V. Gadgil: (a) to (c). These mud huts were not
constructed by Government but were put up by the displaced persons who
were living in unauthorised constructions near Ajmeri Gate and who were given
a grant of Re. 100 per family to supplement their own resources while shifting
to Bela Road. It is understood that some of these huts were damaged during
the recent rains. Government have no information regarding the actual ex-
penditure incurred by the displaced persons in putting up these. huts.

(d) to (f) The attention of the Honourable Member is invited to the
answers given to Questions No. 108 and 424, answered on the 80th November
and the 8th December 1949 respectively.

Shri B. K. Sidhva: The Honourable Minister has stated that grants were
Eiven by Government for the construction of these buts. May I know whether
he Government bad any supervision over the construction to see that this
amount was properly spent in building houses? Was any officer deputed fo do
this supervision work?

The HonOurable Shri N. V. Gadgil: No, Sir. Tt was paid without aay
condition.

Shri R. K. Sidhva: What waus the condition attached to the giving of this
grant and what was the purpose of this grant?

The Honourable Shri N. V. Gadgil: For the purpose of rehabilitating
refugecs whose temporary hutments were damaged by abnorar rains.

Shri R. K. Sidhva: May I know whether the Government had any super-
vision after the construction of these houses?
The Honourable Shri N. V. Gadgil: No.
Shri H, J. Xhandekar: Was it a charity?

Sardar Bhopinder Singh Man: Regarding the enquiry that was said to be
taken against the officers responsible for the construction of the buildings on
Pusa Road, may I know what action has been taken against those officers who
have been found guilty?

]

The Honourable Shri N. V. Gadgil: I have already answered it in a supple-
mentary question. Those officers who have been found to be negligent are
being proceeded against departmentally.

Pandit Lakshmi Kanta Maitra: This grant of Rs. 100 that was made to
displaced persons, was it given in consultation with the Relief and Rehabiiita-
tion Ministry?

The Honourable Shri N. V. Gadgil: Must have been made, though it is
difficult for me to say that positively now.

Pandit Lakshmi Kanta Maitra: To avoid duplication of work in the Rehabili-
tation Ministry and other organisations for the resettlement, may I know
whether there was any co-ordination in this matter of housing?

[ ]

The Honourable Shri N. V. Gadgll: I am aware of these organieations, bu
I do not know whether these organisations were consulted before this aotion
wag taken.
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Dr. P. 8. Deehmukh: When would it be possible for this House to kmow
the result of the proceedings against the officers referred to?

The Homourable 8hri N. V. Gadgil: As soon as the proceedings are com-
pleted, if the House so desires, the resulte of the proceedings will be placed

on the Table of the House.
Dr. P. 8. Deshmukh: At what time?
The Honourable 8hri N. V. Gadgil: When it is completed?
Shri Mahavir Tyagi: How far have the proceedings proceeded?

The Honourable 8hri N. V. Gadgil: As far as it is possible within the time
till this minute.

8hri R. K. 8idhva: How many persons have been thrown out of their accom-
modation after these¢ 380 mud huts collapsed and what alternative accommoda-
tion has the Government provided for them?

Mr. Deputy-8peaker: Has the Honourabie Member seen these auarters?
Sbri R. K. 8Sidhva: How many of these have been given new shelters?

The Honourable 8hri N, V. Gadgl: That question should properly be
dirocted to the Honourable Minister for Relief and Rehabilitation.

IMPORT OF WHEAT

*622. Shri B. K. Sidhva: (a) Will the Honourable Minister of Food be
pleased to state the quantity of wheat brought from U.8.A. by S. S. Harmac
Chomainus, Atlantic Prince and 8. 8. Haronac Crofton and the price paid per

ton?
(b) 1s the quality of the wheat imported the same as the basic sample?
(c) Has any quantity been damaged and if so, how much?

(d) Has any complaint been made regarding the inferior quality of this ship-
ment by those concerned'in India?

(e) Were the: goods insured against all risks?

The Honourable Shri Jalramdas Doalatram: (a) (1) 8. 8. Harmaoc Chemainus—
9,000 tons at $ 2:62 per bushel.

(ii) 8. 8. Harmonac Crofton.—8,860 tons of which 5,850 tons at $2 23 7/8
cents per bushel and 8,500 tons at § 2:18 7/8 cents per bushel.

iii) 8. 8. Atlantic Prince.—No such ship brought any foodgrains during
1948 and 1949.

(b) Yes.

(¢) to (e). No.

shri R. K. 8idhva: May I know whether the wheat imported by these

ships was analysed, where it was analysed and at what stage it was analysed
after the unloading of the cargo?

The HomoWrbie S8hfl Jairamdas Doalatram: I cannot say whether it was
tested immediately after it was unloaded or at what subsequent stege, but ib
was tested before it was sent to the Bombay Governifient.

8iri R, K. 8idhva: May I know whether the Honourable Minister’s per-
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sonal attention was drawn to the deteriorated quality of the wheat when it was
landed from these steamers and if so, what action was taken?

The Honourable Shri Jairamdaa Doulatram: All I can say is that when
it was tested, it was not found to be as deteriorated as it was made out by the
Press reports. :

Shri R. K. Sidhva: May I know whether the Minister’s personal attention

was drawn to the deteriorated quality of this wheat and what percentage of it
was actually found to be deteriorated?

The Honourable Shri Jairamdas Doulatram: I am afraid I have no recollec-
tion of my personal attention being drawn to it.

Shri R. K. Sidhva: Does the Honourable Minister recollect that a sample
was sent by me to the Honourable Minister?

The Honourable Shri Jairamdas Doulatram: I am afraid I have no recollec-
tion of that also.

Shri B. K. Sidhva: 1 have got an acknowledgmeut of my letter.

Shri H. V. Eamath: How does the price of this wheat from the U. 8. A.
compare with that of Argentina and the U. 8. 8. R.?

The Honourable Shri Jairamdas Doulatram: I would require notice of that
question.

Sardar Hukam Singh: May I know whether the Government is nnt prepared

or willing to import from the U. 8. 8. R. because of the fear that that wheat
might be politically contaminated?

The Honourable Shri Jsifamdas Doulatram: We make no discrimination in
regard to this matter.

8hri R. K. Sidhva: May I know whether this wheat was ci;aned before
storing?

The Honourable Shri Jairamdas Doulatram: It is not cleaned before it goes
into the godowns.

Shri R. K. Sidhva: May I know when it is cleaned?

The Honourable Shri Jairamdas Doulattam: With regard to the wheat
imported in these ships, it was properly cleaned before it was sent to the
Bombay Government and no complaint has been received from the Bombay
Government about it.

Shri R, K. Sidhva: May I know whether any complaint was received from
the Punjab Government?

The Honourable Shri Jairamdas Doulatram: Not with regard to the \wheat
from this steamship.

Shri B, K. Sidhva: May I know whether any complaint was received from
the Punjab Government with regard to any other consignment?

The Honourable Shri Jairamdas Doulatram: No complaint was received
from the Punjab Government, so far as I know.

RamLwAy SALOONS

*523. Shri R. K. Sidhva:°(a) Will the Honourable Mirister of Railways be
pleased to state whether it is a fact that the railway saloons are given to private
persons for their use?
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%b) If 80, under what conditions are they given and does the same practice
centinue now?

(c) What i the amount realised by Government from the use of saloons by
private parties during the course of the current year?

{i ). Have Government considered the proposal to abolish the use of saloons
by Railway officials?

The Honourable Shri X. Gopalaswam! Ayyangar: (a) The use by the publie
of ssloons for Railway officers is permissible.

(b) Charges continue to be recovered at public tariff rates. The current
charges are given in Rule 102, Chapter TII of the Indian Railway Conferenoe
Association Coaching Tariff (No. 14).

(¢) The nrnount recovered during the year up to October, 1949, was Rs. 8,909.

(d) In the interests of efficiency of line inspections and outdoor supervxsmn

by th.. officers, abolition of the use of saloons by Railway officials is not con-
sidered expedient.

Shrt R. K. Sidhva: The Honourable Minister has stated that abolition of
the use of suloonis is not considered desirable. May I know whether it is a fact
thuat he gave an assurance to the C.A.C. that the matter is still under consi-
deration? It so, which is correet.

The Honourable Shri N. Gopalaswami Ayyangar: That consideration has
hoen given, and the result is what is stated in this answer.

shri R. K. Sidhva: Max | know whether the nunsber of waloons [640] which
are in existence will all he continued or their number will be curtailed? -

The Eonourable Shri N. @opalaswami Ayysngar: I do not think there will
be any substantinl reduction in the number of saloons. We certainly have
issued orders with the object of limiting the use of saloons. We shall have
to xee whal that limitation order producex before we can decide upon the
quessition of reduction of the number of saloons.

Shri R. K, Sidhva: The Honourable Minister has stated that these saloons
will be available to private persons also. May 1 know the conditions for the
hiring of these by private individuals and what the Lire is per mile per saloon
of the type used by General Managera?

The Honourable Shri N. Gopalaswami Ayyangar: ] must refer the Honourable
Meanher to the Taviff {0 which T bave made reference in my answer.

Shri B. K. Sidhva: I have not got it.

Shri Mohan Lal Gautam: Has it been brought to the notice of the Govern-
went that officers travel by one train and the O.C.S. are attached with another
train andd what action hae the Government taken in this matter?

The Eonourable 8hri N. Qopalaswami Ayyangar: I have not had any such
ineident brought to wy notice. If the Honourable Member will give me pari-
culars, I shall certainly enquire.

Shri H. V. Eamath: Is it a fact that in February of this year a railway saloon
wAS placed in Nagpur at the disposal of a police officer for the transport of
his son's weddmg party? The Honourable Minister of State ssid that he
would inquire into the matter.

The Homoumble Shri N. Gomlaswami Ayyangar: T should like to have

notice in order to give an accurate answer. The mafber has been disoussed in
this House already and all that has to be said in that connection hag been said.
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Skri H. V. Kamath: May I ask whether the Minister of State who promised
to enquire into this matter has concluded the enquiry or not?

Mr. Deputy-Speaker: We are going far away from the question.  This
question deals with giving of saloons to private persons, How can it be answered
on the flcor of the House as te what happened on a particular occasion or in

a particular manner?

Shri H. V. Eamath: Because, Sir, the Minister of State promised to enquire
into the niatter in April this vear, I want to know what has happened te the

enquiry.
Mz. Deputy-Speaker: This does not arise out of this question.

Sjt. Rohini Kumar Chaudburi: May I know what is the cost of main-
tenance eof these saloons?

The Honourable Shri N. Gopalsewami Ayyangar: It varies with each saloon.

Babu Ramnarayan Singh: Who are the officers who are entitled to travel
by the saloons?

Mr. Deputy-Speaker: There are a number of officers.

The Honourable Shri N. Gopalaswami Ayysngar: Officers of various grades
on tbe Railways use the saloens.

Sjt. Rohini Kumar Chaudhuri: May I knew whe are the lowest gcrades of
Railway efficials who are entitled to use the saloons?

The Homnourable Shri N. Gopalaswami Ayyangar: Administrative officers of
gl grades and ! Dbelieve, even \ssistant Engineers use them, but they use
caru“ves which, I think, it weuld be wrong to call saloons; I should like
Honourable Members te try riding in those carriages for some time.

Sjt. Rohini Kumar Chaudhuri: What is the minimum and maximum cost
of maintaining these saleons?

The Honourable Shri N. Gopalaswami Ayyaogar: I should like to have
notice of that, Sir,

Dr. P. S. Deshmukh: Has it come to the notice of the Honouravle Minister
that muny of these officers de net know how to use the saleens?

Mr. Deputy-Speaker: This question need not be answered.

IMPOoRTS OF FO®DGRAINS

+#524. Shri R. K. Sidhva: (a) Will the Heuourable Minister of Food be
pleased te state the total quantity of foodgraing iriported during the period
from January. 1949 to date from foreign countries?

(b) How mueh of this has been distributed ta provinces, how much of this
hage arrived in various ports and which are the ports?

(e} Was the quality of all foodgrains supplied the same as the basic sample
on which the contract was entered into?

{d) What is the percentage of dust and foreign stuff included in wheat and
other foedgrains?

(e) Do Government®themselves arrange te have wheat cleaned before stacking
into godowns?
"+ Answer to this question laid on the Table, the questioner having exhausted his quota.
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(f) What was the total shortage detected in the importe of foodgrains at the
time of their anival in India in 1948 and 1949 up-to-date?

.. (g) What are the clesning, removing and storing charges?

‘The Hoaoursble S8hri Jairamdas Doulstram: (a) 8-64 million tons from 1eb
Jauvary, 1949 to 80th November, 1949.

(b) 8:58 million tons were distributed out of the importe to Provinces and
Staiss from let January, 1849 to 30th November, 1949. A statement showin
the quantities received at different ports during 1st January, 1949 fo 30
November, 1949. is laid on the Table of the House.

(c) Mostly purchases were made on the basis of specifications and standard
laid Aown in tgv contract. not on the basis of samples. The supplies received
generally conforined to these specifications and standards laid down in the
contract. In some cuses the quality of grain landed was found to be below
the contracted quality-and allowances were claimed.

(d) The percentuge of dirt and foreign matter averaged 0'4 per cent. in
sbipments of wheat from Australia, 0-5 per cent. in wheat from U.8.8.R. and
Canada, ("7 per cent. in wheat from U.S.A. and over three per cent. in wheat
from Argentine and Fast Africa. The percentage of dirt and foreiga matter
wae negligible in shiptnents of rice from Sium und averaged G-6 per cent. in
rice frum Burtme and one per cent. in rice from Egypt

(¢) No. Only when wheat is landed in a damaged condition or the bags

contain sweepings. reconditioning and/or cleaning is done before stacking in
the godowns.

(f) On the basis of available figures, the shortage at the time of Ianding

was (-48 per cent. in 1948 and 037 per cent. during the period January to
June. 1949

(g) These charges vary considerably at different ports. The charges for
dransport of grain from the docks to the godowns are generally about annas 8 per
ton per mile und for loading into and unloading from wagons and truoks about
Rs. 4 per 100 bags. The renpts of storage godowns also vary depending on the
location, type and capacity; on an average the rent worked out to six annas per
ton per month.

STATEMENT
Quomtities of foodgravns recesved at differont potie during let Januory, 1949 to 3%k
November, 1949.
{In million tone)
Bombay 1-2¢
Caloutts 1.09
Ooohin . 0-4¢
Madres . 0-31
Saureshire porte . . 0-28
Visagspatam - . 0-19
Otber ports (Coconada. Coddalore,
‘Tutioorin, Alieppy, Calicut
and Marmugeo). ; i 0-11

i e

ToraL 3-64




STARRED QUESTIONS AND ANSWERS 383
LooOMOTIVE ENGINES

*525. Dr. Mono Mohon Das: (a) Will the Honourable Minister of Railways
be pleased to state how many locomotive engines have been imported or are
proposed tu be immported from Germany?

(b) What is the price of an engine imported from Germany?
(¢) What are the prices of locomotive: engines tmported from United
Kingdom, Canada and the United States of America?

Tde Honourable Shri N. Gopalsgwami Ayyangar: (a) No locomotives have
been imported from Germany for Indian Government Railways in recent
years ngr have any orders been placed in Germany for locomotives.

(b) The present day prices of engines from Germany are not known exsactly,
but they are not very different from the prices prevailing in the United Kingdom

and America.

(¢} A statement showing the FOB/FAS prices of locomotives imported
from the United Kingdom, Canada and the United States of America received
during the past two vears is laid on the Table of the House.

STATEMENT
FOB{FAS prices of smyported locomotives
UNITED KINGDOM

Broad Gauge
* 1 XD type (Goods) . i £ 13851
2. WG type (Goods) . . £ 29350
3. HPStype(Pass) . . L £ 19485
Metre Gauge
4. Gerrat (Goods) - . . £ 26884
CANADA
Broad Gauge ¢
1. CWD type (Goods) 8 79907
2. WP type (Pass.} 8 129000
Metre Gauge
3. YG type (Goods) i F $ 101706
U.S.A.
Byoad Gauge
1. WP type (Pasieuger) . . . $ 126250
Metre Gauge
2. MAWDtype (Goods) . s . $ 64606
3. YG type (Goods) $ 101706
4. YP type (Pass.) S‘ 108669

Dr. Mono Mohon Das: Mav I know, Sir, whether before sending their
orders to Canada and U.S.A., Government enquired whether railway
engimes of cheaper types and better quality can be made available from
Germany?

The Honourable Shri N. Gopalaswaml Ayyangar: Government makes very
full enquiries; they act®ally invite what are called ‘global’ tenders before
placing these orders. In fact our Chief Commissioner made enquiries in a
number of other countries before placing these orders.



384 CONSTITUBNT ASSEMBLY OF INDIA (LEGISLATIVB) [137E DEc. 1949

Dr. Mono Mohon Das; Will the Honourable Minister of Railways be kind
epough to give an idea about the durability of these engines which have Leen
sent from Canada and U.8.A.? *

The Eonoursble Bhri N. Gopalaswemi Ayyangar: We have been assured of
perfect durability for as long a8 could reagonably be expected, but we cannot
give you the results of that unless the required number of years elapse.

Shri Mohan Lal Gautam: Vhich other countries tendered or quoted for
special engines and why those tenders were not accepted?

The Honourabls Shri N. Gopalaswami Ayyangar: We have placed orders in
countries from which we did receive the tenders but the number of orders
placed hus wvyried with countrics. We have, for instance, in addition® to the
U.8.A. and Canada, placed orders in the United Kingdom and France. Im
other cages where tenders were received we did not place them because we did
ngt consider it was in the interests of our Railways, we should place them
there.

8hrl M. Tirumsla Rao: Ts there any difference in the tractive pewer and

other -ervices rendered by these engites imported trom the U. K., Canuda and
United Stutes, and if so, which are the best engines?

The Homourable S8hri N. Gopalaswam' Ayyaagar: These locomotives, they
are manufactured according to the specifications which we sent from here.

There may be difference in tractive power, but that is the result of whatever
specifications we have given to them.

Shrt M. Tirumela Rao: Is a comparison possible between the efficiency of
services rendered by these engines for which we have paid the same cost?

The Homourable Shri N. Gopalaswami Ayyangar: If we make immediate
comparison, these locomotives are certainly better but we have got to have the
experience of u few years before we can make a really trustworthy comparison.

Shri H. V. Kamath: Has any serious atiempt been made by Government
to obtain lovomotive engines from France or (zechosiovakin?

Mr. Deputy-Speaker: He has said it already.
Shri H. V. KEamath: The countries are not mentioned.

The Honourable Shri N. Gopaleswami Ayyangar: 1 said that some orders
bad been placed in France. We have not placed any orders in Cseohoslovakia.

8hr! Suresh Chandra Majumdar: What is your experience of the engines
that were hrought here during the war years and are they still going strong?

The Honourable Shri N. Qopalaswami Ayyangar: I think so.

_ Pandit Lakshmi Kanta Maitra: May I enquire of the Honourable Minister
if the Railway Department has received complaints from certain railway ad-
ministrations that the new Canadian engines are too heavy in some portions
of the existing tracks; if so, what steps have been taken by the Governmenf§
to rectify that? 3
The Honourable Shri N. Qopalaswami Ayyangar: I would ouiy invite the
Honourable Member to tax his memory on this particular subject. The whole
thing was gone into during the last Budget debate and I gave the House a full

account of whatever allegations were made against these engines and how
most of them were really unficunded.

Pandit Lakshunl Kanta Maitra: 1 am sure the Honoursble Minister kuows
very well that many of the locomotives came after the last Budged seesion and
the complaint is with regard to the latest arrivals of the locomotive engines:



STARBED QUESTIONS AND ANSBWERS 385

The Honourable Shri N. Gopalaswami Ayyangar: 1 have not received any
recent complatnts about these locomotives.

Shri Mohan Lal Gautam: In what manner has Governimment satisfied itseif

that the locomotives that they are buying are the best and cheapest so far as
the world market is concerned?

The Honourable S8hri N. Gopalaswami Ayyangar: It is from the very best
technical advice that is at our command that we have come to that conelusion.

Shri Mohan Lal Gautam: Which countries offered to supply locomotives
and the Government did not place any orders with those countries?

Mr. Deputy-Speaker: He has already answered, France. Next question.

. FeEMALE Bus Cenvucrors

*526. Dr. Mono Mohon Das: Will the Honourable Miuister of Trausport be
pleased to state-

(a) the number of female conductors emploved in the Delhi Transport
Service; and

(b) their monthly pay including dearness allowance?

The Honourable Shri K. Santhanam: (a) Ten.

(b) Rs. 90.

Shri H. V. Kamath: Have they proved as efficient as men conductors?

The Honourable 8hri K. Santhanam: Some of them have proved better and
some \worse.

Mr. Deputy-Speaker: Honourable Members will kindly bear that whichever

members put these questions, he must have preference to put supplementary
questions. :

8hri H. V. Kamath: He did not rise.

Mr. Deputy-8peaker: I saw him rise, though th® Honourable Member did
not notice.

Dr. Mono Mohon Das: May I know how many of these female conductors
have been discharged during the strike period?

The Honourable Shri K. Santhanam: I do not think any of them have been
discharged during the strike period. On the whole sixteen conductors were
recruited, three of them left service and the services of three female conducturs
were terminated for long and unauthorized absence.

Dr. Mono Mohon Das: Are we to understand from what the Honourable
Minister said that these female conductors are capable of giving better service
than the male conductors?

The Honourable Shri K, Santhanam: I have alreadr said that some of
them had given better service and some worse.

8hri R. K. 8idhva: May I know whether these female conductors and
drivers are given uniforms as they are allowed in other cities?

The Honourable Shri K. Santhanam: Arrangements have been msde to
supply uniferms to the gnale conductors and we are examining what kind of
uniform we may give to the female conductors.
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S8ardar Bhopinder 8ingh Man: Have the Government any proposal to cur-
tail the salaries of lady conductors in view of the faot that they refuse to
shout for passengers or the names of the routes?

The Honourable Shri K. Banthanam: No, Sir; they are paid the same
galaries as the male conductors.

Mr. Xaslruddin Abmad: Je it a fact that the fares of buses presided over
oy female conductors are fifty per cent. higher than those conducted by men?

8ft. Rohlni Kumar OChaughurf: May I know from the Honourable _Mil?J:Bter
why he felt the necessity of appointing female bus conductors? Was it to
meet the convenience of femsle passengers or passengers of other kinds?

The Homourable 8hri K. Santhanam: To improve courtesy and manners in
the bus service.

Shri H. V. Eamath: Is care taken to see that no duties are assigned to
thesc women conductors after sunset?

The Honourable 8hri K. Santhanam: I do not think any complaint “rom
any female conductor has reached us on that score.

Dr. Mono Mohon Das: Has the employment of female conductors in the
D.T.S. been able to attract more passengers?
8hrl V. 0. Eesava Rao: How many of these female conductors are refugees?

The Honovrable 8hri K. Santhanam: I would require notice, probably all.
PLANT PEsTS AND PLANT DIsEasEs

*527. Dr. Mono Mohon Das: Will the Honourable Minister of Agriculinre
be plensed to state what steps huve been taken by Government {o train person-

nel of different provinces in fighting plant pests and diseases?

The Honourable Shri Jaifamdas Doulstram: Short courses for imparting
instruction in the prevention and control of pests and diseases, are organised
periodically ut differcnt centres in India. for the benefit of the persopn:t work-
ing in these areas. One such course was held in Nagpur in 1948 and another
in Ajmer in 1949. The number of officials trained at the two places waa
nearly 200.

Besides this, the Indian Agricultural Research Institute conducts a one
vear course in Plant Protection, to which students from cll parte of India are
admitted. In the two years Post-graduate coursea in Entomology and Mycology
also. which are conducted by the Indian Agricultural Research Institute, there is
arrmgenient for mjvanced lectures and practical demonstration on the coutrol of
pests nnd diseases in the field.

Dr. Mono Mohon Das: May I know whether all these people trained in
these ceutres hive been emploved under the Government. ‘

The Honourable Shri Jalramdas Doulatram: They are employed by the
Provincial Governments. I would not be able to say whether all of them
have been employed by provincial ggvernments.

8hri{ Salis Chandra Samants: Has every commodity committee a research
lahoratory with its own staff to fight plant pests and plant diseases?

The Honourable Shri Jairamdas Doulatram: I will require notice.

Shri H. V. Kamath: May I know how much money is spent on research
into this.subject, annually?
- The HoncuoTahls 8hri Jalramdas Doulatram: I won’t be able % say straight
off,
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PowerR ENGINEERS' CONFERENCE

*528. Dr. Mono Mohon Das: (a) Will the Honourable Minister of Works,
Mines and Power be pleased to state the total expenditure incurred by Govern-
ment for the Power Engineers’ Conference held in New Delhi in last February?

. (b) When do Government propose to give effect to the resolutions passed by
the Conference?

The Honourable S8hri N. V. Gadgil: (a) Rs. 6,644.

(b) A copy of the resolutions passed by the Conference is placed i the
Table. Government are taking suitable action on these resolutions, as far as

‘practicable, bearing in mind financinl and other considerations. (See Apjcudiz
- X1V, enncaure Ne. 1.),

Dr. Mono Mohon Das: What were the objects and reasons for which this
conference was called?

The Honourable 8hri N. V. Gadgil: The object was to secure better plancin
and co-ordination in the matter of implementation of the schemes finally adopted.

8hri S. Nagappa: May I know whether the expenditure involved was
debited to the Provincial accounts or to the Central account?

The HonOurable Shri N. V. Gadgil: This amount of Ra. 6,644 was debited
to the account of the Central Government.

Shri Mahavir Tyagi: May I know what planning and co-ordination was

recommended by the conferenée and whether their recommendation has been
aoted upon?

The Honourable Shri N. V. @adgil: A copy of their recommendation has
been laid on the Table of the House.

Shri R. K. Sidhva: If this sum of Rs. 6,644 has been incurred by the
Central Government can the Honourable Minister give us an idea of what it
costs the Provincial Governments?

The Honourable S8hri N. V. @adgil: I requires notice of that question.

Shri 8. Nagappa: May I know whether there was any engineer who attend-
ed this conference, from outside India?

The Honourable Shri N. V., Gadgil: No.

Dr. P. 8. Deshmukh: 1What is the total :mount spent in travelling wliow-
ance and daily allowance of the officers who attended this confergnce?

The Honourable 8hri N. V. @adgil: I require notice.

STATE BUSES

1*529. Seth Govind Das: Will the Honourable Minister of Transport be pleas-
ed to state how many udditional state buses have been run by the Central

Government to relieve congestion in the Railway trains during the financial
year 1948-49?

The Honourable Shri N. Gopalaswami Ayyangar; No additional state buses
were run by the Central Government to relieve congestion in the Railway
trains during the finangial year 1948-49.

1 Answer to this gquestion laid on the table, the queet.ion-er being abeent.
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TRACTORS AND AGRICULTURAT, MACHINERY

1530, Seth @ovind Das: \Will the Honourable Minister of Agriculture be
pleased to state how nany large tractors and other machines have been made
available to the agriculturists on nominal rent, and how many of such machines
have been made available to the co-operative Farming societies?

The Honouradble 8hri Jairamdas Doulatram: The present policy of the
Government of India is that meocbanical jultivation operations should be
cumied out on a ‘no profit no loss’ basis and no subsidies are payable in respech
of these operations. In the past two years however, subsidised reclamatiom
of land (kans eradication) was done by means of six unite of fifteen tractors
each in 1948 and ten units in 1949. Half the cost of raclamation is being
vecovered from the cultivators and the other balf is shared half and half by
the Provincial and Centrsl Governments. Some Provinces, however, have
their own tractors with which they carry out cultivation operations on helslf
of agricultnrists and co-operative societies. A statement giving the available in-
formatio « i~ placed on the Tuble of the House. (See Appendiz XIV, annexure

No. 2.).
WELLS

'*531. Seth @ovind Das: \Vill the Honourable Minister of Agriculture be

pleared to ktnte how muny new well: have been sunk in the different provinces
m the finuneial vear 1948-49 and to how many of them government 2id has been
gramted?

The Honourable Bhri Jairamdas Doulawam: The total number of new
wells sunk in the different provinces during the year 1948.49 with subsidies
provided by the Government of India was 84,984. A statement showing the
nmnher of wells sunk in each Province is placed on the Table of the Houss.

As regards the number of wells sunk in each Province without Government
nid, the Provincial CGovermuents: were consulted. Lot thev do ot have the in-

formation except i U.P. where approximately 8,000 masonry welle were
constructed without Government aid.

STATEMENT

Prorinee Nnmber of Wells
Assam -
T.r. 1,892
West Rengal 0
Bombay 3,511
Bihar 2,682
C.P. and Berar . " 4,435
Orinva . ) 143
Madras . 21,885
East Punjal 386

TOTAL 34,934

Assam aad Weet Benyral bad no rchemes for ginking wells.

+ Answer to this question laid on the table, the questioner bSing abeent.
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Sa¥ps, Frxrn sums AND MiXURES

+#532. 8eth Govind Das: Will the Honourable Minister of Agrieultuze be
pleased to state the special facilities provided to the agriculturiete in the finan-
cial year 1948.49 for obtaining (i) good quality seeds, (ii) technical advice and
(iii) compost, manure and fertilizers? :

The Honourabla Shri Jairamdas Doulatram: (i) During 1948-49, the Prc-
vincial Governments formulated schemes ef seed multiplication and its distwi-
bution to the farmers a$-doncéséional rafes. These schemes were subsidised
by the Government of Indis.

In order to enable Provincial Governmente to distribute sufticient quanti-
ties' of good quality seed-wheat which they needed, the Government of India
arranged for the supplies of indigenous seed-wheat from East Punjab, U.P.,
Central India and by imports from Pakistan. The total quantity thus distri-
buted was 48,417 tons. - I

(1) Technisal asviee relating do fertilimers, seeds, eompost, fisheries, plant
protection and soil comservation was given by the concerned officers who toured
the provinpes and Biates.

(iii) Two statements are placed on the Table of the House enumerating
special facilities afforded by the Central Government in connection with the
production and supply of compost m=amares and fertilisare durirg 1346-49
(8ee Appendiz XIV, annezure No. 3.)

IBRIGATION BY CANALS OB Dams

+*533. Seth Govind D=ms: Will the Honourable Minister of Wotks, Mines and
Power be pleased to sfate: ' '

{a) the total area irrigated by canals or dams in India in the financial years
1947-48 and 1948.49; and . . 9.

i

) (bg what special efforts are being made for increasing the area. under irriga-
tion by canals?

The Honourable Shri N. V. Gadgll; (8) The ipformation is being collecbed
and will be laid on the Table of the Heuse. - Co

(b) Government both at the Centre and in the Provinee® agd Hiates ase
doing their best to bring additional areas under irrigation. For a short-term
plan small irrigation schemes including tube-well installations, are being under-
taken. For a long term plan, some big river valley development projects are
under construction with a view to making large quantities of water available
to bring additional areas of land ender irrigation.

Ali SurvEY TRAM

*534, Dr. Mono Mohon Das: (a) Will the Honourable Minister of Agricul-
ture be pleased to state whether it is o fact that the Government of India have
asked for the services of an Air Survey team from England®

(b) If s0, bas the team reached India and begun its work?

+ Answer fo this question laid on the table, the questiomer being abeent.
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The Honourable Bhr{ Jalramdas Doulatram: (s) and (b). The Air Survey
Company of Indis, Ltd.,, Dum Dum, West Bengal, which is a Eritish firm
registered in India, is at present under contract with the Government of India
for carrving out aerial photography required by the Burvey of Indis. The com-
pani hae recently brought ite trained personnel in India for carrying out the
work,

Dr. Mono Mohon Das: What are the reasons for these aerial surveys?

The Honouradle Bhri Jairamdas Doulatram: We are able to get a beticr
picture of the land with all its veriations, from the al,

8hri H. V. Kamath: Will any Indian expert be associsted with this 4ir
Survey team from England?

The Honourable Shri Jalramdas Doulatram: We propose fo essociste Indien
personnel as soon ag we are able to get them.

Shri R. X. 8{dhva: Wae no such Air Survey team available in India? What
are the special qualifications required?

The Eonourable Bhrl JairamdAas Doulatram: They have experience over a
number of years, that is the special qualification. This is the same team which
was working here during the war time. Until we get our own team, we will
have to employ them.

8iri BR. K. B8idhwva: Do we not have men of such calibre in our air services?

The Honourable Shri Jairamdas Doulstram: The Air Services were asked
whether they oould give ue the personnel and the machinery, but tkey could
not, and soc we had to avail of thla team,

Bhyi R. X. Bidhva: Waa eveey eflort rade to see whether tke Tclenco
Ministry could not give the neamsary help?

The Homourable Shri Jairamdaas Doulatram: Yhe Defence Blinistry was
asked, and they could not supply the machinery or tne men suitable fi: tris
purpose,

Shri K. V. Kamath: ‘Is there no Indiap persunnal $o be @asociated with thia

team?

The Honourable Shri Jairamdas Doulstram: Yes, they will be associated,
after they are recruited and salectad

Bkri B. X. Bidhva: Who will rearnié them?

The Homourable Bhri Jalramdas Doulattam: The 8Burvey of Iudia, n cen-
sulstion with the Dedemoe Ministry.

8ardar Bhopinder Singh Man: Does the Government incur any cost in the
mere aagociation of some Indian personnel?

Dr. Mono Mohon Das: What is the expenditure incurred?
The Honourabls Shri Jelramdas Doulatram: About Rs. 6 lakhs.

CENTBAL GR20UND WATER OBRQANIBATION

*685. Shri Deshbandhu Gupta: Will the Honoursble Minister of Agricul-
ture be pleased to state:

(a) whetber it is a fact that decision has been taken to wind up the Central
vround Water Organisation;
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(b) whether it has been suggested to the Food Commissioner that 108 tube
wells can be bored within four months with the help of three rotary rigs whioh
have been lying idle and that for that purpose mo material or technical staff
need be imported and if so, the action taken on the suggestion?

(c) whether it is & fact that a conference of some expert engineers of differ-
ent provinces was held in Delli in September 1949 in which the question of
boring tube wells on mass scale was discussed and a deoision taken to order
some rotary rigs and percussion rigs; and

(d) whether it is a fact that none of these expert engineers had any expe-
rience of the working of rotary rigs?

The Honourable Shri Jalramdas Doulstram: (a) No, but with a view to
speed up the implementation of the food plans of provinces it was decided to
hand over to the Provinces the bulk of staff and machinery, plant and equip-
ment, etc., of the Cenwal Ground Water Organisation to enable them to go
ahead with their tube well construction programme.

(b) Such a suggestion was made but not considered feasib!2. The three
rigs were also not available when ‘the suggestion was made.

(¢c) A conference of the representalives of East Punjab, U.P. aad Bihar
Governments was held in September, 1949, when the question of tube well con-
struction in these Provinces was discussed. No decision was taken to order
rotary or percussion rigs. The decision taken was that the boring maohines
which were with the Cenfral Ground Water Organisation shoild b« distributed
to the Provinces so that they could push on with their tube well constzuction
programme.

(d) No.

Sbri Deshbandhu Gupts: May I know whether it is a fact tisb the Govern.
ment has plans for constructing 4,000 wells and 500 additional feeder tube wells
in three years?

The Honourable Shri Jairamdas Doulatram: - Government had these plans.

8hr]l Deshbandhu @Gupta: May I know whether it is & fact that the Miristry
appointed a technical panel to go into the question of importing mechanical
rigs for the purpose?

The Honourable Shri Jairamdas Dovlatram: Yes.

8Shri Deshbandhu @Gupta: May I also know whether it is a fact that this
panel recommended their importation and the conclusion of an agreement with
& U.S.A. firm on the basis of a tube well to cost Rs. 74,00C, end the total
amount worked to about Rs. 31 crares?

The HonOurable Shri Jairamdas Doulatram: There was diffsronce of opirion
between the Government and the experts about the amount asked for by the
company, and ultimately on account of financial ressons we did not comzlude
that agreement.

it i ficials
Shri Deshbandhu Gupta: I want to know whether it is a fact that the o
of the Ministry, the presiding ofticer of the C.G.W. and tha Joint Becretary
serving on the panel, they were of the opinion that the agrcement could be
cor.cluded at the cost of Rs. 74,000 a well? - . oo deois
The Homourable Shri Ja(famdas Doulstram: They come $o no deoision
with regard to the cost. As a matter of fact the objection was tuat the cost wes
too great.
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8hri Mahavir Tyag: But did they agres to Ba. 74,0007

Shri Desbbandhu Gupts: I do not want the Government’s decision. I want
to lmow the recommendation of the technical panel, and of these ofiicers.

The Honourabie Shri JairamAas Donlatram: I could not say it from memory,
I would have to refer to the papers.

8hrt Deshbandku Gupts: May I know whether it is & fast that the Assistant
Engineer who recently bored three wells with the help of rotary rigs gave an
estimate showing that a tube well could be bored at a cost of Rs. 15,000 to
Rs. 20,000.

The Homourable Shri Jairamdas Doulatram: It was entirely on a different
Lasis,

8hr! Deshbandhu Gupla: What was the different basis?

The Honourabis 8hri Jainmdxzs Doulatram: The different basis was the:
d:fferent type of machinery to be employed.

Shri Deshbandhu Gupts: Is it a fsct that the cost thai thegse epgineers
recommended did not go beyond Re. 20,000 for a tube well even if sunk with a
rotary rig?

The Honoursble Ghri Jalramdas Doulatram: I do not think that that was
the only difference.

$kri Deabbagdbu Gupta: May I know whether it is a fact tht the C.G.W. 0.
during the last three yeste waa of opiaion’ thas-the srotary rige could not be
worked without the help of techpicsl experts from the U.5 A.

The Honourable 8hri Jajramdas Doulatram: Not technical assistanoce,from
U.8.A. but the feeling was that we bave not sufticient train:d technical per-
sonnel available in Indis.

8hri Deshbandhu Geapts: That means though not the U.8.A. other foreign
experte. Is that so?

Tes Haourabie 8hrl Jalrzmdas Dunlatram: Yes.

8bri Deshbandhu Gupta: May I know whether it is a fgct that it was on that
sucount that all these rotary rigs whiob were imported at 8 bigh cost were lying
idle for three vears?

The Honourable 8hri JalramAas Doulptram; That is a fact.

8hri Deshbapdhu Gupta: Is it a fact that this Assistant Engineer, who was
paid Ra. 500 or less per month was able successfully to demcustrate that these
rotary rige could be worked with the belp of Ipdian drillers who were trained
under the C.G.W.0.?

The Honourable Shri Jakramdas Donlatram: I think the honourable member:
knows the full facte about the matter a8 aleo the decisipn I meade that that
engineer should be given an opportunity to use the rigs.

8hri Deshbandhu @Gupta: Is it not a fact that this engineer bored three wells:
due to the personal intervention of the Honourable Minister but even thcse
three wells also have not been put in commission and further progress has been
checked because the C.G.W.0O. did not want either this enyineer or Indian
eny'neers to work these rotary rigs?

The Sayi Jatramdss Doolakzam: Thut is not a fact. The @iffi-
cully wae with regard to seouring the machinery and for :tat we had to rely
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upon a sister ministry, who could not get the required type of engine from out-
£ids in time.

Shri Deshbandhu @upta: Is it not a fact that this tractor wams availahis
locally and it took more than nine months to negotiate its purchase through
the Ministry of Industry and Supply? '

The Hoofurable Shri Jairamdas Doulatram: As I said, I am not able o
sxewer for deiaya ooccurring eleswhere. -

8hri Deghbandhu Gupta: May I know whether it is a fact that this engineer
hagr contended that if thess rotary rigs were worfted a8 a writh of two or three
rige they would give us better production and he has undert::ken to dig at ieast
100 wells in two monthe time with the help of three rotary rigs but the rigs had
been distributed and they are lying idle?

The Homoursble Shri Jalramdas Denlstram: He made that claim but I do
not admit that there wers not other engineers available who could do the same
‘type of work. s

Shri DeshbasdBu Qupta: Is it not a faoct that till the day he made the
demonstrationr there were no engineers available in India who eould demon
strat= that these rotery rigs could be put to use and that even at the present
moment these rotary rigs are lying idle in other provinces?

The Hanourable Shri Jairamdas Doulatram: There were at the same time
other Indian engineers available who immediately thereafter were able to dig
the wells in a neighbouring part of Delhi province.

Sh..ﬁ Deshibandhu Gupta: Why were not these engineeré availsble earlier...

». - :Mr, Deputy-Spsa¥er: Order, order,

** ‘Pr. B. Pattabhi Sftarsmsgyya: What is the significance of the expression
“‘sister Ministry’’? Does it refer to a ministry presided over by a lady or has
‘“the Honoursble Minister elassified all the Ministries as feminine just as Govern-
ment in the United Provinces and in Hindi is donsideyed as feminine ?

~ 8AM Mahsvir Tyag: From the replies of the Honourable Minister do I
Undérstand that the officer in charge rejected the proposal of the engineer who
offered to dig the wells at a cost of Rs. 20,000 and insisted on schemes which
involved a cost of Rs. 74,000 per tube well?

The Hooourable Shri Jairamdss Doulatram: As I said, the more costly
scheme was not approved and it was rejected and there was 1:0 contract
entered int.o.

Sbri Mahavir Tyagi: Was it the more costly scheme that was recommended
by the officer coarerned in the Ministry?

The Bonounmdls Shri Jairamdas Doulatram: As I said we did not accept

that scheme.

_ 8hr: Mabavir Tyagl: How do you explain as to why he recommendel] that
scheme?

MY. Deputy-Speader: Order, order. More than one Honourable Member
asked a question as to what the recommeandation of the Panel was and the
Honourable Mipister only said that it was not accepted. I think further
‘quegtions would have been svoided if the Honourable Minister had answered
what the recommendation was. I would only ask the Honourable Minister
to state what was the recommendation of the Panel.
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The Honourable Shri Jeiramdas Doulatram: I would not be able to say
exactly what the final recommendation was, I know that the matter was urder
consideration and the figure demanded was being disputed.

Shri Deshbandhu Gupta: Is the Honoursble Minister satisfied that the
rotary rigs can dig a well a day or a well in two days? If so, what steps are
being taken by f.ghe Honourable Minister to import more rotary rigs or get
them manufactured in India so that the tube well construction ‘may be =xpe-
dited? 3

‘The Honourahls Bhyi Jairemdas Doulstram: The rigs can bore a hole in
24 hours and they may also take more time. Much depends upon the uature
.of the soil below the surface. .But well digging does not mean only boring a
hole. It means further development of the well and that requires engines to
pump out the water. In regard to the manufacture of rotary rigs the roatter
was examined by the Ministry of Industry and Supply. - I 18 net possible to
manufacture rigs in India at the present time.

Shri M. T\rumala BAo: Is it a fact that the officer of the Ministry who
advised the ministry on the import of chemical fertilisers and tractors is also
actively associated with this scheme of rotary rigs being imported from the
U.B.A.?

The Honourable Shri Jairamdss Doulstram: No.

*538. 8hrt Deshbsndbu Gupta: Will the Honourable Minister of Agricul-
ture be pleaged to state: ;

(a) whether it is a fact that it has been suggested so the Govermmnent that
rotary rigs can be menufactured in India without much difficulty and at a muech
cheaper cost?

(b) if so. what steps Government have taken to explore the possibilities of
manufacture of the sape; and

(c) whether the Government ardnance factories and railway worlshops have
been consulted in this matter and if not, whether Government propose to do
€0 now?

The Honourable Shri Jairamdas Doulatram: (a) Yes. ‘

‘b) The suggestion was examined by the Ministry of Industzy and Supply
who advised that the only portions of the rotary rig which could be manufastured
in Indis were the derrick and the derrick floor, and that the remsining perts
would have to be imported.

(¢) No. Government will take steps in the matter.

8hri Deahdandhu Gupta: May I know whether any private firm has offered
to the Ministry to undertake the manufacture of these rodary rigs, if the Ministry
would gusrantee that the production would be teken by them or some little
help given to them by the Government?

~ The Hanoursbis 8hri Juiramdas Doulatram: As I bave ssid, owr Ministry
is not dealing with the question of having these machines manufactured. It
is the Ministry of Industry and Supply who will be able to reply to thati question

Shri Deshbandhu Gupta: What is the cost of a rotary rig?

The Honourable Shrt Jairam: . . .
is about one lakh. das Doglatram; 4s imported from Amerioa it
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Shri Deshbandhu Gupta: Is it not a fact that the estimate given by one of
these engineering firms was that these rigs could be manufaotured right here

at » much cheaper cost?

The Honourable Shri Jairamdas Doulatram: I do not know: I will require
notice of that.

LoD RELAMATION

1*637, Shri Ajit Prasad Jain: (a) Will the Honourable Minister of Agricul-
ture be pleased to state how much waste land has been reclaimed in each of
the Provinces, States and Unions of India 88 a result of Food Production Drive
gince the decision to stop imports at the end of 1951 was taken?

(b) How much of waste land is proposed to be reclaimed under the Food
Production Drive by the end of 1951 and 1954?

(¢) What is the strength of Central Tractor Station and how many trsotors
have been distributed by the Centre to the Provinces? .

(d) What is the area of waste land reclaimed by the tractors supplied by
the Central Tractor Station? :

The Honourable Shr{ Jairamdas Doulatram: (a) and (b). A statement showing
the available information is placed on the Table. (See Appendiz XIV, annexure
No. 4)

(¢) The number of tractors available in the Central Tractor Ocganissiion is
252 of which 221 are old machines. Out of the 221 old machines, 169 are
working machines for reclamation and 40 for ordinary cultivation. The balance
of 22 old machines, being unfit for rehabilitation, have been condemned and
canibalised. The parts of these machives are being used for repair of other
old machines. Of the 31 new machines, 25 are for cultivation, three for

reclamation and three for trial, = .
The total number of tractors distributed by the Government of India to the
various Provinces and States is 534.

(d) The total area of waste land so far reclaimed’ by the Central Tractor
Orgenisation is 1,08,975 acres.

Foop Propuorion

+#588, Shri Ajit Prasad Jain: (a) Will the Honourable Minister of Agricul-
ture be pleased to state what new adininistrative changes have been effected
to increase food production with a view to stopping import of foodgrsins at the
end of 19517

(b) What would be the annual cost of this additional administrative machi-
nery (i) to the centre; and (ii) to the Provinces?
(c) What is the total consequent increase in the office staff grade-wise?

The Hononrable Shri Jairamdas Doulatram: () The Administrative changes
which have been effected at the Centre are—

(i) the appointment of a Food Production Commissioner, (ii) the setting up
of a Special Emergency Branch in the Ministry of Agriculture under the imme-
diate ccntrol of the Food Production Commissioner and (iii) the constitution of
8 Foud Production Board upder him. The set-up recommended to the Provinces

+ Answer to this question laid on the Table, the questioner being absent
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and 8Btates was (i) appeintment of a Director of Feod Production; (ii) the eonsti-
tution of & Cedinet S8ub-Committee an food sbters; (iii) making Deputy Com-
missioners or Collectors in the Districts primarily responsible for food production
work and for this purpose giving them the authority to co.ordinate the functions
of the various Departments operating in their distrlcts and delegating their
routine duties to one of their Assistants; and (iv) creation of a small Statistical
Organisation attached to the Director of Food Production.

(b) snd (c). A statement giving the information in reapect of the changes
wfleoted at the Centre and the additional cost involved is placed on the Table
of the House. Informnstion in respect of the Provinces and States is being
obtained snd will be placed on the Table of the House in due course.

STATEMENT

Ammurad cost of additional
machinery to the Cemtre. " Ra. 50,000
Total increase in office staff
goade-wise. Officers : s*
Asaistants 2
Clerks . . 5
Teroml Amisant - S |
Staacgrephers L ]
8teno.Typist . 1
L 2 Jemadas ) = i
Peons 5 7

.. *Out of these five officers four are wonkms in an honorary capacity.

) NierT AR Mar Sprvie . -
. *§39, 8kxi Ialahminsrayan 8ahu: (a) Will the Honourable Minister of
Communioatisns be pleased to state why a noun-scheduled company has been
given licgnoe for carrying night air mail with passengers?

(b) What is the standing of the non-scheduled company i.e. Himalayan
Aviation Limited, Calcutta? ’

8hri Khurshed Lal (Deputy Minister of Gommunications): (t:i) The Honour-
able Member is probably aware that a company becomes a ‘scheduled company’
anly after it is granted a licence—Himalayan Aviation like 8l other scheduled
operatars, is now a ‘scheduled company'—the circumstences in which licence
was granted to thie company were fully explained in the debates in this House
on the 80th November, 1949.

(b) Himalayan Aviation is a limited company formed in May, 1948 and has.
sinoe been engaged on oatrving out non-scheduled air transport operations ¥rom
its base at Calcutta. The record of non-scheduled operations by this company
has been eatisfectury.

Bhr H. V. Kamath: How many planes bas this Himalayan Aviation Ltd.
pressed into service on their night fights?

Shri Khurshed Lal: Ao many as are necessary.

Sri K. V. Xamath: That is hardly an answer to my question. How many
have they got and bew many are flying? o ;

The Rmouwnhis Hy. Ba8 Ahmad Kidwal: Four.plases are fiving and two
@re In resurve, o
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Stri 8. Nugapps: Rfay T know whethler any scheduled companies refused

to carry air mail atid if 8o, whether Government have considered their removal
from the list?

Shri Khorsbed Lal: ‘All that was explained in the debate on the previous

oceasion. _
8hri HE. V. Kamath: Are all the planes Dakotas or of a military type?

8bri Khnratied L&l Dakots type.
Shri H. V. Kamath: May I know whether some were reconverted in
Hindustan Aircrsft, Bangalore or not?

331 Khurshed Lal: Reconversion is for'carrying passengers during the night.
"Whether to carry freight or passengers they are all Dakotas.

8hpi 8. Negappa: This point was not. explained in the debate—whether any
company that refused to offer its services for night flymg was removed from the
Scheduled List.

8hri Khurshed Lal: If the Honourable “IlJ[.e;hber will care to -g(;)’through the
proceedings of the debate he will find that they are fully -explained: there. .

Sbri K. V. Eamath: Have these aeroplanes plying in the night service been
fitted so as to carry passengers in t.he seme manner a8 the Dakota planeg plvmg
‘byday?

8hri Khurthed Lal: Some of.them still require to be so fitted.

Shr{ H. V. Eamath: How long will it tak;e to convert them to. the proper
‘pattern?

The Hanparablg Mr. Bafi Ahmad Kidwsi:. They have already got a .few and
I think our Aircraft ¥Factory is doing one more. That will make all the planes
‘fitted with seats. Lot
Dr. P. 8. Deshmukh: Who are the principal sharebolders in this Himalayan
Aviation Company?
. The Honourable Mr. Baf Ahmad Kidwai: I will try to send a copy of the
list of shareholders of that company to the Honourable Member.

8hri H. V. Kamath: May [ know how many Indian pilots there are in this
company ?

Shri Kharshed Lal: I answered this question last time. They bave twenty-
+one pilote out of whom nine are Indians, nine Europeans and three Stateless.

CeENTRAL ELEOTRICITY BoARD AND PROVINCIAL Er.xcrmorrt Boarps

*540. Shti. Baminty Kumar Des: Will the Honoursble Minister of Works,
Mines and Powet: be plessed to-stute: :

(a) whether it is a fack that the Centrel Electricity Board has been consti-
uted, if 8o, when and what works have been taken up hy them;

(b) the provinces in which the Provincial Electricity Boards have been set
up and whether any Board hss effested any improvement in the generstion and
-diséribution of electricity and if so, in what manner; and

(0) whether any public-owned eleotric oorporatlon has been started by any
Provincial Board?
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The Homourable S8hrd N. V. Gadgil: (a) I presume that the Honourable
Member wants information about the Central Electricity Autharity. If so, the
Acthority kes not yet been constituted.

{b) No Province hae yet set up any Provincial Electricity Board. The latter
pary of the question does not arise.

(¢c) lyoes not arise.

8hrl Bamnta Kumar Das: Has any Provincial Government issued any
uotitication so far in this respect?

The Honourable 8hri N. V. Gadgll: No notification hss been issued by an
Provincial Government in this regard. The diffculty in implementing
part of the Act was explained the other day while the Elestnicity (Supply)
Amendment Eill was under discussion.

8hri Basants Kumsr Das: What is the last date for the issue of the noti-
fication by the Provincial Governments?

The Honoarshle Shrt N. V. Gadghi: September, 1950.

Shri Destbandhu Gupta: What is the hitch in eppointing the Provinoisi
Electricity Board in Delhi as it is directly under the Government of India?

The Honoursbie @hri N, V. GeAgll: There is no hitch except that the preeent.
Delhi Electricity Power Authority, which is a body incorporated upnfer the
Indian Companies Act, is not willing to come in line with the directions of
the Govermment. :

8hri Deshbandhu Gupta: What steps are Governmens taking to see that the
Previncial Electricity Board is set up in Delhi?

The Honourable Bhyi N, V., Gadgll: Neocessary steps are being taken.

8hri Deshbandhu Gupta: Is it a faot that two of the Members have elresdy

been nomineted and they are working and that the Board is not yeb completely
constituted?

The Honourablc 8hrl N.V. Gadgil: Two Members have been provisionally
selected and one Member will be selected in course of time. But the Board.
will come into existence after certsin preliminaries have been done in connec-
tion with the present existing Authority.

8hri Deshbandhu Gupta: Is it proposed to dissolve that body?
The Honourable 8hri N. V. Gadgll: Some such thing.

.

REDISTRIBUTION OF PosTaL DIiveeioNs (Omrmea Postai CIeouz)

*541, 8hri Yudhisthir Misbra: Will the Honourable Minister of Communi-

nications be pleased to state whether any representation for the redistribution.
of the existing Postal Divisions of the Orissa Postal Circle, has been received
for consideration by Government and if so, whether any decision has so far-
been taken in the matter? Lo

Shri Khurshed Lal: (Deputy Minister of Communications): No.

Shrj Yudhisthir Mishra: Do Government think it desirable to redistribute
the Postal Divisions in Orissa in view of the merger of the Btates with the
Orisea Province? .

Shr{ Xhurshed Lal: That question will be examined.
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PosT OFFICES (INTEGEATED.ORISSA STATES)

>542. Shri Yudhisthir Mishra: Will the Honourable Minister af Communi-
cations be pleased to state whether Post Offices in the integrated Orissa States
bave been authorised to deposit their surplus cash colleotions in the local Gov-
ernment Treasuries and if not, whether Government propose to tske up the

question early? :

8hri Khurshed Lal (Deputy Minister of Communications): Out of 34 Post
Offices situated in ex-Orissa States 14 are already making monetary transactions
with ex-State Treasuries. Orders exteuding the same facilities to the remaining

20 Post Offices are expected to be issued shortly.
ELRoTRIO RAILWAYS c

~ *643. Pandit Mukut Bibari Lsl Bhargava: Will the Honourable Minister of
Railways be pleased to state:

(a) what is the total length of electric Railways run in India and the names
of lines where they exist; and

(b) whether the Government of India bave any scheme for the expansion of
electric railways for long distances in India and if not, why not?

The Homourable Shri N. Gopalaswami Ayyangar: (a) The total electrified
route mileage of Indian Railways is 235-99 miles, comprising of the following

sections:

South IndianRailway. . i Meadras Beach to Tambaram 18- 14 miles.
Great Indian Peninsuls Railway. Bombay to Pacna and Kalyan o .
i - 05 miles,

to Igatpuri . -2

Bombay Baroda and Central Bombay Churchgate 6 )
India Railway. . . Virar . . 36-80 miles.

(b) Yes; such schemes are under examination.

Shri 8. Nagappa: Which of the two systems work cheaper per mile?

The Honourable S8hri N. Gopalaswami Ayyangar: We take good care to see
that both are economic. I am not in a pnsition to say which is cheaper.

8Shri S, Nagappa: I wanted to know the comparative costs.

Mr. Deputy-Speaker: The Honourable Minister has no present information.

Shri M. Tirumala Rao: With regard to the answer to part (b) of the question,
is there any proposal before Government for investing the gcheme of long-
distance electrification of Railwavs along with the general electrification scheme
in my Honourable friend Mr. Gadgil’s Department?

The Honourable Bhri N. Gopalaswami Ayyangar: A number of long-distance
electrification schemes are under examination.

8hri R. X. Sidhva: The Honourable Minister stated in answer to part (b)
that some schemes are under examination. May I know the schemes of which
Railways have been presented to the Board ? ‘

The Honourable Shyf N, Gopalaswami Ayyangar: We have received schemes,
which are under axamination, for a number of Railways—B.B. and C.1., G.1.P,,
S.I. and E.I. .

Shri R. K. Sidhva: Is there ahy scheme for underground railway ?
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The Honoorable Shri M. éopﬂuwsml Ayyaagar: There is a scheme, not
under the auspices of the Railway Board, but I believe the West Bengal Gov-
ernment have got a scheme under examination.

Bhri B. K. Bidhva: Are the West Bengal Government competent to construct
sn underground railway without the knowledge of the Central Government?

The Honoursble Shri N. Gopalaswami Ayyaogar: I can assure the Honour-

able Member that the West Bengal Government have not kept it away from
t.hte kn%wledge of the Centrul Government. They have been keeping us
informed.

Shri L. Krishnaswami Bharathi: May I know at what stage the electrification
scheme up to Chingleput in the South Indian Railway stands?

The HOunourable Shri N. Gopélaswam! Ayyangar: Originally there was a
scheme to which the Railway Board raised certain objections. The scheme has
pow been revised, that is to say, a new acheme has been received which seems
to promise fairly economic returns. That scheme is under active examination
now

8hrl 0. V. Alsgesan: Is there any possibility of ite being taken up next yeuwr?

- 'The Eonouradds Shii W. Gopalaswami Ayyangsr: I am afraid not at presen’.

W.. are at present unable to s8ay whether we would be able to find money, As
it is. Ium afraid it may not be poesible. But if it is possible to find funds we
shall do it. ’ h

Shri Mihir Lal Ohattopadhyay: May I know whether the scheme of electri-
ficatiot from Howruh to Moghulsarai has'béen finalised? :

The Ronoursbls Shri N. Gopalasvami Ayyangar: There is a scheme, but it

haus nat been finalisel.

Shri Suresh Ohamdra Msjumdas: May I know wherefrom the EI. Railway
would get the electricity? o

The Honourable S8hri N. Gopalaswami Ayyangar: Electricity has to be
generated, and we have got fo make provision for the gencration of electricity,
whether it in gomg to be thermal plant or hydro-electric plant or the two together.
All that will be examined in due course.

@hri Mobap Lal Gautam: Is there any scheme to run electric traing between
Lucknow and Kanpur?

The Hosoumhis Shri N. Gopalaswami Ayyangar: No. [ do not think we
have received any such scheme.

A e T Qe A WAL § THR A6 @EEE Iy
@ w1 aRFEA R a@r g ?

8hri Gokulbba{ Danlatram Bhatt: Are arrangements going to be made for an
Electric Train Service from Bombay to Palgarh?

Mr. Deputy-Spaaker: The Honourable Minister cannot know off-hand about
all the schemes throughout the sub-continent of Indis. If the Honourshle
Momber wante to know specifically about any particular scheme be may put
& question. - -
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TICRETLESS TRAVELLING (RAILWAYS)

*644. Pandit Mukut Bibari Lal Bhargava: (s) Will the Honourable Minis-
ter of Railways be pleased to state whether the Government of India have made
any special efforts for putting a stop to ticketless travelling on Railways?

(ll)) If 8o, on which Railways has such a drive been launched and with wha
results? '

The Honourable Shri K. Santhanam: (a) Yes.

{b) All Indian Government Railways have adopted special measures, suited
to the area they serve. Results have been encouraging. '

Pandit Mukut Bihan 1Al Bhargava: What is the extent of extra revenue
collected by these measures?

Thé Honourable Shri K. Santbanam: ¥rom January to June, 1949, 3,291,743
passengers travelling without tickets have been detected and a revenue of
Rs. 92,52,083-14-8 has beer collected.

Mr. Deputy Bpeaker: The Question Hour is over.
(b) WRITTEN ANSWERS

Goops MOVEMENT ON RAILwAYS

*545. Pandit Mukut Bihari Lal Bhargava: Will the Honourable Minister of
Railways be pleased to state:

(a) the present position of goods movement on different Railways in India;

(L) whether the war time priority system is in vogue even now; and

(c) on which Railways and bv which date it is expected to abolish this sys-
tom altogether?

The Honourable Shri N. Gopalaswami Ayyangar: SB) The Movement of goods
traffic on the Proad Gauge Indian Government Railways ie more or less free
except for a few limitations necessitated by the limited capacity of certain
junctions and transhipment stations. The position on the M.G, Railways has
lately improved appreciably and further improvement is expected.

(b) The war-time priority control over the movement of goods traffic has
been completely suspended on the M. & §.M. and E.P. Railways and partially
an the E.I. Railway; on most of the other Railways also the need for priority
ersistance is seldom. if at all, necessary.

The Regional Railway Priority Organisations have consequen®ly been merged
with the respective Railway Administrations, but the Central Organisation
continues,

{c) It would depend upon the rate of further improvement and consolidation
of the 1mprovement already achieved.

DismanTLEp Lives aAxp New Lines (O.T.R. & ELR.)

*546. S8hri B. P. Jhunjhunwala: (a) Will the Honourable Minister of Rail-
ways be pleased to state whether the dismantled railway lines between Farbis-
ganj and Raghupur on O.T.R. in Bihar and the adjacent trade centres were
inspected and surveyed during November, 1948 by Government?

(b) If so, what was their report in the matter?

(o) Did they recommend reconstruction of this line?

(d) If the answer to,part (c) above be in the afirmsative, have Government
taken any further action in the matter?
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je) Do Government propose to construct a new Jine joining Murliganj to
Medhipura on O.T.R. in Bihar and if so, have Government taken any action
in the matter? : -

(f) Do Government propose to reconstruct the dismantled line between
Bhagalpur and Baunei on E.I.R. (Bihar) and to extend it towards Decghar
side?

(g) If the answer to part (f) above be in the affirmative, what action have
Government taken in this matder?

The Honourtble Shri X, Gapalasvam! Ayyangar: (a) Yes.
(») The Belporb waa that the line will bave to cross numerous dead and
flowing channels of the Kosi river and will involve heavy bridgmg. Even then

on uscoount of the instability of the Koei river anything beyond a fair weather
connection could not be ensured.

(c) The O.T. Railway stated that the comstruction of a Railway line in the
area could not be recommended until a barrage had been built on the XKosi

and the river controlled.

(d) In view of the reply to part (c), the question does not arise.

(e) The Central Board of Transport have decided that the case for the con-
struction of this line should be reviewed when first stage of the Kosi Multipurpose
scheme is sanctioned.

(f) and (g). The Central Board of Transport consider that there is no justi-
fication for the restoration of the line between Bhagalpur and Mandarhill, but
that the General Maneger, E.I. Railway should discues with the Provincial
Government and report whether there were any valid grounds for reconsidering
the matter. The General Manager's Report is awaited. There is no propoeal
‘to extend the line towarde Deoghar side. : i

IMPORT OF FOODSTUZF

“647. Bhrl B. P. Jhunjhunwala: (a) Will the Honourable Minister of Agri-
culture be pleased to state whether there has been any change in the policy of
the Government that the import of foodgraine will be totally stopped after the
yesr 1951, since this policy was announced?

(b) Have Government got any eetimate of the expected increase in produoc-
tion of foodstuff as a result of proposed extensive and intensive cultivation
which ia to be taken up under the supervision of the newly appointed Food Com-
sigsioner for the year 196507

(o) If so, how much is it?

The Honcurshls Shri Jajramdas Doulatram: (a) No.

(b) and (c). Yes. An additional production of abous 28 lakh tons has been
estimated from extensive and inténsive cultivation echemes during the year
.comprising the kharif and rabi crope sown in 1950.

CoMmODITY COMMITTRER (AGBICULTURB)

*648. Shri Satis Ohandra Gamanta: (a) Will the Honourable Minister of Agri-
culture be pleased to state how many commodity committees are there under

the Ministry of Agriculture?

(b) How many of them are eelf-supporting by meeting their expenditure
from the ocesses they realise snd have they any other suurces of income?

(c) How much eubsidy bas been given and to what committees in the year
1048-49?
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The Honourable Shri Jairamdas Doulatram: (a) Eight.

(b) and (c). Four Committees viz., Cotton, Cocoanut, Oilseeds and the Lac
Committees are financed by ceeses levied under the provisions of the respective
Acts constituting them. %he have so far been able to meet their normal
expenditure from the cess collections, except the Cotton Committee to which
special grante from the ‘Cotton Fund' under the control of the Ministry of
Industry and Supply, have also been made from time to time particularly for
ﬁfngncing Development Schemes. These Committees have no other souroes
of income.

The other four Committees, nsmely, the Jute, Sugarcane, Tobacco and

Arecanut Committees are financed by special grants sanctioned by the Central
Government.

No grant during 194849 was made to the Arecanut Committee as it has
been constituted only a few months ago. The three other Commiftees have
had the following grants during 1948-49:

Nawme of the Commsékes. Grant-in.aid.
“The Sugarcane Committoe. - 4 i Rs. 12,60,000/-
‘The Tobacco Committee . - . Re. 10,00,000/-
The Jute Committes . . . Re. 10,00,000/-

TRANSFER OF GOVERNMENT QFFICES FROM DELHI

*549. Pandit Mukut Biharl Lal Bhargava: (s) Wil the Honourable
Minister of Works, Mines and Power be pleased to state the steps taken by
the Government of India to relieve congestion in Capital of India by shifting
some of the unimportant offices to places outside the Province of Delbi ?

(b) What places have been or are being considered suitable for this
purpose and has any survey been made of such places?

(c) What is the Report of such survey and what offices “are expected to be
moved out from Delhi and by which date?

(d) Are Government aware that by the declaratiqn of Jaipur as the Capital
of Rajasthan and centralisation of most of the Secretariat offices formerly
iocated at Alwar, Jodhpur, Bharatpur, Dholpur, Bikaner and Udaipur, a
large amount of space for offices and residential accommodation is available
at these places?

(e) If sn. do Government propose to consider the advisability of utilising
the accommodation rendered surplus at these places, some of which are not
very far off from Delhi?

The Honourable Shsi N. V. Gadgil: (a) to (e). With a view to relieving con-
gestion in the Capital, Government are considering the guestion of moving
some of their offices out of Delhi, and for this purpose, a survey of the accommo-
dation available outside Delhi, particularly in the Capital of States, whioh have
since been formed into Unions or merged with Provinces, wss recently conducted
by an officer on special duty. A statement showing the places so far surveyed
by him and the accommodation reported to be available at eacH, is placed on
the Table. (Bee Appendiz XIV, annexure No. 5.)

Bikaner and Udaipur referred to in clause (d) of the question have not so
far heen surveyed. It i proposed to utilise the available accommodation, by
moving as many offices ;a8 possible out of Delhi. The question as to which
offices should actually move is at present under consideration, and a decision
is expected to be taken shortly.
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*650, Bt Ari Bahsdur @Gurung: (a) Will the Henoursble Minlster of
flasilways be pleased to state the probable date of opening of the new Assam

Rallwey Link?

(b) How long do the Government of India propose to allow the Govern-
ment of Pakistan to control aad superviee the Railway line, in Indian Union,
passing through Cooch Bebar, Jalpasiguri and Siliguri and connecting Calcut4s ?'

The Honanrablp Shr{ X. alsswami Ayyangar: (a) The carriage of goods

trafic over the Assam Rail Link has just commenced, aud it is hoped that
passenger traffic will also begin to be carried over this line by the end of
January, 1950, v

(b) Under the existing agreement, the working of this section can be taken

over only after giving six months’. notice to the Pakistan Government and
the question of giving such notice will be considered after the Assam Rail

Link "is in full operation.

WaraT veoM U.S.A.

*651. 8hri Leaksbminarayan Balu: (a) Will the Honoursble Mibister ef
Food be pleased to state what quantity of wheat is U.8.A. going to sell to

India this year and in the coming yem®

(b) Is it a fact that the wheat in Argentina, Australia and Ruesia is
cheaper than that of U.B.A.?

(o) If 8o, what is the reason for purchasing wheat from the U.8.A.?

The Homoutabls 8hri Jalramdas Doulatram: (s) During the current year
344,000 tons of wheat have been imported from the U.S.A. upto July. No
further purchases have since been made, nor are contemplated during the
remainder of 1949 or in 1950.

(h) Wheat from the U.8.A. has sometimes been more costly than from other
souroes.

(c) It has been necessary in the past to buy wheat from U.8.A. as our
requiremente could not be met in full from other sourees.

Grow More Foop SCHEME

*508, Ghri Upendranath Barman: (a) Will the Honourable Minister of
Agriculture be p'eased to state what were the targets of Grow More Food
Bobeme under (i) reclamation of waste lands; and (ii) tube-well irrigation?

{b) What are the areas which have been brought under cultivation under
the vespective heads, giving the figures, province by province and year by

year?

Ths Honourshie Shri Jairamdas Doulatram: (s) It is not clear if the
Honourable Member is referring to the land reclamation programme and tube-
well progremine of the Provincial Governments or the Central Government.
So far aa the Central Government is concerned the information is as follows-
1947-48-—60,000 acres and 1948-49---88,000 acres. ’
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. So far as the Provincial Governments are concerned replies from: some
Provinces have not yet been received. After complete information is received
i$ will be laid on the Table of the House.

The programme for the construction of tube-wells has been left to the decisiomn
of the Provinces.

(b) The areas reclaimed an(i brought under cultivation by the Central Gov-
ernment are as follows:

Province Aorea
1947-48 U.P. 25,077
C.P. 7,454
1948-49 U.P. 20,800
C.P. 39,247
- E. Punjab 6,460
Madhyabbarat 5,200
Delhi 1,931 {1948 up to

Rabi 1949) and 1,926 (from
Rabi 1949 to 12th Nov. 1949)..

Information regarding the areas which have been brought under cultivation
by the Provinces and States will' be placed on the Table of the House after.
complete information is received.

It may be mentioned that. the reclamation programme depends on machinery.
imported from abroad and therefore its progress is not entirely under control..

TRAVELLING BY RAILwWAYS

*553. Lala Raj Kanwar: (a) Will the Honourable Minister of Railways be
pleased to state whether there has been any decrease in the number of passen-
gers travelling over the Indian Railways, due %o the introduction of parallel
roadways by Provincial Governments at various places?

(b) If so, what is the estimated loss of revenue for each of.the past-three
vears?

(c) What steps do Government propose to take to counter this loss of
revenue ? .

The Honourable Shri K. Santhamam: (a) In a few areas there has been ar
insignificant decrease in the number of passengers travelling over the Indiamr
lews}s which may be attributable to the taking over of road transport by
Provincial Governments. In others in which Provincial Road Transport
operates, there has been an increase. On the whole there has been an increase.

(b) The question of loss of revenue as such does not, in the circamstances.
arise.

(c) In the matter of possible competition on. parallel routes leading to losses
of revenue in future, Government's policy is to co-ordinate rail-road services
to the maximum extent possible.

Tuse-WELLS

*554. Sardar. Bhopinder. Singh Man: (a) Will the Honourable Ministet of
Agricu'ture be pleased %o state the pumber of tube-wells. bored duding | the
current financial year? '

(b) Have the provinces utilised the money n.dva,n ced to them by the
Government of India for Tube well Schemes?

(c) Do the Government of India or the provincial Governments supply
material and technical help to the cultivators for boring tube.wells?
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The Honpwsbie Shri Jairamdas Doulairam: (a) During the period in question,
17 tube-weils were sunk by the Central Government as part of the training of
the Central Drilling School trainees. Information regarding the number of
tube-wells sunk by the Provincial Governments during this period is bemg
collected and will be laid on the Table of the House as soon as it i received.

{b) The subsidies sanctioned for tube-well schemes in previous years bLave
beca utilised in full by the Provincial Governmente concerned.

~ {¢) The Government of Iudia do not supply any materials to the cultivators
for sinking tube-wells. Technical advice 15 however, given whenever requests
are received. The Government of India also assist the I'rovincial Governmen#s
in the procurement of machinery and stores for tube-well canstruction and with
technical advice, Information regarding technical help given by Provincial

QGovernments to cultivators has been called for and will be laid on the Table
of the House when received.

Hmraxup Dax Proszeor

*535. Bhrl Lakxdminarayan Sabu: Will the Honourable Minister of Worbs,
Mines and Power bs pleased to state:

{(8) whether Government have prepared any estimate of the total area of
land which is likely to be acquired for the Hirakud Dam Project;

{b) if the answer to part &) above, be in the affizmnative, what is the
area of cultivated and cultiveble land which bhas already been acquired and
which is still to be acquired for the Hirakud Dam Project;

(c) the. nummber of persons who have already been displaced and who are
stil! to be displeeed from their lands and homes by the projeot; and

(d) the number of houses which have. already been acquired and which
sre atill to be aoquired for the above project?

The Hoooursdle Shri N. V. Qadgll: (a) Yes.

{(b) According to the present estimates the total area of land to be acquired
for the Hirakud Project i% 80,000 acres of cultivated and 51,700 acres of cultivable
area. An area of 10,194 acres only has so far been acquired; of this 5,532 acres
ia cultivated, 8,656 acres cultivable and 887 unoultivable.

(c) The number of persons to be displaced according to the last census is
reported to be about 91,400. No body hae so far been actually displaced.

(d) 21,850 houses are likely to be acquired. Out of these, only eight are
reported to have been acquired so far; which were all uninhabited.
GrAM AND GRAM Dal

*350. Sardar Bhopinder Singh Man: (a) Will the Honourable Minister of
Food be pleased to state how much approximate surplus of gram and gram
dal wns eatiinated in East Punjab and PEPSU during 1948 and 1949?

(b) How muoh of it waa removed to the areas of allocation?

(c) How much of it was allowed to reémain in the mandis of PEPSU and
Bast Punjaeb?

The Honourable Shri Jeiramdas Doulstram: (a) 1,382,000 and 2,22,000 $ons
gram and gram products were declared as aurplus by East Punjab and PEPSU
Govarnmente respectively during the year 1948.49. During the current year



STARRED QUESTIONS AND ANSWERS 40

(1949-50) the East Punjab and PEPSU Governments have so far offered
surpluses of 70,000 tons and 60,000 tons respectively.

(b) In the case of East Punjab the entire 1948-49 surplus was despatched.
Out of the current year's surplus also over 84,000 tons have already moved.

As regards PEPSU a total quantity of 1,683,000 tons was allottel and
practically the whole of this quantity has been despatched to the deficit areas;
the balance quantity has been carried over into the Basic Plan for 1949-50. A
total quantity of about 30,000 tons has moved from the current year’s allotment.

(c) Apart from the carry-over of a little over 50,000 tons in PEPSU
from last year’s stock to the Basic Plan for 1949-50, which carry-over has been
sllotted tcrdeficit areas along with 1949-50 surpluses, there was no other quantity
of old crop gram left in PEgPSU or East Punjab.

Rannways v Kurom

*657. Prat, K. T. 8bah: (a) Will the Honouzable Minister of Railwaya
be pleased to state the programme, if any, for the improvemapt aDd expan-
siou of the Railways in Kutch, and at what stage is the said programme to-day?

(b) What are the plans, if any, for connecting the Kutch railway system

with the principal Railways so as to link that region (Kutch) with Delhi,
Ahmedabad and Bombay?

(c) What stage the implementation of those plans, or any of them, has
reached ?

The Honourable Shri N. Gopaslaswami Ayyangar: (s) There is no such pro-
gramme at present.

-

(b) It is proposed at present to connect Kandla with Deesa by a Metre Gauge
line and further connections will be considered later.

(¢) Work on the construction of the Metre Gauge line between Kandla and
Deesa has commenced,

DEvELOPMENT OF RAILWAYS

*588. Prof. X. T. 8hah: Will the Honourable Minister of Raiways be
pleased to state how far, to what extent, and in what way, has the present
financial stringency sffected the plans for Railway development and expan-

slon.?giving detalls of the several projects dropped, slowed down, or Leld
over

The Honourable Shri ¥. Gopalaswami Aypangar: Due to the present financial
stringency, the capital programmse of Re. 64 erores for the current year has
been reduced by Rs. 6°75 crores, and the prograynme for next year will he curtail-
ed still further. An approximate reduction of 20 per cenv. has been made in
" the allotment for construction of new lines and other development works. All
development schemes have been reviewed apd .enly .thoss which :are urgens or
inesespable are being undertaken. No project has been dropped. The various
important projects Zﬁ)wed down or held over are ingicated in.the st placed or
the Table of the House. ¢
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Statement
(1) Projects slowed doton— ’
(i) Doubling between Budni and Barkhera on the G.I.P. Railway.
(4) Projects held over.—
. (i) Barwadih-8srnadih copstruction.
(1i) Construction of a bridge over the river Ganga at Mokameh.
{iit} Provision of a high leve! bridge over the Mahi river at Sevalia.

(iv) Constraction of new lines between Bhaili and Bhadran, Sojitra and Dbolks,
Vijapur and Ransipur, etc., commenced ss a_famine relief messure by the
Baroda State befors ita merger with Bombay Province.

(v) Construction of a line between Ksntabanji and Sambalpur.

(vi) Construction of a line between Rampur and Lalkua.

(vit) Consiraction of a line between Theni and Gudslar. ‘
(viii) Restoration of the dismantled line between Bijnor and Gbandpur Stan.

Loans ror Foop Propucrion

*559. Shri Ajit Prassa Jain: (a) Will the Honourable Minister of Agricul-
ture be pleased to state what were the loans applied for from the International
Monetary Fund or International Bank for food and other agricultural produc:
tion since the decision for self-sufficiency in food by 1961 was taken by Govern-
ment?

(b) What loans from any International Organisation have been sanctioned
which di ectly or indirectly assist food production?

(c) if any loans have been refused, what is the anticipated effect of the
refusal on our self-sufficiency?

(d) Has tliere been any change in the scheme for diverting land under ccm-
mercial crop to food production ae a result of stoppage of jute and cotton from
Pakistan following devalustion of the rupee?

(e} How does Lhe decision referred ‘to in part (d) above affect the self-
sufficiency in food programme ? _

The Honoursble 8hri Jairamdas Doulatram: (a) to (c). No application has
be~rn madd to the Internationsl Monetary Fund for loans for food or other agri-
cultural production schemes. In so far as the International Bank for Recon-
struction and Development is concerned an application was made for a loan of
ten million dollars for the purchase of equipment for Kans Grass and Jungle
clearance T'rojects and this has been sanctioned by the Bank.

(d) and (e). During the war there wag a. determined effort made by putting

speeinl schemes to divert the area under cotton and jute to food crops.
These schemes were discontinued later und st the time of devaluation there was
no scheme for diverting land under commercial crops to food crops. 8ince
devaluation. however. the importance of becoming self-sufficient in cotton and
‘jute also has been realised. and steps have been taken to that end wnbhout
affecting the programme of self-sufficiency in food.

Mica PropucrioN AND Mica Goops
*580. Glani Gurmukh Singh Mumaflr: Will the Honoureble Minister of
Works, Mines and Power be pleased to state:
() the value of the raw mica exported from India during the past year;
(b) the quantity and the value of the manufactured mica goods lmported
into India, during the same period:

(o) whether Government are aware of the neoessity of enoouraging the in.
Quatries using mica in India; and

(d) what steps Government propose to take in thm respeot?
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The Honourable 8hri X, V. Gadgil: (a) Practically all the mica exported from
India is exported after dressing, in the form of blocks and splittings. The value
of the mica exported during the year 1948-49 was Rs. 592-4 lacs.

(b) Mica is used in making micanite, the imports of which are of negligible
value: also in various electrical appliances and machinery, but their number
and rangc is so large that it is not practicable to compile figures showing the
total quantity or value of the imports.

(c) There are at present no industries in India using mica.. Government
appreciate the necessity of encouraging the setting up of such industries.

(d) The Mica Committee appointed by the Provincial Development Board of
the Govermment of Bihar have recommended the establishment of a factory for
the processing of mica mined in Bibar, which is the main producer. In pua-
sutnc. of the above recommendation, the Government of Bihar have suggested
that the Central Government should carry out an expert technical survey of
the project. . The implications of the project are now under the examination of
the Government of India.

B. B. LigET RAlILWAY IN PaTNa

*561. Babn Ramnparayan 8ingh: (s) Will the Honourable Minister of Rail-
ways be pleased to state whether Government are aware that the travelling
public is dissatisfied with the management of the B. B. Light Railway in the
District of Patna in Bihar and that deputation waited on the Honourable
Minister in this connection only recently?

(b) Is it a fact that all the engines belonging to the Company are old and
unserviceable?

(c) What steps are being taken by Government in the matter?

The Hoaxourable S8hri N. Qopalaswami Ayyangar: (a) Complaints to this
effect were made by the deputation which recently waited on me.

(b) A recent report from the Government Inspector 8f Railways who inspect-
ed the railway in March last does not confirm the statement that the condition
of the engines and rolling stock or the position generally is as stated by the
deputationists.

(c) The B.B.L. Railway is owned not by the Government but by a private
:ompany; and the Government of India exercise the function of the ‘‘Safety
controlling authoritv” under the Indian Railways Act, 1890 in respzct of safety
regulations, rates and fares of traffic. etc. As a first step the complaints made
bv th: deputalionists have been referred to the General Managsr. On receipt
of his reply, the Government of India will take necessary remedial action.

CoxnsTrUCTION OF Ramnway LINES IN BrRaAR

*562. Babu Ramparayan 8ingh: (a) Will the Honourable Minister of Rail-
ways be pleased to state whether there is any proposal to connect Murligan;j
station of the Katihar-Murliganj line with Madhepura of Saharga.Madbepura
line in North Bihar? Is it a fact that the proposed lenzth of the line, #1a.,
fourteen miles has already been surveyed, if so, what is thc cause of the delay
in constructing the line?

(b) I< it a fact that the *Madhepura .Sub-division and also the other I:mté
of the District of Saharsa are Jute-producing areas of Bihar? Is it also a
fa~t that the construction of the line will improve Jute trade of this country?
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The Honourahle Shri N. Qopalaswami Ayysogar: (s) The answer to the firsh
part of the question is in the affirmative. As the area is liable to fiooding by
the river Xosi and it would not be possible to maintsin even a dry weather rail
link should the line between Murliganj and Madhepura be laid unless large
sums of money were spent year aftet year on works to be washed away every

monsoon, the Central Board of Transport decided that the case for the project

should be reviewed. when the first stage of the Kosi Multipurpose scheme is
sanctioned.

(b) The Bihar Government pointed out recently that the area has taken to
jute growing after the partition of India and that. growing of this crop will be
materially aided by such a Railway line.

DEVELOPMENT OF RAILWAYS
(CREOTA-NAOPUR DivisION AND SANTHAL PARGANaS)

+*§83. Babn Rsmnarayan 8ingh: (a) Will the Honourable Minister of Rail-
ways be pleased to state whether there are proposale to construct new rail-
way 'ines in the Chhota-Nggpur Division and Santhal Parganas in Bihar and
if a0, what are the propoaala?

(b) Ia it a fact that there is a proposal to connmect directly Ranchi with
Patna and Hararibagh with Deoghar and if so, what is the present poSition
regarding the proposal?

Tae Honoumble Shri M. Gopalaswvamd Ayyangar: (a) The following proposals
lying wholly or partly in the Chota Nagpur District and Santhal Parganas in
Bihar are under consideration:

(1) New lire projects.—
(i) Tori-Birmitrapur.
(ii) Hazaribagh Rosd—G@Giridih.
(iii) Barwadiki—-Bijuri.
{iv} Garwa Road—Manikpar.
{2} Reatoralion.—

(i} Tinpahar—Rajmabhal

Some work on the construction of the first 40 mile; between Barwadih and
8arnadih of the Barwadih-Bijuri project has already been done.

(b) The proposal to connect Ranchi with Patna through a new broad gauge
line between Ranchi and Gaya has been carefully examined but dropped by the
Central Board of Transport. There is no proposal for direct connection between
Hazaribagh and Deoghar. but there is one to connect Hazaribagh Road with
Giridih, Deoghar being already connected to Giridih by an ezistmg line. Tbe
Centrnl Board of Transport have, however, decided that the Hazaribagh Road—
Giridih Project should be dropped for the time being, and that if the Bihar
Government made out a strong case for this connection, the position should be
reconsidered in the future when the financial situation may be easier.

Prict or PuLses

+564. Babu Rampamysn Singh: Will the Honoursble Minister of Food
be pleased to state Whether it is a fact that the price of pulses has gone dowr
after the removal of ban against the inter-provincial movements of pulses?
Tt 8o, are Government considering the desirability of removing the bar oo
the movements of all other kinds of cereals also? -
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The Honourahle Shri Jairamdss Doulatram: It is true that the price of pulses
has gone down after decontrol. The Governmeut do not propose at present to
decontro! other cereals.

NEw Post OFFICES

#565. Shri Damoder Swarup Seth: Wil'! the Honourable Minister of Com-
munications be pleaséd to state:

{a) the number of new Post Offices opened in the Country in the years
1948 and 1949 separately; and

(b) whether the number of workers proposed to be retrenched could not be
absorbed in the present staff because of the gradual expansion and iccreasing

volume of work?

Shri Khurshed Lal (Deputy Minister of Communications): (a) One thousand
nine hundred eighty seven and three thousand six hundred fortynine in 1948
and 1949 respectively. ’

(b) Every effort is made to absorb such of the staff which comes under
retrenchment as is Departmental. But as the great majority of new post offices
are opened in rural areas and they are manned by extra-departmental agents,
Departmental stoff cannot be employed there.

Deraz Rent CoNTROL ACT

*566. Shri Brajeshwar Prasad: (a) Will the Honourable Minister of Works,
Mines and Power be pleased to state how many oases for the fixation of fair
rent have been filed before the Rent Controller under the Delhi and Ajmer-
Merwara Rent Control Act, 1847? :

(b) How many of such cases have been decided by the Rent Controller?

(c) How many appeals have been filed against the decision of the Ren%
Controller by (i) tenants and (ii) landlords? .

(d) How many of such appeals have been decided by the Disttict Judge up
till now?

(e) Is it a fact that most of the appeals are pending before the Districk
J udge' for over a year and there is a great congestion of civil caaes in the court
of the District Judge?
The Eonourable Shri N. V. Gadgil: (a) 663,
(v) 501.
(@) (i) Tenants—93, (ii) Iandlords—185.
{(d) 93 upto November, 1949.
(e) Only nine such appeals are pending for over a year. I am however

prepared to take it from the Honourable Member that there is corgestion. of
civil cases in the court of the District Judge.

RE-ORGANISATION OF RAILwAYS

*587. Shri Damoder Swarnp Seth: Will the Honourable Minister of Rail-
ways be pleased to state when Government propose to take final decision on the
re-organisation of Railways? Have the Committee appointed for the purpose
submittod its report?
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The Haonourable Bhri N. Gopalaswami{ Ayyangar: The whole question is
under active consideration and every effort will be made to avoid delay in
ubtaining the report or in taking a decision thereon.

Goops TRAFFIO BETWEEN PAKISTAY AND INDIAN RAILwaYs

~668. Shsi Demoder Swarup Seth: Will the Honoursble Minister of Rail-
ways be pleased to state:

(a) the total amount of ‘‘paid-traffic’’ and “‘topay-trafic’’ of goods book-
ed betweeu Pakistan Railways and Indian Railways by goods trains during
the period from lst January to 30th September 1949; and

(b) whether the Government of India have been receiving .complete
acoounts of their share of earnings out of the goods traffic referred to in part
{a) above; if not, what action is proposed to be taken in the matter?

The Honourable Shri N. Gopals8wamj Ayyangar: (a) Paid traffic: From
Pakittan Railways to Indian Railways—Rs. 46 lakhs. From Indian Railways
to Pakistan Railways—Rs. 48 lakhs.

To-puy traffic: From Pakistan Railways to Indian Reilways—Rs. 151 lakhs.
¥rom Indiun Railways to Pakistan Ruailways—Rs. 153 lakhs.

(b) No. The matter is being actively pursued with the Government of
Pakistan who have assured us that the accountal of all Interdominion traffic
will ba up-to-date by the end of this year.

Damopar VALLEY CORPORATION

*569. Shri 8. M. Ghose: Will the Honourable Minister of Works, Mines
and Power be pleased to state:

(a) whether Government have issued any directive to the Damodar Valley
Corporation %o give preference to FEast Bengal displaced persons with res.
pect to appointments and contracts under the Corporation;

(b) if so, how many East Bengal displaced persons have up till now got
appointments and contratts; and

(c) if the answer to part (8) above be in the negative, whether Government
propose to consider the desirability of issuing such dlre"t.lves as mdlca.tod in
part (8) above?

The Honourabie Shri N. V. Gadgil: (a) No.

(b) (i) The number of displaced persons employed by Damodar Valley
Corpcration from East Bengal is shown below: -

Toechnical
Offioere 12
fubordinate ataff
excluding Grade IV 104
Non-Technscal
Officer 1
Subordinate Staff
exoept Grade IV 133

250

‘(i'i) Contracts are awarded on the basis of competitive tenders.
(c) Govarnmaent do not consider it necessary o issue any directives.to the
Corporation on the point raised.
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DaMopaR VaLLEY CORPORATION

*570. Shri S. M. Ghose: Will the Honourable Minister of Works, Mines
and Power be pleased to state: S

(a) whether the economy measures will affect the progress of the works of
the Damodar Valley Corporation;

(b) if so, in what manner;

(c) whether the Corporation will be provided with the money they requie
this year and the rext financial year; and

(d) whether any reduction of staff is contemplated by the Corporation,
and if so, to what extent?

The Honourable Shri N. V. Qadgil: (a) and (b). Yes to a certain extent by
slowing down the pace of expenditure aud by readjustments, inevitable under
any economy measures.

(c) The requirements will be met to the extent funds are available.

(d) It is understood that no reduction of staff is at present under contem-
plation; but the decision will ultimately depend on the funds made available

under (c) above.

. UNSTARRED QUESTIONS AND ANSWERS
o CENTRAL GROUND WATER OR®ANRISATION -

1. 8hri Deshbandhu Gupta: Will the Honourahle Minister of Agriculture
b2 pleased to state:

(a) the total amount of expenditure incurred on the Central Ground Water
Organisation on salaries, allowances, etc., since its formation upto the 30th
September, : 1949_; )

(b) the capital amount invested in rotary rigs, percussion rigs, aircom-
pressors, welding sets, easing pipes, etc., upto 30th September 1949:

(c) the amount invested including the running .cost iz the workshop
attached to the Central Ground Water Organisation; and

(d) the equipment which the workshop contains and thz work done by the
workshop since its inception.

The Honourable Shri Jairamdas Doulatram: (z;) and (b). A statement is
l1aid on the Tabie of the House (See Appendiz XIV, annezure No. 6).

(c) and (d). There was no regular workshop attached to the Central Ground
Water Organisation. The work of assembling, overhauling and minor repairs
of the drillings rigs and other equipment was being done at the Central Stores
at Dhandhera. The detalls regarding the small machinery and tools used for,
thig purpose are given in the statement laid on the Table of the House.
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12. 8hri Deshbandhu Gupta: Will the Honourable Minister of Agrioulture
be pleased to state:

(a) the number of rotary rigs and the perocussion rigs which Central Ground
Water Orgenisation possesses;

(b) the number of tubewells sunk by esch class of rigs so {ar since 1948 and
how many of those tubewells are functioning;

(c) the number of persons trained for rotary drilling snd diplomas, if any,
issued to such trsinees; and

(d) whether it is a fact that all the three rotaries were kept idle all along?
The Honourable Shri Jalramdas Doulatram: (a) Three Rotary ngs and

thirteen percussion rigs were in the possession of the Central Ground Waser
Orguvisation on the 30th September, 1949.

(b) A statement is laid on the Tuble of the House showing the number of
tubewells completed by each class of rigs as purt of the treining of Central
Drilling 8chool trainees and the number functioning at present.

{c) 89 trainees received pertial training in rotary drilling. The question of
issuing certificates of efficiency to them did not arise as their training could
not be completed.

(d) Laergely.

STATEMENT

Number of eueagful wolls consiraited n ths courss of training and number /uscuu_iw
at pregens,

Class of Rigs. Number of sucoeseful weils. Number of wells funotioning
o .BwW . 38 q
i) ssw. . 19 10
{iii}) 74P 8ter . 6 T
(iv) Failing Rosary .
No.b8 10 4
66 a2

Boria oF TusawrLLSs wiTR Rorasy Rias

18, shri Deshbandhu Gupta: Will the Honourable Minister of Agriculture
be pleased to state : -

(a) whether the Chairmsan and other high officials conneoted with the Can-
tral Ground Water Organisation, held and expressed the opinion that rotary
rigs could not be worked by Indiane and it was due to this that these coatly
rigs were kept idle;

(b) what efforts, if eny were made to procure technical staff fram foreign
countries to run these rigs and with what results;

(c) whether it has been recently demonstrated that rotary rigs cae be suo-
cessfully worked by ordinary Indian Drillers and that under the supervision of
an assistent engineer three tubewells have actually been bored recentily iu Dells
Provinee ;

{d) whether the actual time taken in boring and ocompleting thewe tube-
wells was less than fiféy hours; and
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(e) if so, whether (Government have made any plans to undertake boring
of tubewells with the help of rotary rigs on maass soale snd if not, why not?

The Honoarsble Shri Jeiramdas Doulatram: (a) Yes.

(b) Efforts were made since 1346 to recruit expert drilling engineers from
ebroad through the Indian Supply Mission, Washington and the High Com-
missioner for India. in London. One Engineer was actuslly appointed in
January, 1947, but he was invalided from eervice in May, 1947. Further
efforts were made but these were not successful as expert drillers were in great
demand by oil companies all over the world.

(c) With the help of rotary rige. six bores have recently been made in the
Delhi Province under the supervision of an Assistant Engineer, one bore by
another Assistant Engineer and two more under the supervision of an Executive
Engineer. The drillers employed on these operations had been trained in
mechanical drilling at the Central Drilling Bchool and some of them had aoquired
pardial knowledge of rotsry technique during that training.

(d) No. The drilling might have taken the time mentioned, but for com-
pleti;g u well by fully developing it, it generally takes an additional three to
ten days.

(e) Though a well cannot be completed in fifty hours even when a rotary rig
is used, the quickest means of constructing tubewells is by the use of such &
rig. A programme for the construotion of a large number of tube wells mainly
with the help of mechanical rigs including rotary rige ie under the oonsideration
of the Central and Provincial Governments.

Tvose WELLS AND FreDpER '[uBr WrELLS

14. 8hri Destbandhu Gupts: Will the Honourable Minister of Agriculture
be pleased to state:

(a) whether it is a faot that the QGovernment of Indis had drewn up o
scheme for construction of 4,000 wells and 500 additional feeder tube welle to
be constructed in three years, with the help of mechanical rigs;

{b) whether negotiations in this connection were almost concluded with an
sngineering firm called Johneton International of U.B8.A. and the Technicsi
Panel consisting of some Chief Engineers of provincee and the Joint Becretary
of Agriculture, had recommended the placing of an order with the said firm at
a oost of over thirty crores of rupees which worked out at an aversge of
Roil'M.OOO per tube well and about one Iakh end forty thousand per feedsr sube
well;

(c) whether one of the conditions of the contract snd recommendations of
the Technical Panel was that Government would also have to take over 6,400
tons of casing pipes along with all other tools and installation eqiipment at ad-
ditional cost;

(d) whether it is a fact that according to the estimates submitted by the
Asgistant Engineer who recently bored three tube wells with a rotary rig, the
cost per tube well waa below Rs. 20,000 per tube well;

(e) if so, whether this estimate was referred to the Technical Panel and its
opinion taken on ssme;

(f) whether any engwiry wae held and reasons found out for the big differ-
ence in the prices recommended by the technical panel and the estimates sub-
mitted by the Assiatant Engineer concerned and if not, why not: and
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(g) whether it is a fact that negotiations with the U.S.A. firm have since
been abandoned, but fresh negotiations for comstructing tube wells have now
been opened with some British Firms?

The Honowrable Shri Jalramdas Doulatram: (a) A progremme for the con-
struction of 4,000 tube wells and 500 feeder wells, mainly with the help of
mechanical rigs, in the U.P., East Punjab and Bihar in the course of three
.years has been under the consideration of the Government of India.

(b) No.

(c) Does not arise, as no contract was entered into or negotiated with the
firn.

(d) Yes.
(e) No. It was not & function of the Panel % scrutinise such estimates.

(f) No prices were recommended by the Technical Panel. The queotion of
holding any enquiry does not, therefore, arise.

(8) No negotiations were undertaken with the American firm. The proposéls
of some U.K. firms for the construction of a large number of tube wells before
the end of 1951 were considered, but could not be accepted as it was decided to
postpene the execution of the work.

Kurcn STATE RAILwAY
"16. Prof. K. T. Shah: Will the Honourable Minister of Railways be pleased
to state:

(a) the number of locomotives, with their age and condition, on the Kutch
State Railway;

(b) the number and age of passenger coaches on the same Railway;
" (c) the number and ‘age of the goods wagons on that Railway;
(d) the gauge und total length of the Kutch State Railway; and

(e) names of other Railways with which it is connected?

The Hobourable S8hri N. Gopalaswami Ayyangar: (a) to (c). A statement
giving the information required by the Honourable Member is placed on the
Table of the House. Two new locomotives not included in the statement Are
expected to be received by the railway during January, 1950.

(d) The gauge of the Kutch State Railway is 2'-6” and its total length is
72 miles.

(e) At present the Railway is not connected by rail ‘with any other Railway
system,
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STATEMENT
Number of locomotives on Kutch State Raslwag tosth thesr ages and condition.

Number on line Age Condition
8 3—4] years, Bad condition—2
2—36 years. Fair Condition—]1
2—26 years. Good condition—3

Number and ¢ype of coaches and wagons on Kuich State Raslway

Typo of stock Number on line Age
Coaches. 14 5—40 years
. 820 years
1—12 years
Wagons. 65 32—40 yeare
33—20 years
Kanora PorT

18. Prof. K. T. Shah: Will the Honourable Minister of Transport be pleas-
ed to state the quantity of imports to and exports from Kandla the principal sea-
port of Kutch in the year immediately preceding the War (1988-39), in the mid-
dle of the War (1941-42), at the end of the War (1945-46) and in each of the
years since then i.¢., for the years 1946.47, 1947.48, 1948-49 and 1949-50?

The Honourable Shri N. Gopalaswami Ayyangar: A statement giving the
infgrmation required is laid on the Table.

-—
STATEMENT
Quantity of smports and exports through the Port of Kandla sn the year preceding ihe
war, in the middls of the war and in the years therea:fter. .
Yeara Imwports tons Exports tong
1938-39 24390 12250
1941.42 27261 16426
1946.46 84405 30049
1946-47 9227 36205
1947-48 33498 51262
1948.49 39162 66857

1949 (up to November) 37204 €(497
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(ParT I1—PROCEEDINGS OTHER TEAN QUESTIONS AND ANSWERS)
Tuesday, 13th Descember, 1949. g

The Aeeembly met in the Assembly Chember of the Couucil House at &
Quarter to Elevep of the Clock, Mr. Deputy-Speaker (Shri M. Ananthassyapem
Ayyangor) in the Chair. &

QUESTIONS AND ANSWERS
(See Part I)

11-45 A. M.
MOTION FOR ADJOURNMENT

UNDESIRABLE DEMONSTRATION 1M FRONT OF CoUNcIL HOUSE

Mr. uty-Speaker: I have received potice of an adjournment motion
from Mr. Algu Rai Shestri, but it wae received late, at two minutes past
®leven. I shall reed it out all the same. The notice is in Hindi but I have got
a translation here which reads ns followa:

I propose that this meeting of the legislative Apsembly be adjourned for consideration
+f the following resolution as it relates to a matter of urgent public imporiance -

The demonstration ibai took place in front of the Counci] House on the 12th December,
1949, was undesiratle. The incidents that took place in the course of the
demonsiration were most nnhecoming sech ‘as the attack on the car of vhe
Ksshmir Premier, removing of Caodhi caps from the heads of the Congresamen,
ndarching with these cers hung or sticks, burning them pnblicly, rvsising of the
most scurrilons elogads against the (overument, the Congress and the Prime
Mirister of India, the stopping of buses, forcing eniry into thev and removing
of Gandhi caps, causing shops to be closed by force stc.™

The netice has been received late. I peed Dot give any other reason tor
dieallowing it.

POLICE BILL

The Honouwrable Shri Satyanarayan Sinha (Minister of State for Parlis-
mentary Affairs): 8ir. I move for leave to introduce a Bilt to provide for the
constitution of a general police-distzict embracing two or more Chief Com-
missioners' Provinces and for. the establishment of a police force therefor.

Mr. Deputy-Speaker: The question is:’

“That leave be granied to introdmce 2 Bill to provide for the comstitation ¢f a general
potice district embiacing two or more Chief Commissioners’ Provinces and for the establish.
ment ot a pelice force therefor’’

The motion was adopted.
The Honourabls Shri Satyanfrayan 8inda: Sir. [ intmdice the ‘Bt
{609)



IMPORTS AND EXPORTS (CONTROL) AMENDMEN]' BILL

The Honourahle Shri K. G. Neogy (Minister of Comzaerce): Sir, I move for
leave to introduce a Bill to amend the Importe and Exports (Control) Act,
1947, ¢

Mz. Depuly-Speaker: The question is:

“That leave be granted to introduce a Bill to amend the Imports and Exports (Control}
Act, 1947."

The motion was adoptsd.
The Honourable Shri X. 0. Neogy: Sir, I introduce the Bill.

HINDU CODE—~Oontd.

Mr. Deputy-Speaker: The lIouse will now proceed with the further con-
eideration of the Bill to amend and codify certain branches of Hindu law.

8hrj AlAQdl Krishnaswam{ Ayyar (Madras: General): Sir, before dealing
with the different aspects of the Bill as 1t emerged from the Select Committee,
I chould like with your leave to make a few general observations. I may at
once say that I do not belong to the schnol which is against any legislative
interference or change in matters of Hindu Law. Law by its very nature
cannot be static; it must keep pace with the progressive tendencies of the age
if it is to be an instrument and measure of social progress. Our ancients were
quite alive to this function of law in society. The Switis as well as the
great commentaries on the Smritis, bear eloquen$ testimony to this function
of law in society and the need for changes from time to time. The com-
mentaries which are treated as authoritative interpretations of law in different
parts of the county merely give concrete expression to the social tendencies
&t work at a given time, but in the modern age with duly constituted Legis-
latures functioning, no jurist counsel can effect a change in the law by a mere
process of interpretation. This function to some extent but within a limited
sphere bas been discharged by the Courts, the highest tribunals in India and
the Judicial Committee of the Privy Council, during the last one hundred
years or s0. It is not, however, the normal function of Courts to effect a change
in the law but only to interpret the law though in the process of interpretation
it may effect imperceptible changes by distinguishing or extracting principles
from previous decisions or from Hindu law texts.

- But by its very nature, judicial function is restricted in its operation. It
cannot be gaineaid that there is also a danger in the Judge consciously or un-
consciously assuming the role of a legiclator. A particular Judge or a Bench
might approach the consideration of 8 question from a conservafive or orthodox
point of view, another Judge might utilice bis judicial function for any pet
theme of social reform. T'he judgments of the highest tribunals in this country
as well 8a those of the Judicial Committee of the Privy Council during its long -
association with India, bear witness % the above statement. At the same time,
there is no gainsaying the fact that the decisions of Courts to a large extend
have prepared the ground for legislative intervention. While this need for
legislative interventior is apparent, this Assembly in undertaking any legis-
lation of this kind cenpss altogether ignore certain Tooted conceptions in regard
to marriage, family law and rights of succession. Change is inevitable and is
part of the organic law of society, but change does not mean striking at the
roots or foundations of society.

Besring all these azpects of 1aw reform in mind, I should like this House
%0 approach the consideration of this Bill. There is no subject in which every
man and woman in this country is int¢rested more tban the Bill now under

( 510)
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consideration by the House. That makes it all the more incumhent upon each
one of us, however highly circumstanced or lowly circumstaneed. io telerate
difference of views and to bring to bear a cool and dispassionate judgment in
the larger interests of the well being of the meople of this country. In that
sense and to that extent this cannot be treated purely ae a Party measure or
as a8 matter of confidence.

First, with your leave, Sir, I sball take the Chapter relating to marriage and
divorce. While desling with this Chapter, it is well to remember that already
great inroads have been made into the marriage law by the various Acts of the
Indian l.egislature. The latest of such Acts was the Hindu Marriage (Disabili-
ties Removal) Act of 1946 (Act XXVIII of 1946) by which it has been enacted
that a marriage shall not be invalid by resson only of the fact that the
parties thereto belong to the same Gotra or Pravara or belong to differentd
castes or sub-divisions of castes. The Madras Legislature has recently made
monogamy zompulsory and some of the Provincial Legislatures have salready
made provisions for divorce. A change has also been made in regard to the
law relating to the age of consent to marriage. If we approach the considera-
tion of the Bill from this point of view, the changes effected in the Bill are by
no means 8o revolutionary as they may seem at first sight. The substantial
changes in the provisions of the original Bill as pointed out by some Members
of the Select Committee relate to the incorporation of certain provisions rela-
ting to restitution of conjugal rights, judicial separation, slimony, custody
of children, juriediction and procedure of Courts.

While on the provisions of the Bill, I should like to mention one important
point. The ‘distinction sought % be made between sacramental marrisge and
civil merriage is more apparent than real It is difficult to follow the provi-
sions of the Bill in this respect, because I find that in regard to divorce, in
regard to restitution of conjugsl rights, in regard to right of maintenance and
obligations of the marriage the provisions are exactly the same both in regard
to what is termed, ‘‘Civil Marriage'’ under the provisions of the Bill and what
is termed ‘‘Sacramental Marriage”. 'I'he Bill introduces a distinction between
what is called ' ‘‘prohibited degrees”” and other kinds of disqualifications in
regard to eacramental marriage. In regard to sacrsmental marriage, provision
is made that sapindg relstionship as defined in the Bill will be a ground for
disquslificatidn, wheress in the case of what is called a ‘‘civil marriage’”
it is only prohibited degrees that ere made a ground $or the marriage not being
effective. At the same time, I am unsble to follow the metamorphosis pro-
vided for in the Bill that even if the pagties go through a sacramental marriage,
it is open to either of the spouses to convert it into what is called a ‘‘civil
marriage”” under the provisions of the Bill. 1If really this distinction servea
any purpose at sll is a point which may be considered by the hon. the Law
Minister before the final passing of the Bill

There is no distinction in regard to the rights J offepring, rights of inheri-
tance, the obligations between the spouses and in every other matter. The
position is exactly the same in regard to a civil marriage as in regard to a
sacramental. Possibly, the ides is to satisfy the sentiments of some parties
by making some provision for what is called ‘‘sacramental marriage”. If that
is the real object, then you ought not to make a provision tor an easy change
of sacramental marriage into a civil marriage at 8 later stage. Either have
the one or the other. If, for example, you want to draw a distinction between
sacramental marriage and civil marriage, have it; let it be quite clear and
definite: Normally, certain ceremonies are indispensable for sacramental
marriage. Certain formalities need not be gone through in the case of what is
called “‘civil marrisge’”. From the point of view of a pure lawyer, T fail to
ece any rea! distinction between 4 civil marrisge and a sacramental marriage
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under the provisions of this Bill. X do not go tc any root ideas of the Bill, but -
I merely place it for the consideration of the hon. the Law Minister.

"Then again with regard to prohibited degress of relationship, modern eugenics
i8 against the idea of people related to one another mam'ying. At any rate,
there is & large body of opinion in favour of this doctrine. Under tbose cir-
cumstances, are we advancing or are we retarding progress ac far as this pro-
vigioni is conGerned? At least 8o far as this part is concemed, I think our
ancients ertiripated mcderp idess in prohibiting certain peojle from marrying
1 ask you: why take a retrograde step in the namie or progress and in the name
s1 advanced ideas and civilisation? [ certainly realise that there need not be
any prohibition in regard to distant sspinda or people who have the saine

- pravara or the same. gotra. Buti that stands on a different footing altogother.

Where there is near relationship, why relax the rule? I have been

12 Noon. recently reading in newrpapers and periodicals a good deal of dis-
. cussion a8 to the advisability of near relations marrying one another.
This is one aspect which I kwow the hon. the Law Minister, as a student of
science and of history, will certainly consider. This is opposed to the reli-
glous sentiments of the people. If scientific ideas, if religious considerationg
{ eontiments of the pecple have all to he taken into considerztion, then there
is no point. in relaxing that rule. It is not, of course, consistent with the well
being of tbe societ.v. If in the interests of the future generation, if in the
interests of the well being of our people, if in the inierests of the progress of
the race, you must promote marriages between. near relations, by all meuns
do so. Let us take a bold stand; let us take a clear stand: let us take a
determined stand in regard that matter. I do not want any shillyshallying

- in regevd to what mav be regarded as a question of fundamental principle.

Either adopt the ancient principle or adopt a miore rational or modem principle
according to vour ideas. But personally, I would very muoh prefer the old
rule being retained. T.et me be quite clear.- In regard to particular com-
niwunities where, for example, certain custows have been previlent in some
parts of India. you have alreadv provided for it in another clause. But the
general rule should be to prohibit marriage between sapindas. In this respeot,
the move is not in the right direction. '

With regard to the law of divorce, in trying to bring about a uniformity of
law there is no point, a8 Sir Tek Chand has potnted out in his memo. in impos-
ing special restrictions upon communities aud classes of people among whom
restrictions do not obtain at presert. ‘I know tbat in parts of South India
divorce by mutual vonsent in the presence of the village headmaa or the Pan-
chayat is still prevalent as in other parts of North Indias. After all. it looks as
if fivorce is to he the essence of the law of mecrriace according to a certsin
school. But must you think of divorce before you think of the marriage? If
that is the running :dea and if yon want to give encouragemeut or st any rate
provide an easy divorce, why provide for law courts, divorce courts, an appeul
court with three judges sitting, etc. when the communities affected have got
hardly enough to eat? I should think that is not 8 move ip the right direction.
Ta so far as apy divorce is permitted according to the ~ustom of the commuuity
in particular castes, it should continue; but in the interests of uniformity you
neéd not make the divorce more expensive. It would csrtainly benefit my
profession and I am not at all against it. But I koow my hoan. Friend Dir.
Ambedkar very well and I have no doubt be will consider all the aspects of the
<question before coming to a conclusion on this particular queetion.

in reard to julicin]l separation, I resall to mind a very interesting debawe
in the House of Lords ¢nme ¥ears ago in whbich Iord Birkenhead took part.
Vers eminent lawrver: and somo of the gre:atest jurists of the day took part in~

_ the debale. 'There was a certaln section of the people who took a strong view
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to the effect that judicial separation ié another name for legalising roncubinnge.
I would rather prefer a clean cese of divorce to this judicisl scpiration con.
finuing. If it is a. question of providing maintenance, if it is a question of
geeing that the obligations are discharged that the wife is not starved er that
you do not discharge your marital obligation, while contiuuing to be man and
wife, provision is made in the Bill in regard to that.

Why sall these cemplicated provisions of the English luw iu regard to
alimony, in regard to judicial separation, in regard to divorce and restitution of .
conjugal rights? Is it pecessary to have so many detailed and complicuted
previsions 16 a point which is worth consideration.

Pandit Lakshmi Kants Maitra (West Bengal: General): They are necessary
in the interests of the progress of the country. :

" Shri Alladl Krishnaswsmi Ayyas: I am not giving one view or the other in
regard to that. You may have your decided views on that matter. But I
have no decided views on the subject.

Therefore, I think we have to take the modern trends of thought into con-
sideration and not merely ge upen antiquated ‘deas prevailing in" England.
Even in England within the recent years there has been a gréat change of
opinion in regard te marriage law, although every aspect of it has not found a
place in the Statute Book of England. Therefore, instead of merely copymg
the English precedent let us see if it is possible to make any changes.

So far as the general principle of it is concerned I do not think that the
Bill is_drastic at all in regard to divorce or other matters. Whatever difficul-
tiee and cevmplexities have arisen are due to a genuine attempt to harmonise
the two opposing views-—on the one hand the ancient ides that marriage
cannot be easily severed and on the other the modern ideas which demand
separation under eertain circumstances. The problem now is how to bring
about a8 symthesis between the two opposing views. Let us approach the
consideration of this problem with a certain amount of coolness and with sn
attempt to understand one snother. We cuunot stop the current, whatever
might be our views. I belong to a very conservative and very orthodox family.
I am one of these who believe still in S8hradhas. I sttach considersble im-
portance to imy family home and I believe, % scme extent, in the ancient view
of life. But I cannot at the same time ignore the present day tendency. My
sons may not be just like myself and my grandsons much less like myself.
Under those circumstances, though my life is rooted in the past, to a very
great extent I am in a position to appreciate modern tendency. Therefore,
taking all these factors into consideration let us approach the consideration
of this measure. If really you believe in sacraymental mazriage, this method
of converting sacramental marriage easily into a civil marriage somehow does
not appeal to me. That is my view. Either have sacramental marriage or do
not have it at all. Have psrtieular grounds of divorce for sacramental marriage
and particular grounds of divorce for civil marriage. Somehow I  cabnot
reconcile myseY to the idea of mixing up the two.

Now I shall take up the chapter on adoption. The chapter on ~adoption
does not c¢all for any detailed consideration. While the main principle in regard
to the law of adoption lasid down by the judicial decisions bearing upon the.
subject have been kept in view, necessary changes have béen effected as a
consequenee of changes in the law as to marriage between persons belonging
to different castes. There is no pomt in conesdmg the rights of inheritance to
the offspring of such marriages and retaining ancient rules es to the sligibility
of a-boy for adoption based upon the law of marriage as & condition precedent
for the validity of adoption in partieular castes and particular circumstanoes.
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The simple rule as to giving and receiving has accordingly- been .adopted. for
a. valid adoption in the Bill. The mroperty rights have been regulated with a
view to avoid litigation between adoptive mother and the boy to be adopted.
A provision has been inserted for preventing the divesting -of estates wahich
will have the effect of putting an end to interminable litigation which has
been the special feature of law relating to adoption beginning from Bhuban
Moyee's case. The law has also been simplified in regard to the
peed for any authority to adopt as a condition for the validity of
adoption tollowing the main principles of Mayukha Law. On the whole, it
may be claimed that there is everything in tke chapter on adoption to com-
mend it for the favourable consideration of this House. The need for an
express authority from the husband for the validity of adoption, the restriction
of the scope and the terms of the authority conferred by tge husband, the free
consent of the nearest sapindas who are most interested in disputing the adoption
and being a substitute for the authority of the husband, and the relative claims
ot the senior and junior witllow, the limits that ought to be placed upon the
exercise of the power to adopt have been fruitful source of litigation in British
Indian courts. The Bill, I have no doubt, has considerably simplified the law
as to adoption and the rights of the adopted son. On the whole, I should think
there can be marriage between different communities—it has bebecome part of
the chapter on adoption, because when once you agree to the principle that
there can be marriage between different cawminunities—it has become part of
the law—all these restrictions which have been obtaining in regard to the
eligibility of the boy to be adopted must necessarily go. When gotra has dis-
appeared, how can sagotra be a qualification for adoption? Therefore, in the
interests of simplicity and of logic, we have necessarily to see that giving and
taking are enough; we have to reconcile ourselves to this situation. Having
taken the first step, you cannot stop at the second step. The Legislature
here has already taken the first step. Therefore, there is no use fighting shy
of the next step. Under those circumstances, I would commend for the
favourable consideration of the House the Chapter on Adoption.

I am just coming to the other parts of the Bill where I differ from the
Members of the Select Committee. In dealing with the institution of joint
family, the problem of Indian agriculture.and its future and the position of
many trading facilities belonging to communities which have trade or business
-as their principal avocation must necessarily form an important factor. Anyone
who is in touch with conditions of village life in India knows that particular
families have long been in possession of particular lands from generation to
generation, that being the main reason assigned for conceding occupancy rights
to tenancy families who have been cultivating the land for a long time. Here
I must say that I radically differ from my respected Friend, Mr. Santhanam,
in regard to what be said about village life in India. It is not correct to say
that the joint family is breaking up. I also claim to be in touch with village
life in India. I am a villager myself, though I have spent about forty years
in the City of Madras. Hardly has there been any year in these forty years
in which I did not spend at least & month in a village. I spend a good part of
Christmas and the summer vacation in the villages and with the people of the
villages. Therefore I claim to know something of village life in India, at least
village life in Madras, though 1 know vety little of village life in other parts
of India excepting through the medium of books and village manuals. There-
fore I wholly disagree with the statement that so far at any rate the villages
of India are concerned, the joint family life is breaking up. At the same time,
I certainly agree with my friend, Mr. Santhanam, in this, viz., that so far as
wlhiat may be called collaterat branches are concerned, after the first generation,
there iz a tendency for the joint family to break up. In the firet generation
there i no breaking up, certainly not during the life-time of the father. It
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there is mny breeking up, it* generally is after the children of the father pass
away and children’s children come into iheir own. Therefore.you must take
the existing state of things into consideration instead of proceeding merely
on theory. I myself have been & member of a joint family till recently and
I still believe in the ideals of a joint family life. I certainly think that in
certain nspects of life in regard to education for exampls, the joint family
system has done & guod turn. Many a pour brother has wtarved himself in
order to educate his brothers; many an uncle has starved himself in order
to educate his . nephews. A sort of quulified Socialism has existed in the
joint family life. At the same time, | usgree that no institution can last for a
loug time. No institution must be allowed to come in the way of social
progress. But the question is, has the time come for this question to be taken
into consideration? Y do not subscribe to the view that the joint family system
is breaking down so far as the villages are concerned and in any scheme of
reform we must remember that India is a land of villages. The rural people
are still following the joint family system to a large extent. The recent inroads
made into the joint family system by conceding rights to the widows and
daughters-in-law have not materially atfected the position. Ewven in regard to
non-agricultural property, communities which have trade as their principal
avocation are still carrying on trade or business s a family adventure or busi-
ness. It is 80 in my part of the country. I have had a good deal to do with
the Natukottai Chettiars for the last forty years, and it is only within the last
five or ten years that they are starting comparies not with the idea of break-
ing up joint families but te see that they get out of incometax regulations.
Therefore it is not correct to say that joint family life is ®reaking up either
among the Vaishyes or among the Nattukottai Chettiars or among the Marwaris.
Now, sitting in this Legislative Assembly or Parliament. there is no use our
thinking that we are in possession of all the facts regarding every nook and
cotner of India and legislating on that basis. The only thing we have to.
consider is, is it so out of tune with modern conditions and ir it going to stand
in the way of further progress? You have also to note certain changes which
have already been mede in the joint family law. The rigours of joint: family
law have been considerably relaxed in recent years. It is now settled law that
any member of a joint family may hy a unilateral declaration sever himself
from the rest of the family without reference to any court of law. The mani.
festation of will or intention on the part of any member of the joint family
is enough for severance, even so many still continue as members of a joint
family because still they like the institution of the joint family. Any member
of a joint family may alienate his sharc of the family property. In the case
of father and son, the eutire property is liable for the debts of the father.
The son is responsible for the debt of the father. He cannot escape his res
ponsibility by saying that the debts were incurred for immoral purposes. I
am certain that that sort of litication is fust dying down. There is no question
of escape now by saying that the debt was incurred by the father for immoral
purposes. Then again, the law as to selfacquisition has been considerably
simplified. Decisions of the Privy Council have made it quite clear that if a
person acquires property, he can keep it for himself. Therefore the plea that
1 would make to my friend, the hon. Law Minister is that this institution still
obtains. It may break up in the course of the next fifteen. thirty or fifty years.
With the change in the law of marriage and other things, it may break up.
But my whole poit is, without reference t» the will of the people, without
reference to their consent, without taking into accoumt the general consviousness
of the people, why undertake this legislation? You may think that I am a
kind of ancient fellow who does not understand these things. I do want that
this country should move with the times, but my plea is you should first ascev-
tain the will of the people. It may be argued, “‘All right, so far as agricul-
tural property is concerned, we will not touch it, but we will make s change
in regard to non-agricultural property.” It is not easy to make a distinction
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in matters of this kind hctween: onme kind of property and another kind of
property. (ncé you cbange the law in regard to non-agricultural property, a
change in the law in regard to agricultural property must necessarily follow.
Though i the miatter ng distribution of legislative power between the Union
and the States for taxution purposes, a distinction is maintained between
agricultural and nonugriculéural property. it is an sccident only. that certein
power is given te the provinces and certain power is given to the Centre, and
1t cannot be demied thut Hindu law of succession is single and entire. Succes-
sion is not a truncated affuir. . Succession cannot be split up. ‘Therefore when
you consider the question, you should consider it in all these sspects both in
regard te agricultural property- and in regard to n:m-agricultural property an
you <hould address yourself to the question whetler in the larger interests of
society, the tune bas come for a revolutionary change in the family- system. 1
request my hon. Friend, the Law Minister to consiter the question why certain
chapters of the Bill should not be postponed.

Sir, I just want to deal with another aspect of the question, namely the
rights of succession of sons and daughters in regard to succession proper. I
have got a special claim te speuk on that behalf as I am & father of both
daughters and sons and I repeat that. In fact the majority is on the woman side,
four daughters and three boys. 'Therefore, I have a special claiw to speak on
this subject (Hear. hear), Apart from what little I kmow as a lawyer. I have a
special claim to speak as a father of daughters and of sons. Now I want you
to look at the general set up of the Hindu family in dealing with this problem.
If three sons find it difficult, you ssy, to live together and t® own property in
common how can vou expect the daughters married to different pedple,
may ‘be psople belonging to different castes or communities to rarry
on joint cultivation in villages. Under those circumstences, is it in
the larger interests of the country that this property of the fatker as well
as of the son be divided up equally between sone and daughters without any
question of difference? If it is a question of justice. if it is a question of
equality, if it is a question of theoretical equality, I have nothing to say
against it. but law is not logical—it does not mean that it is always illogical—
but it has to take into account the social strata of society. the consciousness
of the community, ite effect upon the family life and other factors. Therefore,
you have not a clean elate to write on. Therefors, let us take what happens
in a Hindu family. Mr. Santhanam looke with equanimity from Delhi. If any
marviage takes place in a brother’s house. the sister and the daughter occupy
the most importent part. It is regarded as a father’s house. The son looks
upon the family house a6 his house. Every one of us know what an important
place the sister and the daughter occupies in the household. (Hear. hear). If
the mother and father sit together for the harathi, it ia the daughter, it is the
sister that brings it and you give the present to the daughters and the sistere
on .that occasion. After all we are all Hindus; you cannot forget that.. The
very first person who-reoeives the present will be the sister or the daughter in
the household. The second thing is that no marriage can go through in any -
Hindu household unless provigion is made for presents being made to the
daughters and to the sisters. Agam even though, women who may not care
‘to bear children may not appreciate it—daughters of the family are certainly
cared for on every oceaeion such as srimenta or on ocossions of $reb  con-
finement and second confinement. A girl generalty goes to the father's house
or to the brother's house and it is only after getting two or three childrem
that the girl does not go to the father’s or brother’s house, and this is Hindu
life to-day. It is not the life in Delhi, it is not the life in Calcutta, it is not
the life in Madras that is to be the guiding factor in these matters. "It is the
wormal ordina.r'yf_ Iife in every village, in the whole of India. {hear, hear).
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‘Therefore. I weuld ask yoii most respectfully the Members of this House..
though I am addressing Mr. Peputy-Spesker, {0 take these fartors into enn-
sideratiou. The Bible said *‘I shall set father agamst father, son agamgt son
and brother against “brother’’ or some such thing, but let not legislation
result in 2 feud between the members of the family, an unnecessary feud
between the nuinhers of the family. A certain amount of bickering, a certain
feud is inevitable, so long as property is there

Sankara said that property is the soul of sirife in our country and that is.
inevitable, but let ue not give an impetns & it by stating that I shall set
brother against brother, a sister against the brother, the brother against the
sister axd in that svay mould the family life of the India at present. The
time may come wlen each daughter may arrange for her muarriage
after they attain their maturity. Many of the girls look to their brothers for-
their marriage. Hardly a week passes when a brother or.a father does mot
come and ask for a little help in regard to a marriage. It may be that I am
old-fashioned to consider such requests, but that is Hindu life. I am supposed
to be educated in English ways of life but what would you think of other
people who ure not so educated as myself? You may be more advanced, I may
be less advaneed, bnt I still claim that T am born of the Indian soil and my
ideas are reeted in the Indian’soil, and therefore, I plead for the retention
of these great virtues which have chsracterized our Indian life (Hear, haar).
I do not want to go against the modern trends of thought or the modern ideas
of progress, but at the same time while it is our duty to keep in touch with
the currents of natisnal life, with the social currents at present working, there
is ne use our imagining that we represent the whole of India. I may tell you
even smong educated women, all of them do not think ulilie and even women
who are in the legislatures do not think alike with some other educated ladies.
who are members of respectable households: they differ in some respecss.

Shrimati Renunka Ray (West Bengal: General): Are our households not
respectable? ;

Shri Alladi Krighnaswami Ayyar: They are very respectable. I am glad
that vou have inferruptei. I am accustomed to interruption and I may tell
you they are quite as respeetable, though they might be a little conscrvative,—
as some of those people who are very respectable and who have advanced ideas
in these mdtters. I have given my views and I certainly refuse to believe I am
not a respectable man; I am at least as respectable as others, but my ways of
life. my way of thinking, my attifude to these questions is different from
those equally respectable because I am cast in a different mould. For example,
I have the greatest reapect for our Prime Minister and on certain questions I
yield to him, but at the same time I do not look at questions Wwith the same
glasses as my hon. friend, my estéemed friend, if I may call the Prime Minister
my very ssteemed friend. It is merely a mode of approach,

The Hongurable Shri K. Santhasam (Minister of State for Transp(;rt and
Railways): What is your actual proposal? - 2

Pandit Laksbmi Kanta Maitra: He is giving his proposals in an exzcellent
way.

Shri Alladi Erishnaswami Ayyar: I do not fight shy of that. The questioan-
I have been put is in regard to uvsunarried daughters whether anykind of
special provi%‘on may be made either for marriage or a special portion may be
set apart so far as the marriage of giris i8 concerned. The law may provide
that the daughters will take the heritage of the mothere and the sons will
take the heritage of the fathers. @30 far as daughters are concerned, I am
quite Willing to and quite anxious that ae liberal and as obligatory a provision
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be made for the girls who ure un-married. I have absolutely no difficulty in
that matter, That is my proposal. It may be worth amything, it may not be
worth anything, but that is my proposal.

An Honourable Member: What about the money from the mother?

8Shri Alladi Krishnaswami Ayyar: There is no use speaking about that, You
take a census of the people who pay income-tax in this country? They are
not many. This is a poverty stricken country. So there i no use of saymg
that that the mother has no property. Many are poor. They may have no
property, but t-hey cannot got away from social obligations. Those who have
property may divide their proparty, but that may have repercussions upon the
people who gave no property, or very little property, but at the same time who
are quite sensitive to the social and family obligations. Therefore in any step
that you. take, you have to see that the suciul obligutions are not retarded.
That is the plea I make so far as this is concerned.

In regard to the institution of joint family property, I differ from my friend
the hon. Dr. Ambedkar. It is seldom I differ from him. And I am often in-
fluenced by him, and have occasionally influenced him. Therefore, I have no
doubt that he will pay heed to some of the criticisms which those of my persu-
asion have offered. He may look obstinate, but there is none who yields to
Teason more than my friend Dr. Ambedkar. I know him very well and it has
been a great asset to me, I rmenn my close acquaintance with him these three
years. Well, that is my view, so far the institution of joint family and the
rights of equal suceession of sons and dsughters is conéerned.

The next aspect is with regard to Stridkana property, and on that, in so
far as you remove all restrictions on the power of alienation, I am at one with
the House, that is with the other Members of the House. This has merely
led to unnecessary litigation, the reversionary filing suite for the declaration
that alienations by the widow are invalid, gotng to this cowt aud that court,
and sll sorts of evidence being let in. If only in the interest of unnecessary
litigaticn being avoided, I am for the widow being given absolute powers of
disposition during her life-time. But from that it does not necessarily follow
that the course of devolution must be the same with regard to every kind of
Stridhanam property. You call it Stndhanam and then begin to attssh certam
consequences in the matter of succession. Once you make it absolute property.
why not it descend to the heirs? That is the question. I am willing {o put
the question to ninety nine Hindus I meet, ‘‘Here is a property devolving upon
‘tbe widow from her husband. It is absolute property, and after her death it
is to go to her father and mother, in preference to the father and mother of the
man whose property has devolved upen the widow.”’ I put that question.
You may take a referendum in any part of the country and I am gquite clear
what the resuit of that referendum will be. And I challenge any Member to
say in this House that the referendum will be other than what I feel. There-
fore, as a lawyer, if you put me the question. can you have two kinds of absolute
properties, one kind descending in one way and another kind descending in
another way, and ask me, why not in the interest of uniformity, give the same
rule of succession for one kind of property ‘and the other kind of property?
Then I say that you need not saorifice social rentiments at the alter of logicality.
Law need not always be logical. Law need not necessarily be logical. Logic
is not the essence of law.

The Honourable Shri K. Sauthsnam: Should law be generally illogical?
Shri Allrdi Krishnaswami Ayyar: My answer to my friend Mr. Santhenam

is that law need not necessarily be logical. That is so because law is the product
of social evolution and socia! adjustinent, and therefore how can it always be
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ogical? Society does not move according to a particular standard or plan.
Unfortunately society except in a conurunistic societ:, does not move in that
way. Therefore, under these circumstances, you take the average sentiuent
of the Hindu inte consideration. There is no uee of saying that it ig illogical to
draw a distinction between one kind of stridkana and another. Why should the
. Btridhana be allowed again to go to the husband’s kindred? Why not it go
to ber heirs? In the very Bill that is the provision .that is made. Therefore,
so far as woman's property is concerped, I think that is a point which may
receive the consideration of the hon. Law Minister, before the Bill becomes
law, consistent with the sentimente and the general feeling among the people.
Until recently the widow did not have the power of disposition. The question
is whether on the theory that each person when he inherita property, he or she
must become the stock of descent, inherited property of every description
must be treated alke. That is my plea with rega woman's property.
Throughout I have refrained from resting on logic.

£
And lastly, Sir, I may mention. if I may, a few wordd*with regard to distant
beirs. I feel that the present provisions are a great improvement upon the
previous Bill. It bas drawn upon certain principles of Dayabhaga and it has
also brought in the other systems. And I think, so far as distant heirs are con-
cerned, the Bill as it stands is a. great improvement upon the original Bill, and
if there is any defect here and there, they can be removed easily.

The chapter on guardianship, maintenance, and the other chapters are con-
ceived in a very liberal and progressive spirit, and T think they deserve the
whole-hearted support of the Assembly, though it may be that here and there,
they may require some modification, but that can be easily done at s later
stage of these proceedings. Therefore, in the full confidence that the hon.
Law Minister as wel as the Prime Minister will be responsive to public criti-
cism, while taking into account the progressive tendencies of the age, I move
for the second reading of tho Bill nmf I support: the motion moved bv the hon.
Dr. Ambedkar. : -

Dr.P. K. Sen (Bihar: General): Sir, I am quite conscious that I must be brief,
as there is a great pressure upon the time of the House. At the same time there
are certain aspects which have been raised, even by my predecessor, my esteemed
friend, Shri Alladi Krisbnaswami Ayyar, which do call for some comment. He
has follo®ed the order of the Bill, as a matter of fact, and taken the law of
marriage first of all. I must confess that I could not exactly follow him as to
whether he gave his opinion in favour or against it. As a matter of fact he gaid
in one part of his speech, while dealing with that section, that he had no definite
opinion on the subject. So far as the law of marriage and divorce is concerned
I do feel that one must be definite. There is no part of law which calls for
definitenesg more than the law of marriage. because, it afiects not only the
parties who solemnise the marriage between themselves.........

Shri Alladi Krighnaswami Ayyar: Sir, I do not lwow if I had made myself
clear. What I eaid wag that if we bad had a clean slate to write on we might
do otherwise but having regard to the previous step taken by this House and
the legislation undertaken, there cannot be any serious objection to the portion
relating #e marriage excepting in regard to one or two matters. which I mentioned
in the course of my address.

““'Dr. P. K. Sen: Except in relation to sacramental marriage, I suppose.

Ags 1 was observing we have to see that in every respect the law of marriage
should be perfectly definite and azplicit and there should be no ambiguity at all
about it and it is for that reason I take it that the Bill contemplates that even
when the marriege has taken place according to the sacramental form there may
be objections raised with regard to it. It may be urged that there had been
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sorue irrcgularity, some emisssion, some particular form of ceremony not having
been observed.  Fake, for imstimee, soptepadi. Eveivbody knows that Supte-

padi is an essential factor. Not until the seven steps have been taken can the
marriage be said to be valid- In fact, all manner of irregularities may be urged

as objections with regard to the marriage. It is for that reason thet it has been,
provided in the Bill that ¢ven when a marriage has been solemnised according

to.certaln sacramental forn, it is opeu to a party (it is only permissive) to go and
have the marriage registered, so that there may be no objection raised later on

with regard to its validity. This is, I submit, absolutely essential, because it is

not only the two parties who solemnised the marriage between themselves who
are affecled but it is the next generation and the next generation. indeed, gerera-

tions unborn, that are aflected by it. The whole question of legitimacy depends

upon it. Therefore I submit that whatever may be the itregularity, there must

be some method by means of which the legitimacy of children and their rights

of inheritance may be grotected and may not be left in uncertainty. There can

be no difficulty whatsoeves: there is some way of ascertaining what the necessary

forins are which have to be observed in order to make a sar:ramental msxnage

valid. That too has been provided for in the Bill in the form, viz,, that in any

particular area it may be found that a parblcular set of ceremonies is regarded as

easential to the validity of the marriage: in that event those ceremonies will be

regarded as valideting the miarriage. Nevertheless, it may so come to pass that

some of these cevemonies have been performed or it may be that the perfornr

-ance of those ceremonies were not exactly in the manner prescribed. In that

event what is to happen? Is the married couple then te remain in the position

which would make their children illegitimate in the eye of law? It is for 1his

resson only that it has been made optional for the parties to have their marrmge

registered in order to get it validated.

I come to the next question about public opinion and about their being a larite
body of the public not having been sufficienily appaised of the contents of the
Bill The question has been raised often and often here, why hurry, wb¥ not
wait for a Year or two or three years? We have already waited long enough.
Why should we not wait for another period? It is not a guestion of eleven vears
which the Hindu Code has taken. nor is it & question of two years which have
elapsed since. This has been mooted from the last -century.

The House will be pleasect to recall Act III of 1872. The Special Marriage
Act which was first placed before the legislature was in 1868 by Sir Henry Maine
at the instance and on the initiative of Keshub Chunder Sen, Bengal's great secial
reformer. As a matter of fact, to go further back, in the fifties of the last century,
the Widow Re-marriage Bill was on the legislative anvil. The great Ishwar
Chunder Vidyasagsr was exerting a great influence on the public mind to get their
support ‘for Hindu widow remarrisge. It was at that time that a rgmarkable
petition signed by four hundred men was put up before the legislature, in which
they said that although they were orthodox Hindus they did not believe in restrict-
ing themselves % a particular caste, they believed in inter.caste marriage, they
believed in monogamy. they believed in certain ceremonies being essential. for
the purpose of observing pure Hinduism but that theyr wanted to eschew other
ceremoni® and that, therefore, they wanted the help of the legislaturse
to pass a comprehensive Bill, not only the Hindu Widow Remarriage -
Bill' but a Hindu Marriage Bill. in which provision would be made for
intercaste marrlage, for adult marriage and for marriage solemnised with
certain ceremonies only to wbich they did not take exception. and not every
ceremony which at that time was considered to be obligatory. This was eome-
where about 1856 and it was a most representative bedy that put forward this
petition. Among those notable public men who signed the petition were people
like Peary Chand Mitter, Redha Nath Bikdar, Abhoy Charan Mullik, and Rasik
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sshua Mullik.  They. had nothing witaterer o di with the  Bruhmo Ssmaj: .
they wire orthodox Hindus. f:de vy side with this otganisation there were gll
the astivities of the Brahmo Samaj going on. The Bralunos had already solem-
nised inter-caste marriages, because they believed that ‘‘Right was right: to
follow right were wisdom in scorn of consequence.”’ They did not care what the
law was. They #aid that they would break down caste notwithstanding the faed
that there might be difficulties regarding legal validity.. Later on they thought
that this state of affairs should beremoved for the suke of posterity, for the sake
of the children and it was therefore that Sir Henry Maine introduced a Bill which
ulfimately emerged as the Special Marriage Act of . 1872. That this Act has
catered not only for the Brahmo community but for 2 much larger body is testi-
fied to by the factthat after the passing of the Actseveral amendments have been
sought in order to make it applicable to other §ections and iu order also to obviate .
certain objeotions to particular sactions of the Act. In doing so these people at
different times acted as the representatives of the conagience of tbe seciety—the
mimority conscience, let us say. But the mivority hse & conscicnce; snd the
‘social couscience of the minority alse must be respected, In every countrv. we
find that it is the miuority conscience which has always come to the help. of law
for the purpose of vindicating its own wiew. Well. Sir, today we do not knew
which sectiou is i the miuority and wirich:section in the msdjority. But it goes
withont seying that in a democratic form-of government all sectiéns of peopls
must necessarily have their conscicnce vindicated, and theirways of life and
thought, at least so far as fundamental point& are concerned!”fespected. . In
that view the question that really bas to be solved by us is this: Is this Bill in
any particular respect imposing itself upon the conecience of any particuler
section? (Babu Ramnarayen Singh: Yes.) And by tbat will its “eXcellence or
otherwise be tested. ‘ *

Now. if we come to the first part of the Bill, so far as the questioxi' relating to
marriage, divorce, judicial separation, guardianship, alimony, custody of children,’
znd soon, is concerned, sofar as I can tinderstand +it cansiot vossibly be contended
that it is being thrust upon anyone. After all it ie onlv in those cases where
you find that divorcc has become absolutely undvoidable that the provision will
‘be utilised. And there are such cases. There can be no question whatsoever
about that. There are cases where continuance of the matringe bond Will really
lead to nfisery from the point of view of both parties, will lead to disintegration
of the family. It is only there that divorce can possibly come on.

Sit. Rohizl Bumar Chaudhuri %ssam: General): May I ask if the subse-

quent matriages become happy? They become worse. E
Sbri L. Egsunaswami Bharathl (Madras: Ge

fady you marrv! . are AW

It depends upon the

o
ol

Dr. P. K. 8en: I am not going into that questfow™because in that case it
would be a matter of statistics as to how many cases have ly become happy
or how many cases have turned out unhappy. That is-no test. The teeb
is'unavoidability. Is there anyone who cam possibly say that circumstences
should there be & separation at all? There may be circumstalices imaginable
where there should not be separation. It ia for us to &it down with good will and.
mutusl understanding, and discuss all these points and find out whether it
is going to be cempulsory upon ariy particular party er not. There-i¢ no
compulsion at all here. Tt is perfectly optional. If you find that it has becomn:
tropossible to carrv on vou can go to a court of Yaw. The court of law will go°
into the matter, find out whether all the requisites of a divorce or « dissolution
of marriage are present and then issna» décree nisi, or whatever it may be.
But that does not necessarily mean that divoree will go on multiplying from
day to day. That depends entirely on the temperament of the people. And
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I feel bound to say that because it has teken a particular course in America or
England or in other foreign countries, in India also it should take the same
course—that is an impossible conclusion. (Pandit Lakehmi Kouta Maitra:
It is the same mstxtutlon) You hsve to take the whole structure, the tradi-
tional structure in India. I do not believe at all that in India the same result
will follow. =

Pandit Lakehmi Kanta Maitra: Worse.

An Honcnrable Member: Is it not time to rise for Lunch?

Mr. Deputy-Speaker: I think the hon. Member is likely to conclude soon.
Dr. P. K. Sen: I am trying my best to conclude soon, but I have just begumn.
The Assembly then adjourned jor Lunch till Half Past Two of the Clack.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy-Speaker (Shri M. Ananthasayanam Ayyangar) in the Chair.

Dr. P. K, Sen: Sir, when this House rose for mid-day recess, I was on the
point of the permissive nature of the provisions regarding divorce and allied'
matters. The question that was put to me in the course of the debate was
why there had been so many divorces in other countries.

Shri Mahavir Tyagi (U-P.: General): On a point of order. I find only the
hon. Minister of State for Transport and Railways sitting on the Government
Benches. . The Bill under discussion neither deals with Railways nor with
Transport. Will you be kind enough to call the hon. Law Minister, 8ir?

Mr. Deputy-Speaker: I am sure the Law Minister will be here soon. Till
then, the other Minister who i here will take notes.

Shrl Ajfit Prasad Jajn (U.P.: General): This is almost a contempt of the
House. .

Mr. Deputy-Speakes: I have got chits sent te me by no less than 36 members
so far.

Bhrt M. Tirumals Reo (Madras: General): Some hnve not sent our names.
Our chits are lying here.

Shri Mabavir Tyagl: And many have been waiting to catch your eye.
They have not sent chite.

Mr. Deputy-Speaker: So the position is that besides these 36 there are
others also trying to catch my eye. As the position stands at present, Govern-
ment had fized only yesterday and today for this Bill. I do not know the state:
of Government work. I do not want to stifle discussion, but at this rate I do
not think we can go on. Therefore, I sugzest to hon. Members to limit their
speeches. as far as possible, to fifteen minutes,

An Haonourable Member: Impossible. You suggest to Government to
extend the time. '

Shrl R. X. Sildhva (C. P. and Berar: General): Sl;ch members as are hope-
ful of finishing their sveeches within five or ten minutes should be given
preference. There are many such members, I know.
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Shri XL, Enisbnaswami Bharathi: But will they beep to their assurance?
That is the point.

Sbri R, K, Sidhva: I give a definite assurance.

Shri Biswanath Das (Orisea: General): May I just bring to your motioe,
Mr. Deputy-Speaker, that the hon. Spesker hed given an sssurance to thia
House that he would give full scope for discussion of this motion and it will
be unfortunate if you allow only ten or fifteen minutes for a speaker, It is
something absolutely different from an ordinary Bill. It concerns the life and
the economic and social exisbence of crores of people. Under these circums-
#ances, I would beg of you to stick to the assurance given by the hon. Spesker..

Shrl L. Erishnasvami Bharasthi: He is the Speaker. He can now decide.

Mr. Deputy-Speakear: It is unfortunate that the Speaker is nob here in his
seat. But I do not want to stifle the discussion, but I am only suggesting &
time-limit 6o that all Members who want to take parb in the discussion may
have an opportunity. I leave it to the good sense of the hon. Members them-
selves. Fifteen minutes is not an inviolable limit. One minute sbove or one
minute below may not be very bad. But beyond that I am sfraid even if the
Government were willing—I do not know whether they are willing or not-—to
extend the discussion by a day, it would be impossible, having regard to the
number of speakers who want to speak, that evéryone will have a chance.

Pandit Balkrishna Sharma (U.P.: General): Then keep it to the next session.
Mr. Deputy-Speaker: It is not in my hands.
Shri S, Nagappa (Madras: General): Why not sit for one or two hours longer ?

Mr, Deputy-Speaker: At present the Members who can finish their speeches
within fifteen minutes can do so, but in cases where individual Members consider
that they must have more time, they can have more time.

Shri M. Tiramala Rao: You can consider the merits of a8 speech, and if many:
arguments are repeated, you can ask the speaker not to repeat the arguments.

Mr. Deputy-Speaker: Very well, then, Dr. Sen.

Shri H."§'. Khandeker (C. P. and Berar: General): There are only 24 hows.
more. Only ten speakers will be able to speak even if each spesks for fifteen
minutes. What about the others who want to speak on the Bill? I request you
to request Government to extend the debate by a day or two. This is such an
important measure that the eyes of the whole nation are focussed upon it. We
must have full discuesion over it and then only psss it, in whatever form it is
agreed to.

Mr, Deputy-Speaker: I am sure the proceedings of tkis House and the sug-
gestions made by hon. Members will be communicated to and taken notice of by
Government. Dr. Sen may continue his spuech,

Dr. P. K, Sen: Sir, I quite realize that brevity is the sou! of wit, but there
are occasions when brevity is the soul of unwisdom, because I shall not be able
to make things clear at all and therefore it will not benefit anybody at all if the
House were to hear a discourse which is inconclusive and obscure. 1 shall there-
fore try to touch only on the fundamental points and not enter into datails at all.

The question that I was last addressing this House on was whether ar not
by giving permissiop for divorce this country will not be plunging itsell’ into a-
large number of divorce cases like other countries. My answer to that question-
wae—and is—that the cases for divorce will depend entirety upon the quality-
of the moral values that a country has. A society may be so constructed that
only in absolutely unavoidable and necessary cases would the parties seek a.
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-divorce and that there would be inheréntly a d]sllke, a djsb&su, a contewnpt for
divorce where there it no oecasion for it and where evidence .is reslly fabricated
for the purposs of establishing that there are reasons for divorce. In tbis
counfry the exzperirieut has been tried in Baroda and in soree parts of South

-Indis, where there is and there has been divorce for a long time past, but I am

#ld there have been only three cases so far in Baroda and these three cases dur-
ing twenty years. I submit, again, that it is the social atmosphére and the moral
values prevalent in the particular society that determine the number of divorse
cases. Therefore, it is not the law that makes the society. The law only gives
-Banctiou to certain cases where it is necessary ta_give sanction for divorce. In
this part of the Bill which deals with marriage law there are four characteristics.
The first is: inter-marriage has been allowed. The second is that there is pres-
-eription for divorce. There is, thirdly, prescriptioo for nionogramy. Nowall these
are present in Act III of 1873 and, therefore, it is not the ¥Hindu Code which has
rzised tbese points for the tirst time. It was in the fifties of the last century, as
T have raid, that the agitation arose and ever since then tlie agitation has been
going on. The crusade against caste was no.doubt first led by the Brahmo
8amaj under Keshub Chunder 8en. The Brahmos st that. time suffered persecu-
tion, ex-communication and ignominy of every description. Today we recognise
‘that caste shall go and therefore all these prorisions that are laid down here in
this Bill relating to intercaste marriage need not raize any opposition at all.
There is no doubt whateoever that there is a very large body—if not an overwhelm-
ing bady—of public opinion in favour of abolition of caste. (therwise, what are
all these provivions that we have laid down in the Constitution? Caste shall
gn. - If we take that pesition then there is nothing objectionable so far as those
provisions are concerned which relate to intercaste marriage.

'Phe some consideration spplies to monogamy. I do not know whether there
‘is any public opinion now in favour of bigamy or polygamy. There may be indi-
viduul cases; but that is quite different. The whole body ef public opinion now,
T submit confidently, is in favour of monogamy. Tberefore, there is nothing

. n%jectionsble, so far as that is coneerned inthe present Bill. And. as I have said,

:permission for divorce cannot possibly raise any difficulty because, after all a
permissive provirion must necessanly be there for those unfortunate cases where
-divorce i called for

Proceeding, Sir, to the next. point as to why there should be any change at
all (that was the point en which I was) it has been said that there must be a
-striot adherence to shastric law and that there should be no departure whatsoever
fvam it. For Yours this discussion has been carried on on the. fioor of this House.
T+has been contended ‘that shastric law is absolutely fnal. inviolate and invio-
lsble. You cannot change it. I should like to know what shastric law means.
As 8 matter of fect. in our shastras there is always provision for change and there
has always been ehange. Otherwise what is the meaning of these numerous
smritis. We have it in Manu the well known injunction that there are four
-acurcey. four noxrus, of conduct laid down:

sfa: wrfa: SXER @ T fagurm
cargtay iz SIS A &9 ) <

. NWhich bemg translated means Shruﬁ. Smriti, the usages established by
whteons men and the satisfactlon of one’s own inner self—these furnish the
fn»ur standards.or norms of conduct. These four norms of conduet include
within them the inner satisfaction of the soul;, the conscience by which, T take
it is meant not individual conscience only, bbt. social eonscience slso. The
seaisl conscience of the age in which'we live hae got to lie respected and that is
-ope 0f the sbandards by which our eonduct, our dherma is to be-ascertained.
‘That is one of the standards by which law raust be laid down and it is on
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this principle that sll along, the law, the so-called shustric law, hes changed
and changed and cbanged. My hon. foend, the Minister of Law said in
bis opening speech that if you go to Parassra Smrik or Narade Smriti you
#£ind there provision for widow re-marrisge, and provision for very many other
thinge which may be called revolutionary. How did they ever come to it?
How did they get beyond the barriers, as it was, amd break throcugh them
and start upon something which was revolutionary? It was because accord-
ing to the highest injunctions laid down, there are not only Skhruti and Smrifi but
other sources aleo. You have to take the conduct of the righteous and the
pious,—those who know the way of life that leads unto self-realizatioo—and it is
“those people who 1aid down the norms of conduct. You have to follow those.
They are not shastric. They are not necessarily to be ascribed to any particuar
Shruk or Smnti, but those are the ways of right living that have been laid dowm
definitely for the purpose of regulating our conduct—individunl ss well 88 social.
If that be 8o, if that is the way in which the law must evolve itself, then necea-
sarily where we find that there iz a strong public opinion, where the conscience
of society or a particular section of society, the minority section, let us say,
dictates that a particular way of life should be sanctioned by law, law comes
forward te the rescue and lays down that it shall be so. If that be our standard,
then can we possibly at this moment say that there shall be no change at ali?
'Can we possibly assert that our law, our shastric law, has been stationary? If
it is inviolate and inviolable, if it is unalterable and inexorable, then there will
‘be no progress and it will be a poor compliment to pay to our Indian law-givers
to say that law has been stationary. On the contrary, it ia time today to muster
up courage sud to say that the views of no particular sectien, whether minority
<r majority, should be trampled upon, that if there are strong opinions held in
:egnrlcli to a particular point then the law must come forward to give permission
or that.

I pass next, 8ir, to the other fundamental points. What is the other main
objection raised with regard to this Bill It is on the question of property—the
Mitakshara and the Dayabhaga. Is it possible at this moment. let us ask our-
selves geriously, to raise this question? “The joint family system bad ite virtues;
it had ite glories in the past. Nobody can deny that. But I have been under
the impreseion that of late it is the tyranny of the joint family system which bas
appeared most obnoxious to a very large number of people. They feel that the
earning people in the family are sucked dry by the indolent ones. There are
people who do not want to go forth and earn at all because there is & family
behind them, and they think, ‘‘What is the use of our taking any trouble for
earning when there i8 the family to support ug 2’ And those members of the
family who by the sweat of their brow earn something, it is their income that ir
sucked dry by others who are indolent and who 4ire.8ls6 in every way extravagant.
Dr. P. 8. Desbmukh (C. P. and Berar: Generpdii Have they eve eomplained,
8ir?

8hri L. Krishnaswami Bharathl: Yes, they do. Comgleints are inhereu®
in the situation.

Dr. P. K. Sen: If their complaint could be héard, then of course it will be a
different matter, but i they were people in the family, then thére would be no
opportunity whatscever, to make a complaint The only way in which they can
possibly complain is now laid down namely, by expression of intention to separate.
Now, what is the actual position? Howaoever strong the family integrity may
be. any individual member can come forws™d and say, I intend to sepnrute, and
that expression of intention wili instantanecusly effect separation in the eye of
the law. Where jg the integrity of the family then? What then has the
Mitakshare family to do? According %o judicial decisiops mow, it bas come
down to this that the elightest intention to effect sepsration and the expressiom
of that intention will effect that scparation. In that car ¥ du submit sasdit i
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too late in the day to say that the joini family is a huge institution which remains- -
intact It is tumbling down and there can be no doubt whatsoever that with.
the effort of man it cannot possibly be protected any longer. People wan®
individual liberty now. Everybody who earns wauts to earn and also go his own.
way. He does not want to be fettered by other members of the family. Tt is.
individual freedom which is now their aim and object. This cry has been raised
from the earliest times. ‘‘The individual withers and the State is more and:
more.”’ That is a complaint which has been heard for some time past. Today
aleo we feel that in our society the rule of the majority, the rule of society, is-
predominant, but nobody wante this predominance any longer. The individual.
now wants to gooff at a tangent. He says, I do not want to be governed by the-
family. I want to earn my freedom and I want to go my own way. I appeal
%0 every individual Member of this House to ask himself if that is not the spiri$-
of the moderu times, and if that is the spirit, then where are we® Where is the
advantage in trying to bolster up an edifice that could not poseibly exist any
more. Therefore this great difference which is being drawn between Mitakshara.
and Dayabkaga is practically gone. It may be that when we sit round & table in.
perfect amity and goodwill, in perfect understanding of each other, we may be
able to jron out all these differences and we may be able to arrive at a very
satisfactory solution without hurting the instincte of any pazticular section,,
and I do hope that that will be so. I do not want to go into details, but I jusé
want to point out that this is the line upon which our discussions may proceed.
in future,

Then, Sir, take the other details. Practically in the matter of inheritance:
or in the matter of suecession, there is' nothing upon which controversy rages-:
excent on the daughter’s share. All the other things are more or less now things.
of the past. Legislation has saken place, numerous judicial decisions have been:
passed whereby rights have been given to all other members of the family, those
that claimed them. The only thing upon which controversy centres now is about
the daughter’s share. It mav be half the share that the son gets, it may be-
an equal share with the son, it may be any other share that may be decided:
upon by everybody sitting round a table. I am perfectly confident that with:
goodwill and mutual understanding, something satisfactory may be evolved in
this line. 1t is not that every individual member of the Select. Committee is:
bound down by ite decisions. We are all free to exercise our own views. I
frankly admit that there are certain things which I do not like. Thert may be
other membera who say that there are certain aspects of the Bill which do not
commend themselves to thern. Therefore all these difterences have to a certain.
extent to be ironed out by mutual dicussion, but apart from that, the funda-
mental question is whether the daughter has to get any share at all. Now when:
it is said that the daughter cannot get a share at all, then I do think—and I have
no hesitation whatsoever in expressing my views freely and frankly,—I do think:
that it is the the same old prejudice against the female members of the family:
that dictates this objection.

Shri L. Krishmagwaml &mthl qute right. That is the resl point.

Dr. P. K. Sen: We mé&y hold our women members in higch esteem. No-
doubt it ie often said that the ladies of every family are angels of grace, that they
are ministering angels. That is perfectly true, but do we do all that is needed, all-
that is called for. towards them? Do we do all that is wanted from the men-folk -
to the women folk in our families? Let us be perfectly sincere and frank about®
these things. There is a great deal that has to be done for our womenfolk.
‘Women today want their place in society. Coutinuing to do their duty by the-
family and continuing to be ministering angels of the famity, they have also some-
other work o do. They have to.take an interest in public aflaurs. . They have:
to take an interest in social orgsnisations. Their presence is mdlepensably
DECERZRTY. in 1aDy organisations which-are being set up today. Therefors we'
cannot possgibly have a framework of society i which such women ¢ould ne®
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possibly exist. They muset alwaye be the ministering angels of the men-folk,
that is to say, looking after their physical comforts and weifare, and do nothing
so far as their higher aimes and aspirations are concerned. But they have a
function to fulfl in society. In the society of independent India, women have
a very large place to fill in every organisation, in every movement. That being
so, we must set them free and there is nothing that is wanted more than economic
freedom. (Hsear, hear). There are many csses in which lives are blasted
because they have got to be dependent upon some male member of the family
for their very existence. Therefore, the question of their ¢«conomic freedom has
a place in the affairs of today.

Let ue not be absolutely oblivious of that fect. If we want to give ecoftomic
freedom, then there is no reason whatsoever wby we should turn
3 pu. away and say: ‘‘Oh a daughter, she cannot have a share, she will
remsin a ministering angel of the family”’ by which it is means
that she will always be a dependent there; and if she is a widow, she will
be only looking after the comforts of other people and will not be able to do
any other service to the family or to the society or to the nation at large.
Well, 8ir, I do not propose to go further, because it will take a very long
time and I know that I shall then be trespassing upon the time of others.
But a good deal has been said, a great deal of discussion has taken plaece upon
the fundamentals. When I contemplate all these discussions that have taken
place. I am firmly convinced that if after this debate, we can sit around a
table and we can bring ourselves to consider alk these detsils in a spirit of
perfect goodwill and understanding, we shall be able to attein 2 solution. The
minor points that trouble us are many, it may be, but their solution is not so
difficult. It is the fundamentals upon which we have to concentrate our
atéention and when we do so, I think our path is olear.

AR wFe WA AT I wgew, @ g s fos
%‘mq@wmﬁpnmwﬁ FEATH TIET B 5/
fed w3 fd aad em g 1 3w oar fmme d froog foe
T & IS 39 TIT T WA vy & | I IWA FT AT FOLE,
Nt &9y Y q § S fege Ao &1 TeiE e fadw o, sefa
M I aE AW 3 Fefamar @ ok fdw F R T Newaw
TR A TN W fade TN &, 3 Foavar g fae & 5 wfemr
T ¥ foq, gk wradtg g & wfq & foq, ag fa= v qwaw
F ag arfaa 2 e /Y TAR ARErT  Afger W &1, W st
FAfE=A ¥ FT.q99 F AT & QT &, FEATA AW | 3N AW A AT
Ty wfge awre 3 37 faw & fod wfew &, snx 37 @ s
§ ARG AATE, TN A qEIw F AR @ I F AT FT AT
oA @M o

AT EE fRm f g e i F @ s S e dw o
ghai g s gft g o2 = 08 frdt o 1 feew
gt 2 1 ag WA 917 § e gn? Emafaat & few, g R, 19
WA T an gw g fr o F am o R aw o A | g
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FWAERE JWH gfr W imw F Qs Tl # g 2%,
AR gepfa A gErd 29, I hwR), A I AtgA B, N 5
9t g W At qwg awAl 5 #1977 A9 g, 75 AW fFw
TITIA g2 & N 5 gak faam § saRt fear oy ot AR £
IEH M TEH THH qE, Tg £ F ITTSTAM AT AR IW AE 7
TP AT 9 ¢ 7 2w Y aga 7@ dem for MY R oF aga 3@
o e FT W qw F N faw w1 fadw w7t 201 fgm a7
a% 70 19 I g9 a1 g 7@ 3@ fas § % D O F et s A
gﬁaamqwﬂﬁﬁ&mﬁ%mmﬁ Wy aeFfa ¥ faeg
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@ e w o F O saven € & B o o g et
Tedl F T 1 F 2 37 0F Q IR WHw faag 76 F afwwe g,
o fady fear mr & WS sl AdY &) 99 o= sfaeew s
T E ) § SgT AIATEE Faw g q@ @) dEn wew giar é e
FE QAT a1 74t § 5 9@ dEn F A v AR WS @ fam w1 fRw
FI & ag amag 3461 fod 73 €1 f& 593 < qg oF sfawew s
M T2 & fE oF = F g1 g3 9z ow faag @) w7 aFF | AT @
¥ faez T W 7 A Ay A AW G |ifE g0 aifrw o
A gAR g afgen 1 399 ¥ AW Oav & wwww @ R fe
W IR §, 9T §a F A, gAR 3zl agfaae A1 wwr w9 sea)
At wAY 7 A A Az IsEd T ¥ IR A1 gA4R faed §
o ot T g A1 SEF F¢ faarg F@ A awls O 1§ gl amT W
A T 41 AR IEW W AfF R 4, O agfa 91, M qogn @ A
AN Iow Mew &, AR 7 amat ®1 Isw Mfz 71w 1w 41, IARY
HIZHT FIA TAHT F1 a1 @y oy £, g Nk qew A g,
IR} AR AWA CF e T E, IAF! OF ITEM F AGH qIAA
A g g g aEfs g fod wgwTer #1 @9 §, fow
g F AT AT wefa Y wn # § AR faw o et |®
T werfa saehan &, wem @91 £ fe oo TAe st et
W F1 Fer FA F R T IEAT 37X FA @ § AR 7 qAfea-
a7 R XA F I _q@erw AT o F ax gepn ) Qar, 9w
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FW | a8 AET) TAR AOM &, AR F EW A97 IW AYFA FT IR
MomgaogegR e dn| fem A wigegd
I AT X I faaTg FF I OAEAT A A @ Fww F E@RY o
fear a1 f wwaE s F UWIFTATL § N AW F AT g ATS
£ 77 faarg o @ &, e § O faarfea aafm g, o ok framg
T FLGFAT | I@ Y N AU AT F G A N AR mgrH A A
FEOITT & a8 T M@ W TN 7R I T agfae w7 war
=S A A MR 4V
N @ faw & @ a@ F7 gfowT Snay T § A7 aumw § 7E) arar
fr e g ¥ T8 ai &7 faQe gt &1 afes S Sy e gmoame
o gum, zarQ s § § w8 B faw g R et SEmeE
feqr T 1 & wE g & R o fe swtasat a1 fedY ot Ay
TR am @ s afa s Pl or R asg g qz =
Ffoa a1 A s § f6 3991 ofd et wioen F I @@ N
oF, <, A R R AR s as E R e ¥ 59 amdzw 1 faqg
gyR e I ga M I 1 g oF @A T & fr wofeat @
TR agt = awe 97 gfaeT 1§ € 9% qgi #7 Af@i oF TF ¥ 93
F 7 AT & FE ¢ @t § | S9% awmfas afimr, sa% mE-
fas afamz iz afas afeet o2 sfaae @a1 &1 309 si|) &
Fig et § Q q@ HAE, WF AN A o o Sfew gy i
¥, TAR PEHT A, g g 7 3§ WgW g F A AT F I
gaT g I=at s A Mo fpar &) wm Al M asrgE N A0 F o
grar § 39 Ag @ 9K 39+ o A & x
T SafE T T AT T E, aaﬁr’mﬁmaama%ﬁm
AR T H 37 m@am&ﬁﬁ,*&arsﬁmmaﬁmaﬁﬁ;
A F1 T A afQt F g 9T AF R A fq=m ey w@ ok

qT § 9 OF Fifqarr faw @ qe F 0w gd | w@ AW W A
MR § € 9 AR famis qeren A N I q7 a9 &9 7 g
W T @@ @@ R IH A &1 7@ Feify F g fear fr @
AT JTT &G &Y | A A AT & Y 99 9% RS oEm
writ § « wfaor § N Td aWT grn 97 W A F A9 w6 T
77 gt Fog 728 8 s araaes ardy wnfa sg7 w9 31 @ IE AR
ﬁmmﬂaﬁ?iaa@wﬁn :qﬁm:rwsra'frg * ag «wg -
Fo & o ag faw g AT Sy &1 3 39 IS § FedonAty
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39 {33 &7 agq v @ fadw vy s § ) AW T LW AR
F aral #1 94 1 gA et g1 ard onfe ¥ freg Ay A @R
FH g | et W FivT fre A & WAR ¥ Ard afy &
fFez s a®@ 1 o g &< @& aR@ F AG T FIN
fFar anar & 1 agi W 3@ A w = sw oww § &
39 a3z, gorF, AT (divorce) 71 M fuF< 3w A= d @&
war €, IFT 9feawn ag en s gAT AR AT @ IrAM, ALY FEHA
Tz 5oz @ il | A gAA | A ean fr g ag A AT 3F AR
FAIR I E IR P az AN g ag A ad FA ¢ | %A
A g § 78w fr zad Ry axg F1 Seaeq AT 91 A9 *E
WO A fadt S af & s fe @R aF AR §, gAR Wi
Wi A frgar@ A gma@ A A @ | fod A wor qrag fassz &
TR 9@ T § ey faSz frg sa @ &war §, fRa s @
8 FFar §, § gundr g fF ag @l Freo gart u G § AYag & 1 4T
&z feg aq At wredta qegfa & famamm <1 A g1 & oF RgR A
Brarli &Y qgar ffeq aeg & & ag & sAat g g wfE Hk 9y
HeT, gArt a8 33 wfagl 7 aga Al §, gaf=al ¥ ardg A
wfgar € § wR g8 agy qrex aww fRar § 1 & Fag g 5 Q
froz Fr afgaradi &, ag g am A1 afgar g fowH I TN
g1 dansdt § Fag At gmifragd oD wa IS § 1 I
FaH, DA A M7 a1 g aRF T 9o @ i T@W ug K-
77 3fagr AR a1zst WAV seafy ok AI9F shrew § FTaw QI
Sfwq awrs & gt safer 9 93 o @ ar gew, T3 T OF I
AIRT N AFT F FHFO Tg FTEH A g | FGRAT W S FHIC K
7 &Y AR T § | AT Fagd A=A § 92 99 g JIAA TR Q@
3fea AqArR 13 gF A1 g7 94 I7 9T A I §F | W AQ FAWH
= €qr g HX 3@ qIg HAR FT wFEAT § 1 ¥ALJg WA, AF ALY
ARG AR TOFAT I3 ATl §1 ST FF &3, OV g qgaq g 5
g §91T, T A @ FT &N a9 AT |

AT FIE T2 NZY @ ATGT & A IqW @A T 3 o,
IGH JUW FH IS qga I W ad 1 o F 1 Faw axg § g
Azt fggat F faarg agfa § | fawgnd farg @ & 99 @wa afeea
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‘I T avg W OCorn ¥ § FF wwy gam ez &, v e d Be
AW IWTA AT A THET HLE AT 1 A 3N Fara A€ & | wifw
FaAd g wEr uF aTw gg o gn arAd # gz s ek
g1 v § A 5 g et ot e &1 giar g agt gk Ayt wH et 7
‘garay mar & R @ oaaw FAf F AR g9 9w 9% famame s
2 5 0@ o 4 JgF 9f7 A @M, q@E gem, oy gem, aE W
AT FT GFERT g, 59 a<g &1 Al § ¥y favavw agi g few w7
7g faa g f¥ faag ag a&q ¢ I % 9igm 9 F fed oF +=mw
(compromise) gar g | &R gAR 9f A o=t T fewmr FIAY
T F aH E s g arey GRr R esar i v A awed g 5
Sivaa frtas § g a1 1 O &Y AR P A ST Y R A T e
FT FTH T4 4T TFQ § | F FET I 50 A F7 AEGT § AV OF) @41
Faaraf et s FE P asar g sl sagfa @ faew @
AT Z | 3 g I (FA gy g fasgz N asw g ar A
gt g sger s afmr s & g mfgd ) e @R g
§ qgaarafeazaion 4z ¢ G ausd g A AQ &) arer § G Ay
&, A0 At F qwa grer N § afte a7t WA AGANTE IS 7 AT
FamA & | oF ofq g AR 57 FFT E FqfE IaRT oA F) I Q0 E
F1 1S O a7 ag e R I gg, o AT g A F AT € AR
@0 Y AT FT FFAT, IR TH J1A FT AGFIC AG) 3 R Ig gIAR
fog. 71 & | zaw qfom ¥ gar g, F 9 fam § 4@ aren
ATedT | # AT Faw AGAIgE® oA & FTAr gt g 5 <aw afcom
WHAFT GAT &, §OT ghav € | g T T d FI0 gA faag g 7
AFAT § | GH FA § A IgHT qfy £ SqFT I9% FE AW A € )
AR WIS Ty T 9f @ Ak @ AR P FE O R
foe a7 a9 IEHt gmEgEE  gH0 fa g #3F A 9 AG Fa
Fag® fF ag sma a9l 7 o A9 FT 7, 9T TgEAT IAT §9, AR
AR Faq gEWT aF J FAT FT 5 |

g o oEt affeafa seoq oY g agT T F WA § fF et &Y
-qg HTUH AT STEA £ 1 7 & A 1291 fF AR ¥ 3qF1 g@N 79
e sma fr ga sfabrar aroew gt o o g2 o & g2 F fm
T TR TH FA N 5 9g 9 N Faey o3 @ wa | ogi aF F
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Fuad § @ faw & @ ggfemn O 7Y & f5 foqar S & F7 @
§ 1 Fad & TR N A T T A § 9% 4 & 6 o A o BT
T A nfaai § I 47 g @ & fF qwrow d3 w9k uF fase
¥ arg fa=o3 & omar & | F! Fe! ot oAy wfaai WY § fF el g9
& TN FES A T 1 T gy faege Az & T oF @R
F1 81T FI AL F Y AT FT FFA § | AR § AR IR fraTr F
FTRFBfFmamggn s geaw T K ar onfy § s=w a3
fear 3 uF mfx Wi [ F @ 3z foe wfa & sfdfeor gt a &
W™ fao 3 o3 @9 ¥ 37 wfad §7 7T w77 M, 3T vfaat W f
ot =g fa<dz, qaaTF 3997 &= I Rmvmm ) SAF I AT Ag
Rradt g wrfrai &, R desf 61 &, 7 Tee & A st SR
wexfa &1 fawra g | a8 937 a$ g Ao 3w fAs § Ao e €
aad ofas fade ot 35 feg wve faw 1 foemy o T € 38 & TW-
gt g Mm@ iafa s s T wig A fsd ag saa-
fase faar 37 aeafa § oF arfom #1 W &% & FOE Rar a1 @ E
# g fay 7 axg axg 7 a1 € o W & | FB FIITE FT FAT
£ fr 39% W% TEA FT ) UF IS €8 §, UF @AWHIF €g §, qg A=
g aram R gAY g, R SFER 1 a1d ey @9 qw gy
A A § | g 17 AT gHF T T AW FF Q0 AT g, ITAT |
fr fr W fraT ¥ 9 QA 97 & 1 AT qF § A a7 g ag TEA AL
g fr W F qrer FEnEai @, @ & ) ¥ a7 oF o T
4 T A¥ § atx 0F ¥ ot g @A F ad § fr O weve o
TAEFRG IR AN ITIMEF A NI E | ) 39 IE F a8 guFarl
g v &= &1 W qgq 5 fod WY ag 7w fear o & mewfa &1 afa-
FRHT ¥ g Wi T|T T %F IE 7 AIST g4 SN Q7 7] A@ *
e WS WS § N @ & e oW awy 9% o @l A mE |/ Ay
AamaAzEm s fEm g fF Sgq A W § @ iy §7
TN qg w2 TN §FFf F oEe g, vy wepfy ¥ Iws &7
AR T8 FY Sy AgAT § A€ § T F IS &g F, 99 T AV GF F
A= T A § | Tg g 9 F g6pfq € | o AF oW T
‘ﬁﬁﬁﬁzﬁﬂWQﬁmzﬁmmﬁaﬁaMWWER
B g TR & g & A ag 9w A oF a7 a9 W F 9fy <@t
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3 ag & wowdt £ v sam a<e, T wew g & fin van W et Ag
D aFaT 1 3W ¥R T AW 4 & qfy I9F W A Q@ | A g
¥ T ag Afwr AT 97 fF AT E1 AN 9= Qv ar, I g7 g
a1, I T A7 71 fred § IEN afgefon s I 41 AfF
T I ag Xar T & fF ag 7 43 ST A F qr S AW AngEe F
AT g AR faR ¥ Ft ST NI AN F@T | A FWEY A &1 HA
A=A FTAN TEAT & ar ag W F ford @ 77 Y 9T @G @
Odtl 7T T qeMd qEN fF sww F €At £ | srT AV R F four
ag WY arAT STy R awy WY ¥ aven & F w0 s e a2 s
§ yR T A o @ € e ot g @3 a¥ AT I
WRAE A i afem M T T BEIRF
fR A aR fsaead s A ot agar F g} &7 & Fod
FIW T | I TTH T @A AT Y FT AT § Y IwHT =W
agi fas @t F, @afE F, #)3 s 781 @ A& 1 4 A F Ag
fF o faar A weaf ow, foen F dwa 3, W 7z w9 F7Q € IR,
¥ 7g7 w9 arel 3 BT & fr N oy oY arew) ¥ R qw ¥
ard FEAT € | IR A X A 3597 O & T AT war Fow ag a=a
V% 9 £, fom axg I = fmen WY &, I ATg WX q=N FY
Wt @A B S, vz w1 e, aR evat faen fay | dfFT FE A
IR JAA 9T AT T @ E A W foF 3ad oy IwNT ariel &
fagal @IX 1 & 3¢ 977 & g1 MEN, IT A & ¥ A
Wy 7 ® §  fr # ag g o9 ¥ a@s & a1 A qg
A F IR fFm e & IwE aqaty gwra ww fre foge o 2
g7 wfodl F awm) g f ot @ fao & og gy &t wafa & sl &
TS W it g AW amg F gy Iwnn g R g
T AR o & age & | WR § TR w0 fF g7 SAEHF |
@ X fax fear snam

% Frita  ag ot 3 ag ot wr & By 0 e B daw wvTh
& 710 1 1§ fomm 31 TTRE ag 3w Sl ¥ aferss F AW £ fom
g7, faRsir gexfa 71 o &, fagly wrag arfea 76t 931 &« § WAwT
I T A F I AR G gwg § q@rn g 5 fagiE gA am
M T 95T & ITH T ATAAT AT ¥ G Afew dFE AV qF A WA gE
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& 1 3 N1IAT AR AT Nt § gFTD A IgA F 97 § 78, gArQ Ly
Al & gug § T 30 W & 97 B FE 9@ ey sesfa @
am faaa @ 7g g7 faq gug gar wEEfa QU I w9 oy A&
| A FERA AR AT A AT M N7 IS § IANGE AGAT WA G
IRA awadl g FF N A § 7N FIWAAMWA M ;A § 1 I
WA F ofeqay #1 F agt ggaAr g A SfFT qeiq F g A
g FzaRagifaaz R MA ME SAE, 7 Y FA AR G &
g A 7 offq] g dR T8 g@ Anal 7 off mAor anfeer 73 2an
FArag NImag AN agf g sk a m9l & T =81 A=
9 fasdt § wgi s ag faae arfex w3 & o A faar &1 Sy
T § IGH F Arar fgegr g g 1 Wid IqHT A@ AW F IIT
R FT FRaT  f5 F qEe? qIS W H FAT A7, N ZAT, g T
HR TBI § ITAT AT ATAR AT | WA Fgdl g F TR AR Avm A
Tz dwa foar & oY ag oY gast 997 gq3, 997 ofc & agi o a1 A7
faw gwar &+ fwa & a1 gaR agr ey fgmmr aEdt g F @t T
9T F @ § Ji agi N gEardr § Igw fgean g g arow =g
g 1 @ g AR M WA & fod T I w2 § fr ag Fasan mifgea &
FaT § ar faRs frarr w1 aax & ar g FFfa #1 R &, @A
faan faearr % 93 g8 St & fawer Y 399 €, 78 a7 fasgs foar
(&t ag wraar gar quA aifeed #§ wa 9ft § s St QA qrw A €
ITH aTg 93¢  0F geT (e aww oW ag wvaar g & |

¥R 377 7 T, wEFT F1 faegw 71 oA F o o7 o T
g 1 e T w1Tw & B e 91 awafq § W F1 &F AT &, IEH T
N gy Ag & 7 F gwAd § 5 ag N U v § 1 o3g @A
7 & 5 o R qww A fog 73+ 71 sgaen &, S9F AT AAR
T I F1 3@ fae ¥ aaw § A § &g AR afFe wwew A,
Mifs gar g9 § AT A § e M A9 &, I IS a9
a1 MEAT Fg H fr=dt 9T @ avar § e Y oft 3g 39 Hiwe
T ATACAY qT 991 | F FHAS § F s A7 HiwER SIN
# fre wma & @ SEF AT IR YT FT FIF I9H U § IR
FTF AWM, W I Fs Ifm axz ¢ o5 fan & @
wEF g, T qWY +F A A@ «  FC I HhwEr &M
TF AT FPICW TP AR 3@ @ 8§ AT & Flgwd
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TE gFA g1 ag @S @ WIS A I AFA (& @9 W
T AN angg FEEw E, I GO g oENm, AT T AT
Y oAy | F o|T W qead! 5 R g sE qw @ amem @ g
arifss mafar, gard wiesfas wat, o aifes wEi ard few
R @ o, ag A A G | A8 et F T AR ¥ q9 TG
amn Fx@r g fF fam SFi 3 s qar fow o o €, e @
F 3UA gl F WAT F1 FEdT facgs aTSA A Qg A MG 9T
& =0 A aaAfas 33 1 a7 w81 vt &, I [{UA * 7 FA@ a5
aafe a8t o 39 feumr ¥ @ ¥ 97 fame 0 f& i T} §9=
Fr e q% & oI ST AW Y F4 A § R qww A R,
& afasz 9 goF @9 R 3 ofed | wifs fagrl, arfearard
AR g &1 a7 § 5 #E o qWS w9 aTFH 3 dTA § AW
gt g, @ ) qftada sga g7 7 Ired ifegd, @az ag afeaaq
I T 7T oY, @ qg g qeaR § mavea g fre wdt
& IR @ F|@ wWY A AMF AR FHI B F@FAT H
WRT I W Ifigdw 3§ e FU IeA Afem, AT TR
I gTa FT et &, &) gWrd aesr @A & 1§ T
I, @ g 5 ag fas gmiagi e grm, aifs qgi g =i
™ T ¥ afgw wemd AN & @ 5 oagen md ¥ aqandy
Fg ATX § | WETEAT AT g WETIEy 4, faegle gErd wam avd qEv
T FHETST AR gHTY ST FY qgA orel a%g A FHAT AT AAAIaF®
i & ar7 arg IgE gard oAt aiEifaF wfedt F sfy o yaw
Tfa 578 AR ZATA A gAY ATt whgar 4, 3R 437 WoT AE
®E 7T &% faar | & qnad § fFIgagraniid F agary St @ fae
T7 =) axg A fyerT 30 Rk ITrET ¥ St fF gm ¢d #ix gefa
F ST §, STar A agAAfa F am @ 97 faqe 53 39 faw
UG FA | qA A A R CF a1 AT WAAG g AR F AT
T K qTH A ag Faary o wrgdt § 5w oag v afcar
TR FH ¢, TG WA g0 A rAp FON A< gArd Afver w1 T
FAF N ATQ FAIA TAY, g Y 3T faw I 9 FH F foq I AR
HA o

{English translation of the above speech.)

Shrimati Kamala Chaudhri (U. P.: General): 8ir, before I say a few words
ju connection with the Hindu Code Bill, I should like to congratulate the hon.
Dr. Ambedkar for bringing forth this Bill. My own feeling is that this Bill
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has been brought up before this Houes in confornity with the spitit of time.
Thia is absolutely in accord with the march of the time and preaent-day
demand. Although it ia being opposed on religious, cultural and many other
grounds and various kinds of things are heard aguinst it in the course of hostile:
propaganda, yet my personal feeling is that this Bill wifl prove a sort of
panacea for our women community and the progress of our Indian Society,.
and this will go a long way to benefit our womenfolk who are even today being
degraded to the lowest ebb. Moreover. our future women-olk shnll aleo
remain indebted to the hon, Minister and this House if this Bill is passed in
this Assembly. -

These who oppose this Bill have expreséed the opinion that this will prove
harmfu} to our religion as well as culture. This thiug does not appeal to me
at all. This ia another thing that the brain and heart of our countrymen have
been framed in such a way that anything said in the name of religion highly
appeals to the sentiments of the people. On the altar of this very religion—
in what manner did we accentuate our communal feelings? In the name of
this very religion, we have seen the murder of Mahatma Gandhi—the father
of the Nation.

So in this way J see that this Bill is also opposed by raisiug a hue and cry
in the name of religion and Indian culture, and those of the persons and our
sisters, who cannot even as yet understand what ir law, how this Assembly
has been constituted, who cannot even understand the right of franchise which
has been granted to them in our Constitution, are being told like this, and it
is acclaimed that a great majority of women in the country are opposed to
this Bill. But so far as mv humb’le intellect can conceive. this Bill does not
appear to contsin any such thing which might be agsinst our religion and
culture.

Tn one of the parts of tbis Bill, a provision has been made prohibiting the:
right of polygamy which is at present exercised by the religious-minded Hindus.
This is not permiited and a ban has fhus been imposed upon it. With alt
the humility, I would submit that I apprehend that this Bill might be opposed
by a majority of our brethren for the reason that some such ban is being
imposed upon them that in the life time of their wives, they shall not be per-
mitted to contract many marriages. But I do not find in it anything against
the religion, because it so looks to me after going through our scriptures and
ancient literature that never during any time, even in the olden days, the
. institution of polygamy was looked upon favourably. After scanning through
the ancient literature, we do come across such instances where the ruling
prince was allowed to marry more than one wife. We find the rulers disregard-
ing the oustoms. traditions, usages and the loftv ideals—idesls regarded as
gublime--on which stood the structure of our society. but I would Lke to
oite before You an example set forth by one who is considered as an incarnation
of God and who has placed an ideal before us. After looking through the
great epic written by Valmiki—the epic which has safeguarded our Indian
culture and which has sustained our culture for the last o~ manv centuries—
it appears that when King ‘Ramachandro sat for the performance of
Arhramedha Yagna and when the priests and elderly persons told him that
the yagna (oblation) cannot be perfected in the absence of a wife, even at that
moment he performed the cetemony bv Installing a gold idol of Bite and did
not have recourse to a second marriage. This ideal lies before us and if we
ecan through our classical epic. we shall have a glimpse of this at every place.
During the times when Lord Rama lived in the forests and when Shrupnakbs
imnlored him for marrisge, Lakshman had #!d her that Ramachandra was s

ince of Ayodhya and was likely to become the ruler of that kingdom and tbat

® war eveDn in & position fo marry; but the latter was already a married man
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and could not thus re-marry. Even at that time the utieranees which our
Poet Laureate had atdributed to Lord Rama establishes the same very ideal
that the institution of polygamy was not looked upon favourably during those
days. I do not uuderetand how the restriction piaced thereon in this Bill is

opposed to religious doctrines. On the contrary I think that if suoh aoctions

were to be encouraged then they would surely cause the destruction of the

bigh idesls of our Indian culture and society. I believe this to be an idesl

for every Hindu who professes himself to be a follower of Hindu religion and

-a supporter of Indian culture. It is a great injustice done to woman that the

husband is allowed to enter into matrimony once, twice, thrice or even four

‘times in the very life time of the legally wedded wife. For a woman this "
custom is hdrribly painful and demands utmost sympathy. Id is another thing

that since centuries restrictions have been imposed on our women folk and

‘the women of this country have more or less been confined within the four

walls of the house. Restrictions have been imposed on their social, menteld

-and economic rights. Their tears dry up in their eyes only and are not even

allowed %o trickle down. But our poets, writers and authors have given a

very vivid description of this colossal suffering and tribulations that the

women have to endure. For a woman no other suffering is more tormenting

than the distress of having a co.wife.

Now when the age of renaissance began and the eminent persoms of our
country began to realize their abject misery then as a result of their kind
efforts the condition of the women folk was carefully considered over and
hence from time to time such revolutionary Bills were passed in this House.
At that time our countrv was in turmoil and then Mahatma Gandhi forced
an entry into the social structure of our society. He elevated the women folk
to such an extent that they could stand on their own legs. Today a keen_
desire for securing her due rights has awakened in her heart. The woman of
‘the future will not tolerate this sort of oppression and tyrsnny lying down sas
she has been doing till today. She will never tolerate this sort of neglect and
~disrespect. Therefore I think this time to be most favourable. The Bill tbat
is before us should be passed in this House with great apslause.

This Bill is being opposed on many grounds. I have bad opportunities to
hear such thing here. Obscene and dirty things are said against the women
cecmmunity, thev are beiug stigmatised. Thus a provaganda is made here
by giving publicity to such scandalous slurs against the women folk. The
people here have come to believe that the right to divorce provided in the Biil
would result in the destruction of the structure of our society and our culture
would go to dogs. I do not understand how people give rise to such appre-
‘bensions and how they resort to such talle. But as far as I have studied this
‘Bill T have not come across anything concerning the dissolution of marriages
that can be called an innovation. or anything that has not been allowed and
permitted by our sncred texts and holy scriptures. All the conditions that
have been laid down for the dissolution of marriages, or in what manner the
‘marriages can be dissolved. or for what seasons divorce can be granted, I
think all these conditions do exist in our Shastras. I myself believe in Hindu
religion and culture. I am a Hindu womsan. Wherein lies the glory and
importance of the woman I know that also. For centuries our sages and
preceptors. poets and writers have ruug songs about the greatness of the
Indian woman and have mentioned her in the most glorious terms. 1 know
that all this greatness has not been attributed to female form only. they have
sung songs about her noble spirit of renunciation instead. I think tha% this
“high idenl is very good for us. Wot from today but from ages the Indian
woman has been meintaining these ideals and the glorious history of her
renunciation and ides¥s wiit tor ever go down in annals of Indisa culture and
‘the history of mankind.



638 CONBTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [13TH D=xc. 1949
[Shrimati Kamals Chaudhri)

But in every society it has been found impossible for each and every indivi-
dusl, may be maule or femasle, to live up to the highest of the ideals. Mahatma.
@andbi bas been acclsimed a8 super man by the whole world, He placed
before us his ideals and though being his followers we ourselves could mob.
live upto them. Similar is the composition of the society as slso of the world..
If this whole world and our Indian society in particular were to masintain the-
high standard of idesls then I think this very world would become & paradise..

Whenever some high idesal is set before the people then in order to creste:
8 proper stmosphere for it 8 number of things have got 8 be donme. Take
the case of the Hindu marriage system for instance. At the time of marriage
the priests interpret this alliance to be so indissoluble so everlasting that it
would bold good for future births and re-births slso. I don’t believe this.
Because while on one side according to Hindu ideals we are led to believe that
this marriage slliance between a Hindu male and female lssts till etemity,
on the other hand in our holy scriptures it bas been laid down thsat according
to the philosophy of Kaemma this slliance would have continued eternslly even
if in previous births the husbsnd may have been 8 human being or a demon:
or an animal, but I do not believe in such a thing.. What I believe is that
marriage i8 just 8 compromise for the life time. If our married couples were
to banker upon the legal possibilities regarding the dissolution ¢f marriages
then I think that our life would besome quite useless. The resulé of such o
state of affairs would be that the people will never be able to raise and main-
tain happy tvmilies. If such state of affairs do exist anywhere then under
such circumstances there can neither be the evolution of our religion nor the-
cultural developmcnt of our country can take place. If under any circum-
séences the separation be deemed essential then I think the legal right musb-
tie with the woman. Many defects bave cropped up in our present day
society. 1 think instances are not only known to me but all the gentlemen~
present here must be in the know of them. A husband can marry a second:
time even when the age of his wife may not be much. On the otber hand a-
woman whose age may only be 16, 17 or 18 years cannot re-marry; she has
not been sauthorised to get her marrisge dissoived. What such & state of”
affairs results in? I do not want to go in detsils. I very bumbly beg, %o submit
only so much that such things result in grave disasters. Legsally that woman-
can not re-marry. Her legal husband has no relations with her. May .she-
lie in the abyss of the society and suffer extreme distress and tribulations yet:
the society does not allow ber to enter into an honourable remarrisge whereby-
she may be sble to support and sustain her children, set up 8 family and pass
the rest of the life in comfort and ease. Under such circumstances I wish that
the woman should have this right. ¥ do not wish that this right should so-
commonly be used that it may create retsliation and every man or woman
may begin to think that they can have separation if and when they like. As
far as I think this Bill does not provide so much facilities as the people profess.
The most outstending speciality that I can see in this Bill is that in 80 per-
cent. of our community I have rcen that 8 panchayat is called and separation
is effected within 8 minute’s time. At places and in certsin communities .
even the panchayat does not assemble to give its decision. 3Males and females
are quite free and leaving each other they can re-marry whomsoever they like.
The utmost punishment the community can impose upen them is that they:
are somewhat chastised or ex-communicated and after giving a communsty
feast they .are again taken back in the folds of the community. The passing -
of this Bill will highly benefit those communities wherein separation and divorce
are considered to be very insignificant things. This Bill will impose res-
trictions on them also and the greatest benefit that we would have of this Bills
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8 that our backward communities which bave no culsural background will
become cultured and their moral standard will be raised. This is the mos%.
outstending speciality that I bave come across in this Bill.

The strongest opposition that is being made against this Bill is I shiak:
about the question of the property, for the resson that this Hindu Code Bil%
eeeks (e provide the daughter also a share in the father's property equal to:
that of the son. A number of different things are being said about this measure.
Bome hon. Members hold the view tbat by adopting such a measure tbe innate
affection and natural love between the br_oﬂ;_g:and sister will cease to exish,
over beredity and our entire family system will be disrupted. I cannotr
understand this thing because as we see today if a person has two or four sons
then it is not a® all essential that these brothers fight among themselves or
kick up disputes. But at the same time we do sometimes hear of such
incidents and many instances are before us that such disputes are kicked upr
and they become deudly enemies. So I think that if it be taken for granted for
brother and sister also that after inheriting the property they wil also kick
up similar disputes then as such disputes generally take place between brothers
also 60 they do not matter much, moreover at that time do the persons who
profess the culture to be in danger ever try to proclaim that this inberitance
of property kicls up disputes and quarrels among the brothers so it should-
better go? Are sucb disputes in sccordance with our culture? Tbe glory of
our religion lies in natura) affection, mutual bove and in being on good terms
with otbers. This is our culture according to our religion. I see many such-
instances where the solitary sister baa got & deep affection for her brother.
Loves are of different kinds, but the love that a sister bas for ber brother,
think, is so unassuming innate and pure that no other kind of love can stand
up to it. Such an affection she bears for her brother. Our existing law pro--
vided that the property that was owned by the mother, the stridhana, and
the ornaments that the motber possessed were inherited by the daughter. But
everywhere it bas been seen that the sister has shared the ornaments with her-
brotbers and nobody has ever seen them quarrelling over the division. If the
bigh ideals of our women folk hold good then a sister will always be prepared
to sacrifice her all for ber brother. There will be very few cases where such
disputes will take place. If for the time being it may be taken for granted
that such state of affairs will come to pass still then I will say that this is a
grave injustice. I am able to recall the case of our big talukdars where the
brotbers live extravagantly on the property left by tbe father. For themselves:
they spend such beavy sums on the oceasior. of Tt and other festivals as might
have served the sister for a lifetime. If, however, a widowed sister bappens
to come and live in that very home ber place is in the kitchen and her lot is
none better than that of a cook. In the home where, today, brothers enjoy
life on the strength of the father’s proilert?, the father’s wealth, in that very
bome I have seen with my own eves the sister pining for milk for her young:
children. She too has the desire that ber children should have good things-
to eat and good clothes to wear and that they should receive good education in
the same way as her brother’s sons. But the law has sealed her mouth. She
is tongue-tied and dare not give vent to her feelings. I would like, very res-
pectfully, to ask those people, who are opposing it today, whether this is in
accordance with the Hindu law and. if so, which school of our philosophy
sanctions this injustice shown to woman. Hence. I think that the provision
relating to the daughter having s share in ber father's pronerfv is very mnch
in consonance with the times and compatible with our faith and eulture and I
hope it will be eonsidered in a very generous spirit. )

In. opposing this nrovision several people have also averred that the idea
that a woman should also have a share in ber father’s propertv took birth in
the minds of those persons who are imbued with a foreign culture and who..
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have not read Indian literature. 1 shall not be $eking much of your time and
should like to tell you briefily that this sentiment finds ample expression in
our folk-songs which have existed for the last hundreds of years. This seuti-
ment did not get into our folksongs at the time of our mothers and sisters but
has been there since the times of our grand and great-grand-mothers when
-there was not even a trace of foreign culture anywhere and when it had not
get any kind of seal on our culture. The songs that are sung ay the time of
marriage in our Province contain this sentiment and I think that such songs
are sung at marriages in all Provinces. I do not here waut to recite the actual
lines of those songs but would briefly like to state that such songs are sung
amongst e at the time of marriage, at any rate in our Province with which I
am familiar, I have also studied the folk-lore of some other Provinces where
too a similar line of thought exzists. We find a very wholesome sentiment
forming the burden of these songs. The girl gives exzpreasion to her desire
to have onehalf share in her father'’s ‘dominion’. The brother offers her
various ¥inds of temptations, saying he would give her a plase full of ornaments,
that he would give her horses and elepbants and also enumerates the various
articles be would be giving hér by way of dowry. The girl replies that if she
is destined to acquire all that wealth it could also become available to her
when she goes over to the house of her father-in-law and her husband but that
gshe would rather have her onehalf share here, that she has been brought up
in this home and that she would like to have a share in the orchard and the
tank here. Thus there is sbsolutely no foundation for the allegation that this
sentiment is the product of foreign literature, or foreign education, or foreign
-culture or that it is a creation of the minds of those persons who have received
their education from foreign sources. Our ancient literature abounds in that
senltiment and our folksongs would offer various such examples as reflect that
feeling. . :
Nature has made a boy and a girl equal in the eyes of their parents. Then
why is it that a boy should have a share in his father’s property but a girl
-should have none? 1 feel that is also a kind of injustice. This is another
matter that in view of the present set-up of our society some people might,
per chance, be entertaining doubts and anticipating difficuities with regard to
the practical application of this Bill, because the position occupied by a
‘‘gondn-law’’ in our society is rather peculiar. All his life he is called
Janiai babu or Pohuna (the Guest) and never becomes a member of that
-family, I feel that if the doughter is conceded this right the result would be
that the son of another family who comes in as the son-in-law could also live
as a member of the daughter’s family as if he were a third son to the father
who already has two. and this should encourage mutual love and affection.
"The argument that this would strain relations hetween brothers and sisters
or break them for good caunot appeal to me. I do not think that if this law
is passed it would mean the disintegration of all our social, cultural and
religious traditions. I am unable to appreciate that argument. With these
words I express the hope that those people who have passed our new Consti-
tution, who are out to make a radical change in our social and political set-up
and who have coneeded in that Constitution the equal rights of the women,
will reflect coolheadelilv over the present position of our women. Iet them
“hearken to the call of the times. We should ‘concede this right straighseway.
Scholars. men of letters and histordans have held the view that if a sociesv.
which steps forth into the field of progress, does not bromptly carry out sll
those changes. which are urgently called fer, it is likely to be left centuries
“behind in that field. On the otber hand, if. property appreciating the call and
- ~the needs of dhe times. i6 proxaptly gives effect to the urgendly needed changes



it maxches forth to a speedy progress. I hopé tbis Bill is going to be passed
by the present Assemb.y because here we have present, in a preponderating
strength, persons who are calied the followers of Mahatma Gandbi. Mahatma
Gandhi was the great man who had a sound grasp of the problems and-the
handicaps facing the Indian women. Along with the poltical revolution he
also stirred up a powerful revolution against our oid social conventions ard
was scon able to root out and destroy them. I feel that the followers of
Mahatma Gandhi will give their thorough consideration to this Bill and pass
it after having considered it generously and sympathetically in the light of our
- faith and culture’ Ino the end, once agam, 1 wish to assure the hon. Minister,
om behalf of the women, that alk those ‘women of this country, who have been
able to comprehend this measure, are going to welcome it heartily and that
even the womeén of the generations to come will feel grateful to him for having
got it passed.

Shri Kameshwar Siogh of Darbhanga (Bihar: General): Sir, it has become
very difficult for those of us who are opposed to the motion moved on behalf
of Government to take part in this debate after what our Prime Minisfer has
‘said in this House about the measure béfore us on ‘the’ opetliviy ‘day of °
session. I was not present in the House when he made the statement, but
if the press report be true, he has made the passage of the Bill an issue of
coafidence in hia Government. I am strongly opposed to the measure
({ntevruption).

Mr. Deputy-Speaker: Order, order. Nothing will go on if these interrup-
tions are made. The interruptions will only increase the time taken by the,
Membsrs.

Pandit Lakshmi Kanta Maitra: Apparently the hon. Member is making a
very good speech.

Shri Xzmpshwar Singh of Darbhanga: But I am equally strong in my view
that. in the present state of our country the Government of our Prime Misister
is the best Govermment that we can have. Howscever imperfect it may
be, a Dbetter alternative to the present Government is not avasilable.
That, I think, is the view of the most of the people who do not belong to any
polivical party. Thus, the stand $eken up by our Prime Minister assumes
the shape of ‘Undue influence’’, if not 'coercion’”, for men of my way of
thinking. . I would therefore earnestly request the Prime Minister o reconsi-
der the matder and unload the question of confidesce it hie Government from
the consideration of the measure.

1 would like the House and Government to postpone further conmsideration
of the Bill till the wishes of the eleatorate are sgoertained in the next general
elections for reasons stated by the hon. Dr. Rajendra Prasad, in the note
which he sent in the capacity of the President of the Indian National Congress
to our Prime Miniater last year.

Hon. members of this House know that there is a great divergence of opinion
with regard to this important measure of if I may say so, revolutionary
character. It affects the personal law of the vast multitude of people. It
affects their social and economic life as well as the forms and customs that
have grown with the various schools of the Hindu law duririg so many centuries,
In tbe name of uniformity and codification it threatens to arbitrarily disrupt
the fundamentsl social and economic structure of the Hindu commiunity
emnbracing all except the Muslims, Christians, Parsis and the Jews. I fully
agree with the cbecivations of you, Sir, and Sri Ram Naraian Singh contained
in your notes of dissent on the Report of the Select Committee on this Bill
The members of the present legislaiure have no mandate from the electorato
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even with respect to the major issues involved in the Bill. After all, the
next elections are not far off and nothing will be lost if the matter is deferred
till then.

1 am definitely of opinion that such vital changes as are proposed in the
measure should not be made in this manner. If one cares to look inte the
views expressed before the Hindu Law Committee he will not fail to notice
that the opposition to the Bill is very strong. I belong 3o that class of people
which considers the Smriti and the school of interpretation, he follows, as
aacrosanct; and the class to which I belong constitutes a large proportion of
the total population of the country. We consider marrigge, succession and the
like as a part of our religious duty and obligatior. To us these are much more
than mere secular or social phenomena.

It is trae that the social structure has gradually changed and is changing
under the stress of circumstances. But such changes have taken place by the
process of evolution and not by imposition from above. Further, these changes
do not generally affeat the principles on which the Laws governing the various
Hiadu societiea are based. Now, the question is whether the changes proposed
in the Bill ars such as have been accapted by the people in general and require
just legal sanction. My unswer to this is emphatic ‘N®'. No doubt, the
authore of Smritis and their interpreters made changes from time to time but
they did so when they could eunforce them by the popular support they had.
The bulk of the people had abundant faith in their learing, in their foresight,
in their dpurity of purpose and above all in their conduct. The authors of this
proposed Twentieth Century Smriti have no such background. Ther do not
have in the hearts of the people the status of those ancient Swmitikers whose.
injunctions govern the lives of so many psople even today. The diversity
perceptible in different pats of the country goes a great way in establishing
the fact that popular acceptance and not imposition from any central politicsl
authority has besn the sanction behind the personal law of the Hindus. Unity
in diversity is the chief characteristic of the Hindu life and religion and we
should not take the seeming diversity ss an evil which must be instantaneously
removed.

The fundsmental difference between the outlook of the ancient law-givers
and the present day law-givers is tha# whereas the basis of the formers’ comr
sideration was purely spiritual, the basis of the latters’ consideration is grossly
material and to accept it is to give a go-by to our philosphy of life, to  the
continuvity of our tradition and to the foundation of our culture. I, for one,
am not prepared to do so.

Besides this, I apprehend that there will he practical difficulties in imple-
menting the provisions of the Bill. Just imagine how long it will take Govern-
ment to educate the peopte thal they should go to law court for getting their
" marriages registered.  Just imagine wha% complicatfions and confusion will
the provisionas for void and voidable *marriages create.  Just imagime whab
havoc will the provision for the disselution of marrigges and divorce play in
the domestic life of the people whose conception of society Bas so far been quite
different from the onme on which these provisions are based. I do not agree
with the view that only herd cases will come up for remedy. My own fear
is that many interested persons will come into the picture to cisrupt the do-
mestic life of their neighbour. relatives etc.. for their. selfish ends. Similarly,
the provisions regarding succession will make the mansgement of property
dificult and become a prolific source of mtrigue by designing persons in the
society. Lawyers and law courts may tmrosper but $emilies will be broker
up and domestic peace will decay.
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The report of Dr. Dwarkanath Mitter, one of the members of the Hindw
Law Committee, embodies the opinione of the vast bulk of Hindus. The
facts on which he has based his eonclusions are irrefutable. The report of the
other mempwers of the Committee is merely an attempt to explain away the irre-
futable facts mentioned by ®r. Mitter in support of his contention. It appears
that the Majority of the members of the Committee had already made up their
mmds on major issues and took po note of the public opinion expressed before:
them in different ways. I wonder how the Government of India of today which
is 8o sensitive to public opinion has considered it proper to bring a measure
of this kind before this House. For the sake of satisfying the sentiments of
a few socalled ‘progressive’ element in the Hindu Community it should not
have proceeded with the measure which is opposed by an overwhelmingly
large number of Hindus. If those who advocate the adoption of this measure
go from village to village and collect the reaction of the Hindus on the previ-
gions of this Bill, I am sure that they will hardly find satiafactory suppord.
At least in my Province, the public opinion is decidedly against this Bill.

Dr. B. Pattabbl Sidaramayya (Madras: General): Sir, the moment I rice
before you I hear certsin utterances from friends. SBome say ‘‘Bupport’;
others say ‘‘Oppose’’.

Shri B. L. Soudhi (East Punjab: General): You will do both.

Dr. B. Patiabbi Sitaramayya: Perhaps I am doing both, because on &
matter like this it is our duty not to be dogmatic. ~Only great men and fools
are dogmasic and I disclaim being either. It ie much better to string our
thoughts with the thoughts of others and try to evolve a G.C.M.. a thing which
we learnt in our early days of arithmetic—the greatest common messure of
agreement upon such vital questions as the structure and funotioning of
gociety, which is a living organism and not a desd joint stock company with
ite own memoranda, and articles of association which are liable to be changed
any day by paying three rupees %o the Registrar. This society whioh we
have inherited and of which we are proud to call ourselves members has beer
in existence for perhaps thousands of years.

Babu Ramnarasyan Singh (Bihar: General): Since the creation.

Dr. B.,Pattabhi Sitaramayya: Nobody knows when it started. At least
I can say from the evidence that we have before us in Kautilya's Arthae Shastra
that this had attained its perfection 2300 years ago. The sume problems of
marriage, of crime, of punishment, of psychological complications, of political:
puzzles, that were treated by Kautilya in his Arthae 8hastra are before me to
day without one io%a of change. I would ask friends who have not read that
bock to read it. Read the Sukre Nithi S8cra; read the other political works.
of our ancient Hindu law.

Shri L KrishnaSwami Bharathi: Kautilva's A7tha Shastra is not unfortu-
ni:toly available.

Dr. B. Patlabbi Sltaramayya: It is quite available for those who have &
mind to get it.

8hri L. Krizshnagswami Bharathi: But I have tried my level best.

Dr. B. Psttadhl Sttaramayya: 1 would iherefore urge the House Jo lgok-
into the antecedente and the conditions of progress and conditions of evolufion-
which have characterised the changes in whah we call the ‘“‘Hindu socieby’”..
I do not say that we should be proud of Hindu sooietv and Hindu culture.
but after all what: is called Indiaun cuiture is largely Hindu culture and what &.
eslled Indian society is largely Hindu eociety, and if othe? people bave eense-
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and mized with ue—tbe Jats, the Moghuls, the Turks, the English and others—
they have perhaps assimilated many of the goed points in us and they have
enabled us to assimilate many of their own good points: so thas the confluence
of these oultures over a thousand years has enriched, both in volume and in
ovntent, the streama of our own pational cuiture. Now, we are the ipheritors
of this proud heritage. How shall we deal with it? Is there a philosophy
bebind it or is it merely a randem growth?—an accretion of copnditions, aun
amorphous compesition in which parallel forces are in juxtaposition without
orgs.mcally combining with one another or is it a solution and an assimilation
of ali the various factors, with tbe ‘merits diasolved and the demerite left on
the sxface? These are the poin#s which we have to coumsider. Have we
ocansidersd these points before embarking upon this mighty reform? Who has
initisted this: reform? When was it initiated? ©° In whose time was it inilia-
ted? - Hag it been faken up after the National Qoverrment has come ipto
being, or is it merely a legacy of the past Government which we have taken on
herd through the Secreteriat? What is our ipitiative? What iz our part in
dealing with it? Society, I told you, is a living organism. Tt has certain
philosophicel truthe behind it. It has ecobomic propositions before it. Take
Hipdu society. Have you some across any society in the world which is more
socialistic, inherently and internally, than Hindu soceiety?

1 have got fifty acres of lend. 1 have got two sons. My two sops are each
beirs to opnly twenty-five acres; My 6ret son baa four sops. Each boy gets
only six acres. Is property allowed o aceumulate in our svstem of inheritance?
Not at all. . It is a socialistic etructure of the supremest kind You want to
destroy this socialistic structure and thep you want to subsfitute ap individus- °
listic civilisation where each.man owns his property, where property is inherited
Dot by .birth, but by survivorehip. What happens? Individualistic property
comes into being. Perhaps the pext step will-be Dr. Ambedkar’s Bill on a
law of progepiture for the common man. Then you will create :and maintain-an
aristocracy. You bring into exzistence s class society, Dot a classless society. A
classless socicty where learniug and property, lesering and wealth are well bel-
anced gives place to a society in which wealth reigns supreme. That is exactly
what bappens in the west. That is exactly what capnot happen in the east.
Here, through a system of social organieation, 'we have balanced the wealth
and the culture, and thep having brought them into existence. we have attach
-ed greater value to culture than to wealth. Wealth has taken a subordinste
place. Now what are you going to do? You allow a lawyer to amass tep lakhs
of rupees. He is the supreme master. He has obtained sall the wealth that his
¥rothers could have given him in sending him to England apd making him a
Barrister-at.Iaw. But the gaips of his learning are his own exclusive property-
under the law which has been brought into existence by the British—thanks to
their ideals: Now, whereas the other people, the other brothers, the agriculs
turists as well as the traders who have gone through the same process of righ-
teous labour, have to divide their property with the educated Barristerat-Law,
the Barrister-at-Law is exempt from sharing bis properties with those two
‘brothers. Is this justice? Is this fairplay? It is outrageous nopsense com-
pared to the poble standaxrds which bave been adepted in' our society.

Now let us pause here for-a moment and ask a quéstion: Have you
appointed a Commission to go into the social, political, economic and the
moral implications of the structure and functiobs of this society? Have you
got a report based upen a stitdy of the psvcbology that lies 'behind this structure
which has endured tbe buffets of time and oircumstance for & period easily and:
adnitedly, of five thousand yaare¢ aud perhaps which has gone back #o thirteen
thouasand years and may be, possibly to thirty thousand years, because there
are gll these three versions abouty the age of the Mahabharata and the Vedss;



"HINDY CODB © 546

abox.xt the age of our society and anciunt civilisation. Mow is it that you
don't do that. _ If you want to give furiff assistance to a little quantity of iron
that is being imported from Antwerp you appoint three péople drawing K.
) 3889 cach, comstitute them mfo a Tariff Board, obtain g report from them

baged upon the evidence that. has beeu led by all the capitalists in the country,
then you comsider it in the Finance Mepartment, you placs it before the
Asgsembly and then you grant that taritt weightage. What have you doue
w1_th regard to our society 7 You snap your fingers at it—this ancient sotiety,
fi]lls relic of ancient barbarisw, this vestige of antiquated stutf! No; you say
‘let us go the whole hog.”

We have cast our umiversities after the style of London; we have adopted
our legal system after the style of High Courts in London and wo have carved
out Legislative councils and legislatures after the manner of the Parlianent
in bhe West, and now it only remains for us to copy the Western society,
Western manners, Western social institutions and Wester: civic laws. Please
do not mistake me. I have been in sympathy with divorce for & long time
I have been thinking of divorcing my wife and I have also heard that she
wantse to reciprocate the honowt. That is not tbe point. 1 tell you I am in
sympathy with many of the items of this measure. ~But I want. to tell you
what kind of approach and attitude you are adopting towards the institutions
of India after You have attsined Swaraj This summary, this absolutely
impromptu methsd of dealing with this question does not appeal to my fancy,
much iess to my conviction. But I know that you will tell me: "gh. this
Bill has been hanging fire ever gince the Congress left the portals of the Legis-
lature. Yes, it has been hanging fire! You will, however, remember that
in 1938 July the Congress psssed a resolution that it should walk out of the
legislature because armies had been sent to Egypt and tv Singapore, which
were theu considered the frontiers of India. So, as a protest a2ainst that act,
and a8 & protest against the breach of the pledged word of $he Government who
said that they would not send any armies abroad without the specific permis-
sion of the Legislature, we walked out and ever since we never walked in
until 1946. During this time men who were uot patriotically inclined, men
who were the proteges of Western civilisation, men who had spent their whole
time in England or abroad, were put into a Committee and they evolved this
formula for us. I got in 1944 October the firet report on the Hindu Law
Reform Committes while we were in the Ahmsdnagar Jail. ~Now the main
inspirer and agent of this messure was Shri B. N. Rau to whom we owe all
that we have achieved in the New Constitution. He is a lawyer noted for hig
knowledge of constitutional law, case law, codified law and customary law and
one who hss done yeoman service to us. He was a Judge to the Calcutta High
Court in Bengal where Dayabbaga prevails. I suppose you know Mitakshara
prevails in Madras and one or two other provinces while Mayukba is the
Law in Bombay. This gentleman who never had any experience of Mitakshara
.and who was & Judge of the,'High Court of Calcutta and whose knowledge of
law is absolutely unquestionsble has initinted $his.  Later on the Congtesa
Patry or the popular party never bad the omportunity of discussing this
question in the Ceutral Legislature. When Mr. Asoka Roy cawz as Taw
Member, be said that he would not touch this Bill even with a barge pole.
(Shri Mahavir Tyagi: What is & barge pole). A barge pole is a pole whick
is used to drive a bargs on the waters.

_ After all, this. matter has come up; and as if we have been waiting for i
in eagerness and expectancy, we bavs-taken this up without so much as men-
tioning & word about it in our elsction maauifesto. :Have you.:‘ever ocomme
acrosa & perty whieh draws up & comprehensive election manifeato covering
all questions from China % Peru and contemplating the nationalisation of the
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key industries, aboiition of drink and samindaries and various other things,

but never eaying a word about eocial reform which is the central factor relating
to India?

It is not merely a piece of social reform. In Indis gociety is closely mixed
up and intertwined with religion. Religion ie the sanction behind every-
thing. Now I am 8 moat irreligious man, but I bave the greatest regard for
the sentiments of my neighbour. Otherwise I am an uncultured brute, If
I want to practise 1y heresy upon the convictions of others then I am not
worth the salt that I eat. Now then, not merely religion, but economic factors,
social factors and other thinge are intertwined- The joint family system is
the creation of ages. What is this joint family system? It i an insurance
trust; it is a co.operation union; it is & labour socievy.

It is a labour society where all the poor brothers toil; it is & cooperative
society in which all the brothers live together—each for all aud ali for each,

and it is an insurance union in which the widow of the deceased brother is the
care and charge of the surviving brothers. This is what the Mahatma said
when he opposed insurance. But I know everybody i not Mahatmaji. The
Joint Hindu Family is & noble combination of these three features based upon
a religious background and held fogether by & social bond. Can you produce
an equel to it by all your labours, by all your statutes and by all the Halisbury’s
Laws of England? You capnot any more than you can produce an equal to
$he economy of hand-spinning which the Father of the Nation rediscevered.
Permit me, with my usual immodesty, to say that I wrote & Book in 1938
5y Which is called “The Hindu Home Rediscovered”. As I entered
*7* life a8 a heretic, brought up in Christian traditions and western
heresies, 1 began to discover in every festival, in every caremony and in every
religious observance of Hindu society there waa something deeply religious,
uplifting, inepiring and ennobling. "When I lived with my sisters and my
brothers, 1 rediscovered the Home and after twentyfive years I ventured to
write this little book in which I have tried to idealise these things. I would
not say that these ideals do exist in life, but when you judge an institution,
you must judge it in its pristine purity, and not in its degenerated imifation. If
you want to idealise any concept, populsrise any institution and resuscitate it,
then put it before the nation as it wae conceived and get the consent of the
nation for it. T can assure you that wherever I go. I always state the pros and
cons of every proposition on this Bill. This Bill may be good in parts as the
Parson’s egg and it may also be bad in parts. If you say that you must do
thie for our women because women have come to their own, yes. do it by all
means, but why be in such a hurry? 1 want them to come to their own, they
have come to their own, and in the next Assembly I feel sure my sisters can
fill half of tbe seats; out of five hundred, there cau be easily two hundred and
fifty women if they only make up their minds.

8bri L, Enshnaswami Bharathi: Will you allow them?

Dr. B. Pattabhi Sitaramayya: 1 admired Rajkumariji when she said before
the Provincial Model Constitution Committee that women did not require any
reservations. 1 thought it was rather an audacious statement for her to make
and a great responsibility to shoulder but I know now that-they are quite abla
to take care of themselves. If half a dozen lady members of this House can
deag us by the heels. and make us take up this Bill, I wonder what our position
will be when there are two hundred and fifty of them here. I am not joking.
If I have a voice a$ all at the time of selection, I may assure you that I will
do it, notwithetanding Mr. Rohini Kumsr Chaudhuri.
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[Al this stoge Mr. Deputy-Speckér vacated the Chair, which was then occu-
pied by Shri S. V. Krishnamoserthy Ruo (one¢ of the Panel of Chairmen)]

In thie connection, I am tempted to read a little statement that I have here
from Picture Post of March 13, 1949.

“Fiom woman comes ao inceseant call fer ewuality. What does she mean by eguality’
From the material peint of view at least, sbe has the lion's share Probably ninety per
cent. of all advertisements cater solely for her. Film producers say eighty per cent. of films
are mads for her. Fiction publishers appear to think entirely in terms of woman. As fer
-olothes, woman bas a wide choice and range at reesenable prices, while shabby, thread.bare
msa can only gaze for leng at a few miserable suvitings in some sombre shop’ window and
think of the fantastic prices charged. With eur propgetlc eye, let B8 gaze into the fature
‘Woman bas get more than equality and man bas becnme a apms@'s spaniel erxisting on
woman's graps and everything ia beautifully lkewarin® %

I may assure my sisters that nothing will be lost by their exercieing patience.
I was the other day questioned for hawing appeared on an othodox platform
with a Swamiji from Banaras and when I saw Prabavati Raje—she was a wonder-
ful woman worker—Ileading the audience completely with her like the Joan of Are |
of old, I eaw the danger of %atting orthodoxy do this. On invitation I went there
and I spoke for an hour, and I wae taken to task for appearing on the oppon-
ent’s platforni. I said, ‘“What is the uge of speaking to those who are converted?
I must convert those who are not converted.” I fully believe in educating the
people about, this aew Hindu Code Bill. You must not precipitate matters and
decide this issue by force of majority. But whenever this may happen, it is
our duty to edueate the people. Let ue produce the result by popular educe
tional propaganda. After all you have not nationalised the key industries.
Where bas this item gone? The capitakiste struck and we Jiad no money and
we had to eat our words,~TI believe in patience. One of these daye things will
be all right. We are afraid to do any nationalisation now. We are hesitating
to aboliesh the zamindsaries. We are hesitating te‘preeed with River Projects.
We are hesitating to proceed with the development of cottage industries,—all
‘because inflation ie staring us in the face. and we cannot make all these neces-
sary improvements. We ar= face to face with conflicts, contradictions all round.
TLife is not a smooth path like a journey on a railway. It ie like a motor car
|ournev upon bad roade in the midst of congested traffic. I ask you whether it
is not the duty of the membere of this august House to undertake the very
useful and verv fruitful task of educating their masters. What happened in the
year 1878 when Robert Low said, after the extension of the franchise. ‘‘Let us
go and educate our masters.”’ Our masters are outside. We are not the masters.
The Ministers are not. our masters. We can deal with them asx we like. We
may dispense with them tomorrow if we do not want them. That is our right
and that ie our privilege and our eafety also. Therefore I say that thic is a
‘matter in which we should go slow. I am second t¢ none with regard to my
love for eocial reform. I was a social reformer even in the year 1898 when I
wasg in the B. A. class, which was 51 years ago, long before half of the audience
was bnm. and ever since I have sustained that interest. I very early came under
the influence of the Brahmo social reformers and I have fully imbibed the
reformist epirit from the Christian miesionaries under whom I studied from my
fourth form te my B.A. classes.

Therefore it is not what should be done on the subject that matters, but how
we are going to do it. We have got $o remember the political bearings"as wall
Tomorrow you are appearing before the Polls. What a sad plight we were in
yesterday! I was not here yesterday; otherwise I should have witnessed the
scenes with my own eves. I went to Alwar and returned only last night at eleven
s’clock and the first thing that my wife told me was that there was a lathi charge
and some people were dangerously wounded and so on. Naturally the news
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is. exaggerated from lJip to lip and from ear to ear. It is8 a most pathetic
spectacle again that I witness today opposite to me. Generally I speak under
an impulse or inspiration, but today I speak under an irritation of the sighd
of three women Police sitting opposite to me in the gallery. Has it come to
this that this Houee cannot get on and the women that are in attendance in
the gallery and below cannot be trusted except under the care of the baton
of the women Police? Are you really proud that. these police women should
arraign our sisters hereafter? We have bad enough of policemen. You know
this is -.the most tragic development of this Bill. The Doctor will kindly note
and if you cannot come to this House without the protection of the Police,

women police for the women and men police for the men, then woe betide
our progress, our legislation and our Assembly. I am really very serry. I
now leave the general observations and come to one or two sa{ient points with
which we are concerned today here and before that I shall submit a word about
the progenitors of this legislation. I am very sorry that it should have fallen
to Dr. Ambedker’s lot to pilot this Bill.

The Honoursble Dr. B. R. Ambedkar (Minister of Law): I am not sorry
at all.

Dr. B. Pattabhi Sitaramayya: I know; otherwise you would not be sitting
so proudly in your seat. The doctor knows what I said about him. I referred
te the indomitable, jrresistible, unconquerable spirit of Dr. Ambedkar,—for
good or for evil, whatever it be. We want always te say that. the spirit is
there and, therifore, we admire him, but at the same time, h? is out of tune
with society.

Shri L. Krighnaswami Bharatki: He is perfectly in tune, absolutely in tune.

_ Dr. B. Pattabhi Sitaramayya: I do not call him & misanthrope, but he is
not & normsl anthrope, that is all I can say; the training, the swroundings,
the environment, the culture, all these put him out of tune with the spirit of
the nation. He is one of our best intellects, there is no doubt abeut it and
I wish he would have health and prosperity for a long 4ime, but all this does
not mean that we accept his point of view.with which we came into conflict
even in the Constitution when we passed that steam road roller law of a
common civil law. Some of us resisted, though in vain, with the best of our
might and main. Now I recall to your mind something that I said in the firgt
day when this Bill was introduced in this House. I hope many people have
forgotten so that they may not blame me for repeating what I am saying.
In fact, I myself have .forgotten the main point, but that point was that I
take it that social reform in this country must be effected through the inter-
cession, through the .advice and through the inspiration of a Social Council we
must bring into existenve. I then gave the example of the Church Council of
England in which the ecclesiastical dignitaries form the main element of
strength and whatever they bring in by way of changes in life or law, the
House of Commons accepts without changing & comma or a fullstop and tha$
is as it ought to be in regard to religious or social matters and let us adept
such a course. In Uermany there use% to be an Economic Council which deald
with economic matters which require exzpert knowkedge. ‘The Rsickstagg
uged to accept the recommendations of that body. ILwet us, therefore, go slow
snd deliberately so that we may know exactly Where we stand.

Now I come # a few foints in the Bill and I won't detain you long. The
Bill contains some very good points. I like civil marriage on the top of
sacramental marrirge. Mere civil marriage is like exeeuting a document in
order % register :i transaction between two people. It is 8 contract. The
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momeut a document is written, it gives rise to strife, whether the intention is
correct, whether the consideration is passed, whether it is valid in law etc. but
when it is a sacramental marriage, there is no appeal against it. The old
purohit is never caled upon in lfe to stand up in a court of law and give
evidence as to the genuineness and the bona Ades of marriage. The marriage
is there and nobody questions; it is .ke the integrity of the spoken word.
\When the nation has pressrved the integrity of its“8poken word, which it has
lost during the British time and under the influence of the law courts, then I
say, we shall have recovered our character once again. But there are circum-
stances such as those under which & friend of mine suddeuly discovered on.
the maniage platform that his daughter and his would be son-in-law were of

the same getra. They could not possibly give up the marriage even at least

for economic reasons, let alone 1eligious reasons. So immediately they passed
through the sacrament and then went to the Registrar of marriages and regis

tered it, That it should be open to us to register our marriages is a greaf.
privilege and I also like that the question of the share of the propersy to the
girls must be settled once and for all. For a long time I have felt that the

daughter must be an equsl inheritor of the father’s property with the sons.

Now I see that it is going to bring about endless complications in our social

and economic structure. There is a friend of mine who has six daughters and

one son and I asked the girls one after another separately and individually as

te whether they would like to have a share in the property of their father.

No: they said, “'this will give rise to quarrels with our brother. We do not

want this. We have our husband's property and that always remains with
us.” It is not however available to them as the si2idhena would be available
to them. Styidhana is a most wonderful thing, and I should lke to know

where in the world is there a parallel to this stridiena? The stridhana is an
institution by means of which the siridhana given to the girl at the time of

the marriage becomes the absolute property of the girl which cannot be touched

by the husband or by the father or by any human being at all. It is the
reserve fund of the family which she is sure of and when her husband is very

ill, she goes to the market to sell the jewels away for paying the docter’s fees.
and if the husband lives well and good, but if he dies, it is the last service to

ber Lord.” Such a reserve fund is cast off and a share for the wife in the

busband’s property under T. V. Seshagiri Ayyars Bill which became law

about 15 years ago has now come to be recogniged, but after the death of the

busband in equal measure with each of the sons and only as a life interest.

Our law in spite of the British people’s unwillngness not to interfere with the

religiods institutions of this country for fear of their political stability being

disturbed, bhae been slightly changed as has been already described by one of

the earlier speakers and yet it is not sufficiently changed. ' The unfortunate

feature is that the British people felt loathe to interfere with the social customs:.
of thie countzy for political reasons and therefore the law has become petrified.

In every country custom goes on changing and when the King adopts a change

m social customs, immediately that becomes the law and it sets the tcre and

the pace for all society. But unfortumstely in our country for a thousand

vears we have not had jadigenous kings and after the Brifish came, they-
positively resisted all temptation to make any social changes in the social .
set-uP. Therefore the custom has become petrified and it is that custom, that

petrified custom which we must make plastic, which we must malss elastic,

which we must make impressionable and therefore, mutable. Instead of
doing that if we suddenly throw one stone of law against another of custom.

both the stones break and that is not the way of achieving this changz. Charges

hi:] this customary law must be set in motion in order to bring about social.
changes.

Now with regard to this custom for the giri's share, I am quite willing
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that she should have a share, bub I wish to make an alteration snd that is
that the moment she marries, she becomes a partner in the husbaud's pro-
perty and thst will not give any chanoe for the misbehaviour of the husband
88 it sometimes happens unfortunately. Then we go to the divoroe question.
I have spoken to many women. This morning four women came to me. They
are good people, highly cultured, and there was also one among them who
was introduced to me as one who had been abandoned by her husband, and
they said it is not only those who are happy that withheld their support from
this measure, but also those who are unhappy, the unfortunate victims of
maan's fury and tyranny. That is not the point, I said to them. 'The point
is this. Ninety per cent. of our marriages are exoellent but what about the
remaining ten per cent? They want relief. In India we marry end love,
the English people love and marry and then give up their love, because what
is called love at an impressionabie age is a fanciful affair. @ne does not know
what it is. In Hindu society there is a law or rule that in respect of marriage
Slwes. Kulamu, Roopamu, Bandhu Shreni and Sampradayam,—all such things
-should be considered. All these have to be considered hefore a marmage is
settied. Shreés means Sampati: or prosperity, then comes Kulam or caste and
position, and then Roopamu, that is appearance, Sowndariya or beauty; and
then Bandhu Shreni or collection of relations and they there is sampradaye
or the tradifion of the family. All these five have to be carefully considered.
.Can a girll of eighteen—quite marriageable in age—select by judging, all these
.things? Can ahe distinguiah between one and another among these things?
No. The other day I asked my wife’s sister's husband’s sister. No, that is not
a distant relationship, you know, my wife's sister’s husband is my brother-
in-law eand his sister was married. But I learned that she had said something
to her father before her marriage. I went to her husband's house. with her
‘husband accompanying me into the inner apartments and there I s&id to him,
“‘Do you know this girl never married you?” He was aghast, half angrv and
ha)f surprised. ‘‘What do you mean?” be asked. I said, ‘I mean what I
say, she never married you.” *“Wby??” “She has married this electricity
:this motorcar tbat is in this house.’”” The story is that the gir! had said to
her father *'I don’t care to whom you marry me, provided there is, electricity
-and motor-car in their house.’” The poor girl of sixteen or eighteen, how
could she judge of things and conditions? She simply thinks, ‘I have been
-brought up in this house by my father, he gets twenty thousand rupees a year
and there is electricity here, there is a motor-car, and a palatial house. 1
should Yike to have the same conditions there also.”” That is all. But the
English mother always complains that her daughter does not ‘‘make good”,
that is the expression, ‘‘My daughter does not make good’’ she says. That is,
*'‘My daughter is not, able to keep a bevy of young men round ahout her,
.dancing attendance on her, standing her bills at the oinemas and restaurants
and so on,”” That is what the mother wants. Don’t nod your head that way
‘please. What I say is true. :

Pandit Lakshmi Kanta Maitra: I am supporting you. -

Dr. B. Pattablli Sltaramayya: Not’ you, but the friend behind you.
shrt R. K. Sidhva: Are you referring to me?

Dr. B. Pattabhi Sitramayya: No, to your neighbour.

What happens in England? The mother is always anxious that
‘ber daughter should be able to attract the attention of half-a-dozen
-suifors, and it i8 then for the parents to select cne out of them
to make au eligible choice for a son-inlaw. But the mother always
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feels jealous of the maid-servant, because the maid-servant is able to wake
-guod, while her dsuchter i8 not able to. That is the :rsgedy. What

the maid-servant do? At eight o'clock in the evening she changes
her apron and gets into her clean smart gown and goes away. ‘‘Where are you
.going?’’ ‘““My lover s waiting outside, and I must go.”" ‘“No, no, my son-
in-law is coming now.”’ ‘‘Hang yourself and your soninlaw by the nearest
‘tree. My lover is waiting and 1 am going.’’

Shrimati Renuka Ray: You have a very poor gpinion of women, whether
Indien or foreign.

Dr. B. Paltablj Sitaramayya: But I have a very high opinion of my wife.

Now then, the mother complains that ‘that woman is able to make good anrd
-attract a number of men, but this daughter of mine is not able % attract
‘them’’. And so the mother is sorry. That is the fashion. That is the
-custem of the country. That is the order of the day. And there is nothing
wrong in it. That is the system which has come into being. Go to Malabar
-and see the Marumakkatayam system. That is an sltogether different thing.
For three years you may study it and still You will never understand its secret.
But it is a beautiful system. and my friend Mr. Thenu Pillai was against
-changing it at all

Sir, your predecessor gave my predecessor twenty minutes after the bell.
But I will take only two minutes more.

Now it is not too late to mend. We have not gone-too far. It is well that
we have discussed this matter, and discussed it seriously, so thoroughly esnd
so sombrely. We have given so much attention to this subject. Now what
shall we do? Shall we proceed with the measure? I appeal to the hon. the
Law Minister to withdraw it and then put it up—and a more stringent measure
next time-—with due authority and sanction from the electorate. Then I
say no man dares attack us. He will be summarily shot, because I will have
the sanction of the country, I will have the election manifesto; I will come
armed with that power, that strength and I will have a right to do it. Now
you come without authority. You simply depend upon four women police for
_your protection. That is a pathetic sight for one, for any progressive Congress-
.man to witness.

Then again, there is another thing. I trust and hope that whatever may
‘happen—and I hope that the Bl will not be proceeded with-—but if it should
‘be proceeded with, I feel that full freedom may be given to every Member of
this Assembly to vote as he pleases. If that is given, half the sting is taken
away. But we have alveady fallen into the trap of allowing this thing to go
on. Now, friends, let me warn you. This will have a serious repercussion
upon our coming eleetion. After-all . . . . i

Shri Mahavir Tyagi: Postpone elections for another five years.

Dr. B. Pattabhi Sitaramayya: After all remember that we are bere as the
‘representatives of the people. and after all, remember that ninety per cent.
of the people belong to one community, bound by one sociel law and one civic
institution, one patriarchal system, salk this is there, and people are not so
‘intelligent as to discriminate between owe thing and the other. They only
feel irritated. They are already irritated by more than one circumstance.
Yesterday's demonstration was not so much a protest against the Hindu Code
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Bill as an expression of 8 certain sullenness and anger of the people with the-
Congress and Congress institutions. It is no use our concesling it. Wherever
I go I feel I am assailed and attacked. But through my garrulity, my long-
windedness, tbrough my tslketiveness I menage to get over the thing, Bub
at the same time, I know on what delicate ground I am travellng. I speak
not merely as a critic of the Government, but as a responsible-member of the
Congress who has given cent. per cent. support on all occasions to this Gov-
ernment, I say however that he is not a wellwishez who simply fiatters, or
conceals the truth from the Government. Perhaps you remember that last
spectacle—not 8 scepe in Hamlet—a scene in the drame of Germeny where
the Kalser on the 9th- November 1918 summoned ali his generals snd ssked

them to spesk. Nobody would spesk, they were ell silent. Then he esid,
the Kaiser orders you to spesk, sand then Gen. Ludendorff spoke for when the
Reiser orders, and if he did not spesk, he would be shot. Just ss when
Queen Victoria asked Prince Albert to open the door. 8he said, ‘‘Desr, open
the door'’ but the door does not open. Then she says, ‘‘The Queen of England
orders you to open the door'’ and then the poor fellow came and opened the
door. So it was with the Kaiser, and Ludendorfi satd, ‘Your Majesty, there
are only twentyfour hours for you to escape across to Holland."”” Then the
Kaiser asked, ‘‘Why”. ‘“Why? because the army would not fight’. The
Kaiser s8id, ‘I will lead the srmy myself”’. But the armmy would not fight
and in twentyfour hours this man was transferred. When an unpleasant
truth is said, please tsten to it, because there is in it nothing but the best
wishes for our conjoint prosperity and success. If not on principle, if not
on sound morslity. at Feast on expediency please reconsider the position and
meke it possible for the people to go along with you.

Acharya J. B. Eripalanl {U.P.: General): Sir, in some querters there is
an spprehension that I mey talk ageinst the policy of the Government.
Though I have spoken in this House only once, yet this apprehension exists.
in some auarters and I went to allay that apprehension. I stand here to sup-
port the broad principles of the Bill. I do so because I do not want this Gov-
ernment to resign upen a side issue, upon 8 social issue. I want it to resigw
on more substantial, political and economic issues. I would rather want
it to resign, for example, as any other Government in a8 more democra:tic
country would have resigned, on the issue of the sugar muddle, by which
infante of the poor could not get sugar but tons could be had by those who
were prepared to pay fancy prices. On such issues if this Government goes
there will be no regret but I do not want it to resign upon a socia) side issue

P

An Honoureble Member: Sugar is not more important than this measure-
Acharya J. B. Eripalanl: Yet it is not as sweet.

Even then I would not have come to support this Bill but for the pres-
sure that I had from quarters from which I could not resist such pressare. I
was told at home that I must support this Bill. I said that I was innocent
of a8 knowledge of the Hindu law, that Mindu law ran into volumes and there
were meny volumes of ¢ommentery and how could I support or oppose &
thing which I had not understood. Then I was guickly told *“I can msake yow

- %0 understsnd it."”

An Hmoursble Member: Who was your teacher?



Acharys J. B. Kripalanl: 8o I submitted myself to a few curtain.lecturea.
1 was assured that my teacher had been instructed by the highest authority
in this Assembly, the great Dr. Ambedkar himself. After thy curtain-
lectures were over 1 was just as wise or as foolish as 1 was after my tesckers
in echeo} or college hzd instructed me. I came to the conclusion that my
teachers were more foolish than myself.

When I was a professor I thought the students would pay i1ue the same
compliment. Knowing that, when 1 entered the cluss 1 alwiys said ‘Gentie-
men, yoor presence is assured and after I have marked the roll call you are

free to go, because I know you Wwill not give me more credit for my learning
than I gave to my teachers.”

Sir, I am pledged to support the Bill and I must support it, because I
know that even though my wife may be absent, when she comes back she will
not only take financial but moral and intellectual sccounts from me.

For me, 8ir, it is not a question of religiou in danger: it 8 8 question of
my home in danger. Much has been ssid aboua Hindu religion being in
danger. I am afraid I cannot see the point Hindu religion is not in
davger whon Hindus are thieves, rogues, fornicators, black-marketers or
takers of bribes. Hindu religion is not endangered by these people but Hindu
religion is endangered by people who want to reforrn a particulsr law., May be
they are over-zealous but it is better to be overzealous in things idealistic
than be corrupt in material things. It is this mentality of ours that brought
about the desth of the TFather of the Nation. It was supposed that the
murderer was a8 better Hindu than the person who lived according to the
highest ideals preached in the Gita and in the Upanishads and whose life was
lived in the light of the teachings of our scriptures. I would wish the Hindu
©ommunity to divest iteelf of such false motions about their religion. Our
religion was not made by murderers and thieves; it was made by 8adhus,
8anyasis and Mahatmas.

Yet, there is the other side of the question. A great deal of confusion haa
been csused, for one party says that religion is in danger and amother party
gays that the modern religion of progress is in danger. If you do not support
the Bill you are a reactiogary. -

I wilk fell you how I was converted to support the Bill. One reason I have
already told you. Another resson I will give you now.

There was 8 woman and she whispered to another woman ‘’Kripalani won’t
aupport the Bill: he is a reactionary.”

Shrl B. L. Soadhi: Were they both members of this House?

Acharya J. B. Eripalan); They were hon. Members, not members. 8he
in confidenes told me ‘‘I protested and I said Kripalani is progressive.” 8o
1 was put on my honour. You see what subtle kind of prapaganda goee on.
‘One woman tells something to another womsan in confidence and she brings
the story to me. Now bow am I going %o set? I cannot coosider myself
rexctionsry ond not “progressive. I may be called a nen-Hindu but for a
modern man not s be maodem is a greater stigma than to be without religion.
1 may not believe in God. but how can T not helieve in the God of progress
&8 is in the West?

I will also tell you why the first woman ssid that I was a reactionary—
it i8 a very interesting story—but only if you promise not to interrupt me by
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your laughter. 1 happened to lLe the Chsirman of the Fundamental lights
Committee. In the Fundementsl Lights Committee the proposition brought
forward was that it sheuld be the fundamental right of women not to be in
purdsh. Of course I am jn favour of all women going without purdah—and
what male will not. 1 admire those people who would not, but I am not one
of those admirable people. I said that I have no objection to this clause
going in the Fundamental Rights, provided that all purdah disappesrs—the
ancient purdeh and the modern purdah. Take a round in the City of Delhi.
It is very difficult to see the face of a woman. There is always a mask. (A7
hon. Member: The pewder:) If the ancient purdah is to be removed the
medern mask may also be removed because the modern musk s even more:
complete than the purdah. The purdah you cen take off at will, but the mask.
can only be taken off at home and by certain chemical processes.

Lest you may misunderstand me I tell you that I am a great believer in
humen equality. And in humanity I alse count womanity. I want that this
Bill should be passed because it gives us equality with women. I think that
this Bill is én the interests of our equality. I have always thought that in.
comparison with women we are at a very great disadvantage. First of all,
nature has put us at a disadvantage, because if you think a little, you will
admit that everything that a man can do a woman can also do. But there
are certain things which a woman can do which men cannot do—not even in
our imagination, not even in our dreams, not even in our nightmares. I canno%
conceive.

Some Honourable Members: No, you cannotl

A.r)u.ga J. B. Eripalani: I was talking of conceiving in an intellectual
sense ut since you have salready feund out my mesning I need not dilate
upon it. (An hon. Member: Ok, no.) But I have often been curious and
have even asked women ‘‘what i8 this excruciating pain and what is this
guperd joy that you have in conception?’’ and they only smile at my ignorance
and give no answer. I have again asked them what pleasure they have in
nuréing the baby at the bresst. Then slso they smile a® my ignorance and
give no answer. In these matters I think we are at a very great disadveantage.
They are great creators. Artists create inanimate objects, womsn create
images of God, which sometimes degenerate into images of Satan. In these
things, of course, nature has put a kind of block in our way and we cannot
achieve equality with women. But in many other things we cen achieve
equality with women.

Bo far as the question of women achieving equality with men is concerned,
they have already achieved it in India. You know thet as soon as we had
Swarej, we had a womar. Governor. Two centuries of independence have passed
in the United States of America. and there are fortyeight States, but I do mot
Imow if even once they have appointed a woman as Governor. Of course my
knowledge of history maév be eld and I spesk subject to correction, but I believe
no woman wes appointed as a Federal Minister. I may also say that in a oeun-
try like England. where female education is widespread, T do not know whether
up to this time there has been a woman Cabinet Minister. I am not talking of
the many auxiliary Ministers that we have here too—they are also called
‘Ministers’—but I am talking in terms of Cabinet Miuisters. 8o far as I
know, there has not been one in England. Then I &v not know whether in
_Englend and America there have been woman diplomats—ambassadors. And
yet you must ~emember that one of our star 2mbassadors is 8 woman.

Shrl B. K. 8i@hva: We are nroud of our women, Sir.
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Acharya J. B. Enpalani: Well, Mr. Sidkva thinke that I am not proud.-
1 am very proud of this, But 1 am thinking in terms of equality, not of pride.
I say, "'we have grunted women equality, and now shall we be given some
equality with women?"” I am very much oppressed because I ara after all
an old man. I have learned that old age is to be respected. But when a
chip of a girl comes into my drawing room I have to act just like a jack-in
the-box and pop up-

14t this stage Mr. DeputySpeaker (Shri M. Ananthasayanam Ayyangar)
resumed the Chair.}

I did not do that in former days. Not only that, may I tell you, Sir, that
even when my wife comes in the drawing room I get up. o you know why?
Because some boorish young man may be sitting there and he may not know
the modern manners and he may not get up; just to give him an example, I
rise. I want that there should be equality, because you just see, I as a male
am obliged to get up when a female comes, while I know that when even our
Prime Minister or the President of the Congress enters a room, I huve seen.
young women sitting in their seats- This is 8 very great injustice ta the mere
male. My experience has been that if there is a guarrel between a man and
a woman in the bazaar or in the market-place-—because I do not know about
gecret quarrels—or in the club, and supposing a man hit the woman, do you
know what would bhappen? There would be almosb a riot and everybody
would call the man a coward and rightly too. But supposing the man was
beaten by a woman, do you kmow what would bappen? I think he would
look very ridiculous and instead of anybody sympathising with him, he would
be the object of ridicule and rightly too. Whether we beat or are beaten,
both ways we are the losers. I want that this balance should be restored and
there should be some equality to protect the mere man.

There is yet another thing. Not only in society are we at a disadvantage,
but the law is also against us, as even our Law Minister will admit. Sup-
posing 8 man runs away with a woman, the man is responsible in law. Sup-
posing 8 woman runs away with a8 man, again the man is responsible. I have
it on the highest authority, very modern authority, that it is the woman who-
is ofteri the pursuer. Whether we are the aggressors or theyv are the aggressors,
irrespective®of aggression, the law comes down upon us. We are sufferers toth
ways. I would, therefore. request this House to bring about some equality,
so that we men may be able to breathe mcre freely, so that if we are kicked,
we may kick equelly freely without ridicule, without the law coming to the
help of the stronger party, namely, woman. You can now understand why
‘t support this Bill.

Let us now go into details. There is first of all the question of property.
I really do not see how, we of the Congress, who are pledged to tho abolition
of private property, yet think in terms of as to whom one share or the other
should go. 1 see a curious Pphenomenon in this nation which I have not
observed in other nations.

Shy{ Lakehmivarzyan Sahu (Orissa: Genperal): I want to know one thing.
Is the Congress pledged to abolition of private property?

Mr. Deputy-Speaker: That is the hon. Member's opinion.

Acharya J. B. Krigalani: 1 think if the Resolutions of the Congress are
carefully read it will ho plain that the Congress does s#end for the &bolition of
private property, that, 8. accumulated private property. not private preperty
tbat is in use. But as the Deputy-Speaker rightly said, thia is a question of
orinion. I find that all people here are more concerned with redistribution of
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existing wealth. There is no. effort in this land to create new wealth. Even
our Socialist friends are not thinking in terms of crea wealth, but of redis-
tributing the very little existing wealth that we have. i am indiﬁ,erent where
the little. bit of existing wealth goes, whether it goes to the woman or to the
maa provided it remains in the nation. The nation should not be the poorer
for it. You will be sutprised to know, but I do not mind people taking sribes
even, or going in the black market. After all, wealth does not go outside
India. It is somewhere with the Indian people. I only think of the morality
of it whioh is destroying our public life and our private morals. So far as
wealth is concerned, it does not matter so much. After all, these bribe-takers
.and these blackmarketers are not taking away wealth to any foreign country.
If it is not my brotherin-law, it is somebody else’s brother-in-law. It is
after all there. 8o I do not for & moment think in these narrow terms of
where the existing wealth goes. 1 am thinking in terms of the nation. The
whole attenbion in England and other free countries is directed to creating
mnore wealth rather than dividing the already meagre wealth that exists there.
‘Therefore, I wholeheartedly support that a share in ancestral wealth be given
to women. If they have their own share, they may be more careful about
their money. It has béen my experience that the expenditure of a woman is
much more than that of a man. I have seen that when girls go to college and
-school, the mother is more careful about -their clothes than about the boys'
clothes. The young beys may toddle along to school walking all their way,
but the young girls must go either in a tonga or in a bus even though the bus
charges may come to Re. 15 a month. So in clothes and in transport charges.
and in other things, woman’'s education eosts mere. This is when she is not
married. When the women sre married, you can leok at their dress and at our
dress. I have very often found at weddings that the boy looks like an idiot
and the girl looks like a queen. I have.seen it and anyone who has critically
.observed it will certify that it is so. On the road, I have also seen modern
women and modern men going together. The medern man genersally wears
Eogkish dress and it i8 not on everybody that the English dress sits well.
There are only a few exceptions. On most of us it looks verv awkward. But
‘the woman is in her native sari, full of colour, and even if she has no oruaments,
she looks better and more respectably dressed than the man beside her—
nowadays be walks a little dehind her and looks awkward. Those who are
not acquainted with Indian midd¥e class soeiety today, or are
5 p.ar.  foreigners, would think that perhaps some chaprass: is going behind.
Therefore, I say, Sir, they have their own property, e wil} not
be bothered by these things. They will spend it as they like and I am sure
they will spend it more economically than when they have to purchase things
snd the bills come to us. Therefore, I am a great advocate that the women
should have their property share also.

Then there is another point about which I am very particular. I am told
that you cannot adopt a girl child. I happen te be in the unfortunate position
that T have no chiliren.

Syl B. L. Sondhl: What a pity!

Acharya J. B. Kripalani: It is a very great pity. I thought that as a Hindu
I could adopt a child. But I have always had a preference for a female child,
I adopted a couple of girls. but they ran away with their husbands. I yet
want to adopt a girl. I do not know why this provision is there that you
cannot adopt a girl. The girls, s0o far as the father is comcerned are more
lovablz than boys and the more saucy snd impudent the girl is the more the
fathérToves her. Therefore. I request that if there be an¥ defect in this Bill
it may be corrected and female children may also be allowed *o be adopted.
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About divorce, 8ir, I may tell you ttat I am not personally ccneerned; because
Wy marriage was not criminal, but civil It is open nut to me, hut certainly
to my wife to divorce me any time'she likes, if she feels that I ain not tehsving
proreriy. But I find that so far as provisions for divorez are cop-erued this
1l is more 1etrograde than old custom. As we have haen told by Shri Alladi
Krishuiswami ayya and & woman speaker, there is a tiniple system «f divorce
aruong the masess iry the villages. There are no costly proceedirgs, there is
no scande). there are no r:ewspaper articles. All  this is avoided. I would
suggest, Sir. thut a inore reasonable, more scientific and more uj-lo-date
attitude be sidopted m the mvtter of divorce.

Sir. I have o suggestion te make, for what it is worth, for the considevation
of the Law Minister and this suggestion would not involve cxrenditute, litiga-
tion, scandnl or newspaper articles. All the marriages shonld be for five years
«nd at the expiry of five years every mariage would be renewnblo. The
renewal can take place by some declaration before any village officer or his
parallel iu a town or city. You can after five years go #nd say that you do
not want to separate and the marrisge continues. This will meke civuvce eusy,
scienlific, without ecaudals,” without litigation and I tell you ii will be uosi
up-to-date. I make this suggestion for whatever it is worth and 1 tell you it
satislies all the requirements of the new religion of progress and advanceir ent.

Shri L. Erisbnaswami Bharathi: Sir, may I meke a request to you, Bir, to
allot one niore day for the d'scussion of this Bill, in view of the fact that there
are many Lon. Memnbers who wish to speak on it. The hon, the Prime
Minister is here and he will be able to tell us whether t¥svernment would be
prepared to allot {omorrow 2isc for the discussion.

The Hounonurabls Shri Jawsharlal Nehru (Prime Mipister), Sir, the House
kuows that nothing is more precious than every day and every bour of this
House. We have a great deal of very impordéant business 1o get through
duving this session and there are ot many days left over. Neverthelese, as
I mede it clear ir. the early stages, we want to give the fullest opportunity for
this debate to be varried ¢n and for as many members as possible tn tpeak
upon it.  Naturally, this, cr any other debate, cannot be carried on indefioitely
to the detriment of other public business. So Government have stated that
they went to give as much time as possible, subject to the debate terminating
aud ending. I am perfectly prepared, on. behalf of (tovernment, to allot
auother dr.y, that is tomorrcw, subject to two provisos: one that the debate
terminates lomorrow; second that we sit on Saturday to conduct other busi-
ness of the House.

Shri Mabavir Tyagi: Sir, may I suggest that it is very difticult for us to sit
on Saturday. The hon. the Prime Minister might juet find time, hecause he
‘has not to devote much time in the House. But we have to sit from morn
till evening and in the evenings we hLave to attend meetings of Select Com-
mittees, besides attending to our other engagements. We bave also, to go
through the varicus papers received by us, draft amendments and send them.
Saturdi:y and Sunday are the only two days when we can do that work. I
would request you, Sir, not to take Saturday.

Pandit Govind Malaviya (U.P.: General): I have to submit, Bir, that thie
measWe is one in which the whole country seems to be more interested than
it has been in any other measure. Members of this House should be ailowed
full onportunity of exprassiag themselvcs gbout it. So long as there is a eingle
member of this House, no matter whether he is in favour ¢f the motion or
againat it, who ss a representative of the people, wishes to have a say on this
Bill, w.: should allow time for it. If we cannot find time for it tomorrow,
Government should give more days for the discussion of the Bill. I submit
that it will rot be fair to the people of this country or to the Members here,
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that anybody who desires tc express his opinion about this measure should
ot be allowed to do so. -

Mr, Deputy-Speaker: The hon. the Prime Minister nas alresdy said that
he will allot one more official day for the discussion of this Rill. There are &
number of other Bills which have been referred to Select Committees and
others whose Select Committee reports have been presented to the House.
Having regard to the business that is yet to be done the hon. the Prime
Minister evidently thinks that not more than one day can be allowed for the
Hindu Code Bili. So far as that matter is concerned, it is an official day and
I am complelely it the bande of the Government. It is for the House to
agree or to reject. I have nothing more to say in this raatter. So far about
twenty-seven Members have spokeri and we have taken over seven days and
nineteen plus five. twenty-four hours.

Dr. P. 8. Deshmukh: How many are wanting to speak ?

Mealags Hasrat Mohar (U.P.: Muslim): What is tbe guarantee that we
will be able to finitsh the diszussion even tomorrow ?

Mr. Deputy-8peaker: I have about thirty-four names still who want to
speak. The matter stands there and only tomorrow is ullottsd as an official
day for the conduct of this business. It is for the House to consider it
tomorrow. Now, as regards Saturday, it wili be fixed as an official day because
tomorrow is being taken up by this. You can arrange for the Sclect Com-
mittees to meet on some other day.

‘The Ilouse will uow adjourn till 10.45 a.M. tomorrow.

The Assembly then adjourned till a Quarter to Eleven of the Clock or
Wadnesday, the 14th December, 1949.



	cald_04-28-11-1949_24-12-1949_pI 1
	cald_04-28-11-1949_24-12-1949_pI 2
	cald_04-28-11-1949_24-12-1949_pI 3
	cald_04-28-11-1949_24-12-1949_pI 4
	cald_04-28-11-1949_24-12-1949_pI 5
	cald_04-28-11-1949_24-12-1949_pI 6
	cald_04-28-11-1949_24-12-1949_pI 7
	cald_04-28-11-1949_24-12-1949_pI 8
	cald_04-28-11-1949_24-12-1949_pI 9
	cald_04-28-11-1949_24-12-1949_pI 10
	cald_04-28-11-1949_24-12-1949_pI 11
	cald_04-28-11-1949_24-12-1949_pI 12
	cald_04-28-11-1949_24-12-1949_pI 13
	cald_04-28-11-1949_24-12-1949_pI 14
	cald_04-28-11-1949_24-12-1949_pI 15
	cald_04-28-11-1949_24-12-1949_pI 16
	cald_04-28-11-1949_24-12-1949_pI 17
	cald_04-28-11-1949_24-12-1949_pI 18
	cald_04-28-11-1949_24-12-1949_pI 19
	cald_04-28-11-1949_24-12-1949_pI 20
	cald_04-28-11-1949_24-12-1949_pI 21
	cald_04-28-11-1949_24-12-1949_pI 22
	cald_04-28-11-1949_24-12-1949_pI 23
	cald_04-28-11-1949_24-12-1949_pI 24
	cald_04-28-11-1949_24-12-1949_pI 25
	cald_04-28-11-1949_24-12-1949_pI 26
	cald_04-28-11-1949_24-12-1949_pI 27
	cald_04-28-11-1949_24-12-1949_pI 28
	cald_04-28-11-1949_24-12-1949_pI 29
	cald_04-28-11-1949_24-12-1949_pI 30
	cald_04-28-11-1949_24-12-1949_pI 31
	cald_04-28-11-1949_24-12-1949_pI 32
	cald_04-28-11-1949_24-12-1949_pI 33
	cald_04-28-11-1949_24-12-1949_pI 34
	cald_04-28-11-1949_24-12-1949_pI 35
	cald_04-28-11-1949_24-12-1949_pI 36
	cald_04-28-11-1949_24-12-1949_pI 37
	cald_04-28-11-1949_24-12-1949_pI 38
	cald_04-28-11-1949_24-12-1949_pI 39
	cald_04-28-11-1949_24-12-1949_pI 40
	cald_04-28-11-1949_24-12-1949_pI 41
	cald_04-28-11-1949_24-12-1949_pI 42
	cald_04-28-11-1949_24-12-1949_pI 43
	cald_04-28-11-1949_24-12-1949_pI 44
	cald_04-28-11-1949_24-12-1949_pI 45
	cald_04-28-11-1949_24-12-1949_pI 46
	cald_04-28-11-1949_24-12-1949_pI 47
	cald_04-28-11-1949_24-12-1949_pI 48
	cald_04_13-12-1949_PII.pdf
	cald_04_28-11-1949_17-12-1949_PII 1
	cald_04_28-11-1949_17-12-1949_PII 2
	cald_04_28-11-1949_17-12-1949_PII 3
	cald_04_28-11-1949_17-12-1949_PII 4
	cald_04_28-11-1949_17-12-1949_PII 5
	cald_04_28-11-1949_17-12-1949_PII 6
	cald_04_28-11-1949_17-12-1949_PII 7
	cald_04_28-11-1949_17-12-1949_PII 8
	cald_04_28-11-1949_17-12-1949_PII 9
	cald_04_28-11-1949_17-12-1949_PII 10
	cald_04_28-11-1949_17-12-1949_PII 11
	cald_04_28-11-1949_17-12-1949_PII 12
	cald_04_28-11-1949_17-12-1949_PII 13
	cald_04_28-11-1949_17-12-1949_PII 14
	cald_04_28-11-1949_17-12-1949_PII 15
	cald_04_28-11-1949_17-12-1949_PII 16
	cald_04_28-11-1949_17-12-1949_PII 17
	cald_04_28-11-1949_17-12-1949_PII 18
	cald_04_28-11-1949_17-12-1949_PII 19
	cald_04_28-11-1949_17-12-1949_PII 20
	cald_04_28-11-1949_17-12-1949_PII 21
	cald_04_28-11-1949_17-12-1949_PII 22
	cald_04_28-11-1949_17-12-1949_PII 23
	cald_04_28-11-1949_17-12-1949_PII 24
	cald_04_28-11-1949_17-12-1949_PII 25
	cald_04_28-11-1949_17-12-1949_PII 26
	cald_04_28-11-1949_17-12-1949_PII 27
	cald_04_28-11-1949_17-12-1949_PII 28
	cald_04_28-11-1949_17-12-1949_PII 29
	cald_04_28-11-1949_17-12-1949_PII 30
	cald_04_28-11-1949_17-12-1949_PII 31
	cald_04_28-11-1949_17-12-1949_PII 32
	cald_04_28-11-1949_17-12-1949_PII 33
	cald_04_28-11-1949_17-12-1949_PII 34
	cald_04_28-11-1949_17-12-1949_PII 35
	cald_04_28-11-1949_17-12-1949_PII 36
	cald_04_28-11-1949_17-12-1949_PII 37
	cald_04_28-11-1949_17-12-1949_PII 38
	cald_04_28-11-1949_17-12-1949_PII 39
	cald_04_28-11-1949_17-12-1949_PII 40
	cald_04_28-11-1949_17-12-1949_PII 41
	cald_04_28-11-1949_17-12-1949_PII 42
	cald_04_28-11-1949_17-12-1949_PII 43
	cald_04_28-11-1949_17-12-1949_PII 44
	cald_04_28-11-1949_17-12-1949_PII 45
	cald_04_28-11-1949_17-12-1949_PII 46
	cald_04_28-11-1949_17-12-1949_PII 47
	cald_04_28-11-1949_17-12-1949_PII 48
	cald_04_28-11-1949_17-12-1949_PII 49
	cald_04_28-11-1949_17-12-1949_PII 50
	cald_04_28-11-1949_17-12-1949_PII 51
	cald_04_28-11-1949_17-12-1949_PII 52
	cald_04_28-11-1949_17-12-1949_PII 53
	cald_04_28-11-1949_17-12-1949_PII 54
	cald_04_28-11-1949_17-12-1949_PII 55




